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LOK SABHA

Tuesday, February 18, 1964/Maqha 29,
1885 (Saka)

The Lok Sabha met at Eleven of the
Clock.

[MR. SpEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS

Mr. Speaker: When the Speaker
is bowing to the House, there ought
not to be Members moving about.
There ought to be some decorum.

Second Shipyard
.1‘.
( Shri N. R. Laskar:
| Shri Ramachandra Ulaka:
Shri Subodh Hansda:
#150. < Shri Warior:
| Shri Vasudevan Nair:
Shri P. C.,Borooah:
Shri A. K. Gopalan:
Shri Surendra Pal Singh:

Will the Minister of Transport be
pleased to refer to the reply given to
Starred Question No. 188 on the 26th
November, 1963 regarding the Second
Shipyard and state:

(a) the progress made so far
towards the implementation of the
scheme;

(b) whether examination of the

project report submitted by the
Japanese firm has since been com-
pleted; and

(c) if so, the main features of the
project report?

The Minister of Shipping in the
Ministry of Tramsport (Shri Raj
2099 (ai) LS—I1.
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Bahadur): (a) to (c). The Mitsubishi
Team -of experts and executives
visited India in November last and
held discussions with Government
officials on matters relating to finan-
ciai and technical collaboration for the
Cochin Shipyard. At the end of these
discussions it was proposed by the
Japanese Team to hold further dis-
cussions in Tokyo to reach a settle-
ment on the terms of collaboration on
a date to be communicated by them.
The date for discussions in Tokyo was
not communicated till this morning.
1 got a message from the Mitsubishi
just as I was coming to the House
that the Indian team is now going to
be invited to hold further discussions
in Tokyo in the first week of April.

Shri N. R. Laskar: While answering
a similar question last session, the hon.
Minister stated categorically that a
definite arrangement would be made
between the Japanese and Indian
teams by the end of December. 1963.
I think he had some basis for making
that statement. So, I would like to
know why it did not materialiise up
till now.

Shri N. R. Laskar: We are hearing
whether I made such a categorical
statement, I do not remember, but so
far as we are concerned, we have
taken all possible steps, and we have
also not lost the time that has elapsed
during these months because the
technical scrutiny of the report sub-
mitted by the Japanese team has been
carried out. That hag also to be
examined; and the tinie has been uti-
lised for that.

Shri N. R. Laskar: We are hearing
all these answers always Anyway, I
would like to know whether any
agreement has been arrived at bet-
ween Japan and India so far as finan-
cial collaboration is concerned, that is
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the percentage of share
Japan and India.

between

Shri Raj Bahadur: These are the
various matters that have to be
finalised.

Shri Warior: What are the main
features of the project report, what
are the items on which the Govern-
ment of India has already agreed
upon, and what are the items for
which further negotiation is neces-
sary?

Shri Raj Bahadur: That would be a
very big question, because I will have
to detail all the various factors in
this particular matter, technical and
financial, but they have proposed a
certain phased programme or stages
for the development of the shipyard,
and the quantum of production that
they propose to have for it, and all
those matters have to be considered
fully.

Shri P. Venkatasubbaiah: May I
know whether Government is con-
fident that ultimately there would be
an agreement with the Japanese so
far as this collaboration and other
technical matters are concerned.

Shri Raj Bahadur: We hope so.

Production of Sugar

+

( Shri Bhagwat Jha Azad:
Shri Prakash Vir Shastri:

Shri Yashpal Singh:

Shri R. G. Dubey:

Shri Vishram Prasad:

Shri Jedhe:

Shrimati Savitri Nigam:

Shri P. C. Borooah:

Shri D. D. Puri:

Shri P. R. Chakraverti:

Shri Warior:

Shri Vasudevan Nair:

Shri M. K. Kumaran:

Shri S. M. Banerjee:

L Shri Umanath:

‘Will the Minister of Food and Agri-
culture be pleased to state:

(a) the extent to which the sugar
production has increased since the

*151. J
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increase in sugar-cane prices was
announced in the House on the 12th
December, 1963;

(b) whether prices of cane for the
next crop have been tentatively fixed
in view of the past experience and
if so, at what level; and

(c) the steps taken to create a
buffer-stock of sugar?

The Minister of State in the Minis-
try of Food and Agriculture (Shri
A. M. Thomas): (a) The increase in
production from 16th December upto
7th February during the season 1963-
64 has been 0.72 lakh tonnes as com-
pared to the production during the
corresponding period last year.

(b) Not yet, Sir.

(c) The proposal is still under con-
sideration and cannot obviously be
taken up seriously until production
considerably exceeds requirements.

st AR et o f o
5 § fF g ¥ 5/ aw i &
QAR 3 AW T G, W TFR
¥ 7oy Fraff dea & Sigor £ 9t
o1 g frrg 9% 2w F I3 § I
sfaere o somar ar & # aw #v
i o af<m a7 9% 99 W
g, afe gt o a7 9w Sfqary F1 «Y
gay fear s ?

Shri A. M. Thomas: This target of
33 lakh tons was fixed and the quota
for each State has also been allocated,
that is the production that each State
has to attain. Now, with regard to
reaching the targets, in fact we
adopted several measures, and that
had a limited effect also, because it
would be seen that the production on
7th February, 1964 has been 15.27 lakh
tons, whereas the production on the
corresponding date of 1963 was 13.23
lakh tons. As I hdve indicated on a
previous occasion, it depends upon the
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duration of the season and the level
of gur prices. In spite of the ban
imposed on gur movement, gur prices
prevail at a high level and gur pro-
ducers could pay much more than a
factory could pay.

st qETER et : s fF 5w
IF & wrr ‘e’ & FJEw § agenar
Tt § % et wuw @ g T e
W QT 48 7T % freaw @) fear
Ty §, s oY g @ fag X
foes Afyaw ¥ o<y 91 fF S
# g7 59 fawa a% og= srrde o sy
wqe ¥ g & w1 7 faifes w3
qr F et Sgar g R wT aF g an
% wfeaw frvem &< fomr s forg®
ST T F STEH I H¥ST [ T8
% ?

Shri A. M. Thomas: In fact it would
be announced shortly, within a few
days—cane prices for 1964-65.

Shri Daji: I would like to know
whether the Government has any pro-
gramme to do away with this short-
age and how long shall we have to
live with sugar shortage?

Shri A. M. Thomas: We have both
short-term and long-term measures
and it will take some time for any
increase in agricultural production;
there is inevitably some time-lag.

=it azrare g o os fre e &
TN &S EU AR § 9 TG AT AT
T FAT HqT WA § IF AT FT A
Fgr §F T FT F QU &0 7
Shri A. M. Thomas: No, certainly

not. Why should we import? We
want to export.

=t THREATT: FE q Fleg T
sfaay AE AT, 9T R § 7
< sfaerg s sa@r, s faer &
g g IO TG faar w1 @y
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Mt #1 fg gET W W@ g W 9gh
F T A7 ALY GFAT 9T FIeg FAT G
fear ar wr &, qar affeafa # wirer
#F Far AT AT G T A 7
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Shri Shinde: Raising cane produc-
tion will not be adversely affected
because of these restrictions.

st QREROAR @ A" HEAT
F A Sara wel werew ¥ fgdy ¥
ATE

Mr. Speaker: Can he say that in
Hindi?

MR A FF T ad
/R |
Shri A. P. Sharma: Is there any
complaint from Bihar Government
about short supply of sugar and if so

how do Government propose to meet
it?

Shri A. M. Thomas: Most of the
State Governments have been apply-
ing for additional quotas but we have
to work within availability and it is
not possible to accede to all these
demands.

Shrimati Savitri Nigam: Is Govern-
ment confident that with the present
crushing speed, the target will be
achieved? Has any survey been made
to ascertain how much cane is still
left for crushing?

Shri A. M. Thomas: This question
has been answered by my senior
colleague the other day and I have
nothing to add to that.

Shri K. N. Tiwary: How long will
the crushing period last and what is
expected to be the production during
that period?

Shri A. M. Thomas: This question
has been answered on a previous
occasion.
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Shri Biswanath Roy: In view of the
present position in respect of gur and
sugar, may I know whether the
announcement regarding increased
cane price has proved effective and if
so, how far cane has been diverted
from gur to sugar factories? :

Shri A. M. Thomas: There has been
this rule 125(b) and later on the
Essential Commodities Act to regulate
the supplies between khandsari, gur
and sugar manufacturers. But it had
not yielded substantial results. It is
only with the imposition of the ban
on the import and export of gur from
producing areas, there has been some
visible effect. Otherwise, the price of
gur would have prevailed at a higher
rate so that they could pay much more
for cane than could the sugar factories

- pay.

Shri Himatsingka: Will the Gov-
ernment arrange increased irrigation
facilities, and would not then the
quantity and quality of cane improve?

Shri Shinde: Definitely; with
expanded irrigation facilities, the
quality would improve.

ot fasfa ey < F ag ot =R
g fF Freardl #v 1Y & S Ay
TS qgT AT AN & I  afg
FW F AT F AT TN
FEMT FT qTFT AT AMG T SATST
Tgm @ fad ot #AS faod §, A
JaFr e s grag g

Shri A. M. Thomas: With regard
to expansion, we have more or less
come to some tentative decisions.
With regard to setting up of new sugar
factories a decision will be taken
within a few days, within two or three
weeks’ time, and then we will be able
to announce, with regard to the addi-
tional capacity of five lakhs tons, and
about the expansion as well as the
setting up of new factories. That will
be announced within a month or two.

FEBRUARY 18, 1964
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ot LT T : W F L
FIM & IE foraam e FA AT AR E
T B 1R Farar T sy wvaAn forw
g et T ag T g g g1 s ?

Shri Shinde: The forecast of sugar-
cane crop which has been available
recently indicates that there is some
increase in the acreage of sugarcane,
but it cannot be said that they were
due to these prices.

Shri Warior: How do the Govern-
ment account for the fact that when
sugar is available without much diffi-
culty in certain parts of the country
like Delhi, it is not at all available in
South India so that the prices of
jaggery have also gone up?

Shri A. M. Thomas: The assump-
tion of the hon. Member is not correct.
With regard to Delhi, the hon. Mem-
ber would recall that even during
the last session there were complaints
of short supply. In fact, Delhi being
the capital of India and since so many
persons come here both from inside
the country as well as from outside,
we have to take special care of Delhi

ot waw Ty fagi : awio

FTTH T[T AT A AT & § AY

LT AT § AT qEHTCA Ay

F¥ 2 & ol 13 w1 sfraen s
g £, ¥ 9% 37 yfaTw #) ge

FIRT ARy ?

Shri A. M. Thomas: No, Sir. We
are not thinking of removing the ban
at all.

st TRTATA : /Y 2GR AR
g ?
Mr. Speaker: Order, order. What

is this? He suddenly shoots up with-
out giving me any notice.

! ARITAAR : W ARC F4AT
g ?

TN WA . W AFd a1 9T
T AT N
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Shri Sivamurthi Swamy: In view
of the acute shortage of sugar and
also in order to increase the buffer-
stock of sugar, may I know why since
1960 licences for co-operative sugar
factories have not been given? Other-
wise, the sugar production would have
gone up two-foid?

Shri A. M. Thomas: In regard to
licensing, I have already given an
answer. At sometime, there was a
glut and then temporarily the licens-
ing was stopped. We have again
resumed this licensing. There are
about 200 applications. It will neces-
sarily take some time to process these
applications, and I think we would
be in a position to make the neces-
sary announcement within a month.

The Minister of Food and Agricul-
ture (Shri Swaran Singh): If I may
add, the present shortage of sugar is
not on account of the lack of capa-
city of sugar mills but on account of
the fact that the sugar mills are not
getting enough of sugarcane.

st 9o WTo FTRWT: 34T G

Tl a8 Iq FY TN FGT (% T8 T7
e @ & & oww Y wmat
O foer § SR & ot oW fad
g$ fo forarril 4 T g faar aife

IAFT WG W AW H JqE AT TE

fasy?

Shri A. M. Thomas: That does not
arise from this question.

T T S T (s ol fag):

ag 3% g 5 UserT ® 13 Y S

T @ g S saFr faw w1 S

war A frer & foar feem sfed

qr i

Agricultural Production

+
Shri Hem Raj:
*152. { Shri Vishram Prasad:
Shrimati Jyotsna Chanda:

Will the Minister of Food and Agri-
culture be pleased to refer to the reply

MAGHA 29, 1885 (SAKA)
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given to Starred Question No. 490 on
the 10th December, 1963 and state:

(a) whether the Agricultural Re-
search Review Team has since sub-
mitted its report; and

(b) if so, the main findings and
recommendations of the Committee?

The Parliamentary Secretary to the
Minister of Food and Agriculture
(Shri Shinde): (a) and (b). The Team
have not yet submitted their report.

Shri Hem Raj: May I know whether
any target date has been fixed for
the submission of the report and the
number of States which this team has
visited? -,

Shri Skinde: There is some broad
indication that they are expected to
submit the report by the end of
March, 1964. The team has visited a
number of institutions and research
centres in India covering most of the
States.

Shri Hem Raj: In view of the fact
that there is so much of shortage of
food in the country, may 1 Kknow
whether the Government will try to
expedite this matter?

Shri Shinde: Research is very
important from the point of view of
increasing the production, but to
expedite this committee’s report will
have nothing to do directly as far
the current decisions are concerned.
As I have already said, the report is
likely to be submitted very early—
next month or so.

Shrimati Jyotsna Chanda: May I
know the terms of reference of the
committee?

Shri Shinde: The terms of reference
are quite extensive.

Mr. Speaker: If they are extensive,
they may be laid on the Table of the
House. [Placed in Library. See
No. LT-2313/64].
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ot HE T A § oA A
T g 5 @ AT ¥ T 916 W
fafas SFER ¥ et AR A AT
7o fauw v 3ot 8 aR & § AR
F0ITH TR AT AT A AT
gar A

Shri Shinde: The committee is
expected to look into the coordination
of research activities in India and the

research activities as we know, cover
most of the agricultural commodities.

=t ETR0 R [ T TEA,
R IM #TQIAXAG far g o
# ag S =g g fw O iy 9| #
mfed gar 78

ot s fag : o g, 39 §F qAv o
R

ot frafar fae: Fr aFR A
fafim ez waddcw & faawwt f)
g e & waw ST FA FfAF
fasw femr & fe R 2 ¥ femag

o AR Ia d fraae 130w
gy & e ?
Shri Shinde: The committee is

expected to consult all the experts
and agronomists throughout India.
The question of coordination of
research of soil mechanism is one of
the important problems which the
committee is expected to look into.

Shrimati Sarojini Mahishi: May I
know whether this committee is the
first of its kind appointed for coordi-
nating research activities in the
country during the last 15 years?

Shri A. M. Themas: No, Sir; 2 pre-
vious committees also have worked
on the same problem.

Shri P. Venkatasubbaiah: May I
know whether this committee has also
Seen going into the question of soil
rrosion -and other matters that relate
9 the fertility of the soil?

FEBRUARY 18, 1964
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Shri Sldnde: The committee is not
supposed directly to examine these
problems. 1

&t gesita® wiew : & ag Wi
g g o7 m wHer § A5 g
sufy ot § o Fir srcaer &Y O AT

g

Shri Shinde: The committee is
headed by an eminent expert. On
the committee, there are experts from
foreign countries as well as from
India. i

Shrimati Savitri Nigam: May I
know whether this committee has sub-
mitted any interim report and
whether this committee is also trying
to coordinate research activities on
soil mechanism?

Shri A, M. Themas: With regard to
this, what my colleague has stated
about the committee it has been
appointed only on 31st October, 1963
and it is expected to submit its report
by March, 1964, With regard to the
other fact, since you have ordered
the placing on the Table the terms of
reference, all these things can be
found there.

Shri Inder J. Malhotra: May I know
if non-officials and farmers’ represen-
tatives are there on the committee?

Mr. Speaker: It has been covered.

Shri Bishwanath Roy: In view of
the reply given by the Minister of
State, may I know whether the recom-
mendations given by the other two
committees appointed previously are
implemented or not?

Shri A. M. Thomas: One committee
was appointed in 1951 and the other
committee in 1959. They were also
Indo-American teams. Their recom-
mendations were taken into consi-
deration and necessary measures were
taken.

Shrimati

Mr. Speaker: Yashoda

Reddy.
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Shrimati Yashoda Reddy: I wanted
to put more or less the same ques-
tion, which has been just answered.

Mr. Speaker: Next question.
Sugar Quota for U.P.

+

*153 J Shri Vishram Prasad:
" \_Shri R. G. Dubey:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether it is a fact that U.P.
is not allotted adequate quota of sugar
by the Centre; and

(b) the basis of allocation of sugar
for the different States?

The Parliamentary Secretary to the
Minister of Food and Agricultar
(Shri Shinde): (a) No, Sir. :

(b) Monthly quotas of sugar have
been fixed having regard to avail-
ability of sugar and the quantities of
sugar actually lifted by the States
from factories during the 1last
6 months of the previous control
which lasted from July, 1958 to Sep-
?mber, 1961.

it frerm @@ ¢ AR T AT
It R ¥ g gae (war maw g
YN FT TF  IAT AT T FHY &y
e | g

Shri Shinde: As has been already
explained in the reply, the quotas
have been fixed on the quantities
which were lifted by the respective
States during the last six months of
the control period. At that time the
supply position was not so tight; it
was quite easy and the States were
in a position to demand as much as
they needed. On that basis the pre-
sent quotas dre being fixed. But, as
is known, at present the sugar supply
position is quite tight and every State
is demanding a higher quota with the
result that it is not possible to pro-
vide sugar according to the demands
of each State.

MAGHA 29, 1885 (SAKA)
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ot wF : 77 g 9  fF Tew W
# T ¥ o Qarelt & 91 W FS
aifeat & e far ar ? #am ag |y
= § fF o § Aew wAw AT W
Frer fear amar § safe a7 w3w
NI ART TG § 7 TEET IH
AT A 2 T IFHT FIET I FY
Fifarw ;Y 7 FI@T & TR TG FY
27
The Minister of State in the Minis-
try of Food and Agriculture (Shri
A. M. Thomas): Madhya Pradesh has
been given 12,000 tons and Gujarat

21,000 tons. These quotas cannot be
increased now.

t TRTOAR: AT gF  Fraa
—

e WEA : N 95 o |

M TRWAR : AN qEAT W,
g F

TR W : W 5L A |

st TR & &g Tame
AT FQ T A F ) Y F v
FIaL A sat TR S § e
gEr @v fag ot fedr agg Wt
@ Y § WK 9% I I ag 83
gu ot § | TuT waww o1 98 g F
g N faege w97 § T8 I Ay
g

st &% : WRFFN F I A7 9g qAA
e

=t TR : TH FY 98 qOF
A ¥ AT T ag fee F Iox w4t
WWE?

Shri Kapur Simgh: I would like to
know whether the Government in-

variably make adequate extra alloca-
tions of sugar to States whenever
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there is an important by-election going
on such as the one in Patti in the
Amritsar District of Punjab?

Shri A. M. Thomas: We are not
making allocations on that basis.

Shri R. G. Dube: May I know
whether the Government in allotting
the quota for various States take into
consideration the contribution of the
respective States by way of produc-
tion of sugar and also the population
of the State?

Shri A. M. Thomas: No, Sir; if that
is taken into consideration Uttar Pra-
degzh shouid get all its requirements.

St qo HTo WETH ; TTEATT HT
TRET AR A= A A e
HITT AT {EUT T4 9T, afg g, 1
fear mar a1 ?

Shri A. M. Thomas: Yes, Sir; special
quotas have been given in the last
two months and also this month in
the following order: Rajasthan—1,000
tons, Bihar—1,000 tons, Uttar Pra-
desh—1,500 tons, Andhra Pradesh—
1,000 tons, Maharashtra—1,000 tons.

Mr. Speaker: He asked only about
Rajasthan.

Shri A. M. Thomas: To Rajasthan
we have given 1,000 tons.

ol NS AW AN w7 AW
gFar § fF fafrex arg o s
o w3 & faar 4, afe &, & sy
IO ¥ FT I QAT WL TaHE
% ffq o 97 gFar g 5w A
fesftegem wX Sregv & sox F
T 9E ! Fr 9g W A § w9
TEFY 2 a7

T wan wfw = (s w fag):
St g, # wrard fadtar wid @ faer
q FiFERIAIWIT S 5
WA [ AT & IO q_W F g
T At et & | F e ¢ B oS
T §T I WS AT I Al § TG
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aueet gf fF Iax v ¥ fagEl w2t
SIS T F1 S I qg T3 a7 i
T A AT § 9 savaT faedr @ o)
T SR AT-Z 1 ST § T gEES §
o Fremere g T faet #1T

AVRO0-748 for LA.C.

4

[ Shri Yashpal Singh:

Shri Bishanchander Seth:

Shri B. P. Yadava:

Shri Dhaon:

Shri S. M. Banerjee:

Shri Maheswar Naik:

*154. { Shri Indrajit Gupta:

Shri Tridib Kumar
Chaundhuri:

Shri Dinen Bhattacharya:

Dr. U. Misra:

Dr. Ranen Sen:

| Shri D, C. Sharma:

Will the Minister of Transport be
pleased to refer to the reply given to
Starred Question No. 50 on the 19th
November, 1963 and state the deci-
sion that has since been arrived at
regarding the number of Avro-T48
aireraft to be purchased by the Indian
Airlines Corporation from the aircraft
manufacturing depot at Kanpur?

The Deputy Minister in the Minis-
try of Transport (Shri Mohiuddin):
The Indian Airlines Corporation have
not yet completed assessment of their
requirements of Avro-748 aircraft.

Mg 7@ a® @R
Fadfeer ¥ faww FWr g L@
T SRS F ¥ T ST g, g
o feuriie &1 &Y ag T i G
gy & ot g ?

weas wERA : TE A1 A g
ool g1 T | 9B aF @l O F,
wfew wa @ 9§ )

«ft wrer Fg « w=eT § gE W
FEIE | T8 F19 F a6 T &Y ST |
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st e : gard dE A 0%
A OF qEAHd qqar @ ¢ |
FIE OF T 9L qIEHAT AL g1 v
t—

WS AT : FA I A R,
T A

st gaeiag : o §F fEaw
a5 g7

=t a’]ﬁg’ﬁ':ﬂﬁiﬂm
¥ T Y T AT T g TS
I % fqur T ArEF e &
g gt Sy ST T g wra adeS
® A SR Y WY ¥ T oA
gt & sewr a1 T
gaite @ % o gard s a1 g -
W FG | I9F werEr woI fFad g
AT e E qEwAT a‘nﬁtz%w&’r
& & S

Shri Ranga: How is it that the
Indian Airlines have taken such a
long time to come to the decision that
these pianes are good enough for them
to be purchased? May I also know
how long they are going to take to
come to the other decision ag to how
many they are going to purchase and
when?

Bhri Mohiuddin: I think there is
some misunderstanding about the
assessment which is under question.
The Indian Airlines Corporation, after
examining the specifications, had
given preference to 748 series twe the
production of which began only, I
think, in 1963. So, it is not a long
time over which the Corporation has
taken its decision. The 748 series two
is being produced—I do not know the
number; that is with the Defence
Ministry—and I think it will not take
long time before they decide how
many they will purchase.

st mfirdem . F OF I FEAT AT
g foaw wow aef w@ o & @ foay
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Shri Tyagi: Government 1tsel.f is a
continuous process.

Shri Raj Bahadur: We have just
introduveq the Carvelles. We have to
study the traffic pattern as it emerges
now. We have to assess our require-
ments on the basis of that traffic and
we have to undertake such purchases
which prove ultimately to be bene-
ficial and economic in the interest of
successful and efficient running of the
Indian Airlines Corporation. About
Avro 748 we have said that we are
going to have series No. 2. The exact
number also was indicated at one
stage. But has to be on the basis of
traffic returns. We cannot at any time
say that this is going to be the perma-
nent requirement. We have got 1o
assess the traffic pattern fromn time o
time,

=t o fog: oF gars sE
feat #ma F1 QM SR ;W ITE
ST AT TS FAwET § 59
YT g A7 FEST TEM!

st T @ sEw A
Froa &1 ar ot wrE sErer W@ ¢
wiff T aei ¥ it sfady
T TE T@rs &

Shri Joachim Alva: What the hon.
Minister says is all true. But I want
to know why the Indian Airlines
Corporation did not give the idea for

the Indian production. The idea of
having Indian production should
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have gripped the mind of the Indian
Airlines authorities all the time.

Shri Mohiuddin: This
gramme was,

748 pro-
in the first instance,
finalised in consultation with the
I.A.C. Some representatives of the
LA.C. were also there on the Com-
mittee when the programme was
finalised.

Shri Hari Vishnu Kamath: After
having heard the senior Minister, is
the House to understand that the
Government is having second-thought
as to whether they should go in for
Avro-748 at all or is that only the
number is under consideration?

Shri Raj Bahadur: Only the num-
ber is under consideration. There is
no second-thought about the choice.

Agricultural Production Board

+

Shri Yashpal Singh:

Shri Bishanchander Seth:

Shri Dhaon:

Shri B. P. Yadava:

Shri D. C. Sharma:

Shrimati Savitri Nigam:

Shri P. R, Chakraverti:

Shri A. K. Gopalan:

Shri P. C. Borooah:

Shri Maheswar Naik:

Shri P, K. Ghosh:

Shri Himatsingka:

Shri Narasimha Reddy:

Shri Subodh Hansda:

Shri S. C. Samanta:

| Shri N. R. Laskar:

| Shri S. M. Banerjee:

| Shri Tridib Kumar
Chaudhuri:

LShri Vishwa Nath Pandey:

157,

Will the Minister of Food and Agri-
culture be pleased to state:

(a) the number of meetings of the
Agricultural Production Board held
since December 1963;

(b) the principal recommendations
made by the Board; and

(c) when they are going to be
implemented?
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The Parliamentary Secretary to the
Minister of Food and Agriculture
(Shri Shinde): (a) In all, threee me-
etings have so far been held, one
each in November, 1963, December,
1963 and January, 1964.

(b) and (c): The Agriculture Pro-
duction Board has not made any
specific recommendations as such but
has considered the problems affecting
agricultural production and has em-
phasised to the States the need for:

(i) fuller utilisation of funds al-
located for agricultural pro-
duction programmes;

(ii) fuller utilisation of irrigation

potential created by major

and medium irrigation
schemes;

(iii) administrative arrangements
for ensuring expeditious im-
plementation of agricultural

production programmes;

(iv) programmes for intensive cul-
tivation of crops;

(v) adequate supplies of cement

and iron and steel for agri-
cultural purposes; and
(vi) adequate and timely supply

of agricultural credit.

These matters were further discuss-
ed in detail with Chief Ministers and
other Ministers of the States at four
Regional meetings,

The State Governments are taking
necessary action to accelerate the
progress of agricultural production
programmes.

ft oo g cwr qW AR ¥
Frf o fawfewr 1 §fs mEw @
gay a1 Fror ag &fF feeml @
TS FrH O ST @O FX TATHEI
g amior a9 ¥ {1 AR w W
g @ wg fawfar @ 0§
fF a3 TUEE FY A G R
2?
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Shri Kapur Singh: Has this Board
taken note of the growing realisation
by the intelligent world opinion that
absolute ownership of farms by the
farmers is a sine qua non for the
maintenance of high level agricul-
tural production, and if so, what have
they to suggest about this matter?

Mr. Speaker: I suppose that it is a
pretty wide matter to be covered in
answer to a question.

Shri Swaran Singh; I do not know
what particular note could be taken
of that feling which is voiced by the
hon. Member and which might be
shared by others also, but I would
like to add that there is no unanimity
of opinion about that assertion.

ot W TR oW AN
arg 9 o faae fear 3 o
et # gl ¥faard @t §od
fagy Amrm w1 o=yt
arq fraRag 9w g
¥ A’

ot s fag: off @, @ X AR
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Wt wf §fF & F T ot A
A 7 § W IA% WA F9 qar
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srawEaT g AR ¥ oI9 1T faEre
FEAI 71 T BN
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E
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Eicll
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Shri Warior: May I know whether
the question of the water cess and
the mmprovement tax which have al-
ways come as an impediment in the
way of the farmers utilising the water
for irrigation has also been taken
into consideration by the Board?

Shri Swaran Singh: I do not think
that the level of water cess that is
chargeable has come in the way of
utilisation of the irrigation facilities.
It is a fact, however, that when any
new areas are brought under wet
cultivation, particularly under canal
irrigation, the farmer takes some
time before he gets adjusted to that.

= Qo WMo FrEWH : ¥ F wAY
& ¥ ST gEm g fF w91
A W AR Wy, ..

qeaw wEET AT wrE A A
g, ¥y A oww oarg § TR

st g0 §To FATEUTH: S HATSH
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w7 #0 F far 73z 91 ;= A
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FEBRUARY 18, 1964

Oral Answers 1216

RT AR A gH Toonr TQRE SEY
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Shri Harish Chandra Mathur: In
view of the fact that 4} lakh tons of
wheat have been released, how is it
that in spite of such a big release,
the prices rule so high?

Shri Swaran Singh: The reason why
the prices of certain varieties of indi-
genous ‘wheat are not coming down at
the moment is the shortage of those
varieties, and consumer preference
with regard to certain indigenous
varieties. But I have a feeling that
this is now being got over. 4} lakh
tong are a very sizeable quantity. The
actual transactions that take place at
the higher level of the prevailing
market quotations and the actual
quantities involved are not large.

Shri Tyagi: Has this Board been
able to make a village-wise survey of
the requirements of the agriculturists
and the potentialities of additional
production of foodgrains in each
village?

Shri Swaran Singh: The Board is a
Central Board which is seized of im-
portant policy matters and important
decisions on an all-India level....

Shri Tyagi: Is survey not a policy
matter?

Shri Swaran Singh: So far as this
particular question is concerned, the
hon. Member would no doubt be
aware that the village level workers
and the CD organisation have been
entrusted....

Shri Tyagi: Absolute failure.

Shri Swaran Singh: ....with the
task of finding out the requirements
of blocks of areas in various parts of
the country,

Shri Tyagi: What are the terms of
reference to them?

Mr. Speaker: No second question.
Shri Samanta.
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Shri 8. C. Samanta: The hon. Minis-
ter said that some of the recommen-
dations of this Board were discussed
in a conference of State Agriculture
Min:sters. Which of the points were
unanimously acceptable to the Agri-
culture Ministers?

Shri Swaran Singh: I am happy to
inform the hon. Member and the
House that the decisions in the
regional meetings with the State Chief
Ministers and other Ministers were
generally unanimous. In the matter
of effecting co-ordination at wvarious
levels, in the matter of the realisa-
tion of the fact that input factors
have to be improved and in regard to
a number of other important factors,
the decisions were unanimous.

faafa aegaf o W
4+
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(a) @7 @@ N feadr gfa
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The Deputy Minister in the Minis-
try of Railways (Shri 5, V. Rama-
swamy): (a) Yes, Sir.

(b) 25 per cent.

(c) From 1-1-1964,

(d) Monetary wvalue of the conces-

sion is estimated at approximately
Rs. 7 lakhs per annum.

MAGHA 29, 1885 (SAKA)

Oral Answers 1218

[(F) &t & 1
(8) zu sfqm
() g-g-28%% &)

(s) «n foma & agwfaT 50
T a9 e o ar T g )
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Shri S. V. Ramaswamy: We have
no information. It must be address-
ed to the Ministry of International
Trade.

it faife fag: & s agar §
fif ¥ 7 ) FYA R ¢ =8 F
% ¥ ¥R F 514 gwra fagi e
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Mr, Speaker: Whether there has
been any excess in the carriage of
freight due to this concession?

Shri S. V. Ramaswamy: It is too

early to say.

Shri A. P, Sharma: Why has the
Railways incurred a loss of Rs 7
lakhs? What is the reason for intro-
ducing this reduction in the rate?

Shri S. V. Ramaswamy: This cannot
be treated as a loss. By showing
concession, we may get additional
traffic which would not have come
otherwise,

Distribution of Sugar
+

Shri Harish Chandra Mathar:
| Shri R. G. Dubey:
} Shri Vishram Prasad:
«150.J Shrimati Savitri Nigam:
"\ Shri Jedhe;
Dr. L. M. Singhwi:
Shri Ram Harkh Yadav:
| Shri Ramanathan Chettiar:
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Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether Centre have given any
advice to State Governments for dis-
tribution of sugar;

(b) whether serious cases of mal-
administration and profiteering dur-
ing the last four months have come
to the notice of the Central Govern-
ment; and

(c) if so, the action taken in the
matter?

The Parliamentary Secretary to the
Minister of Food and Agriculture
(Shri Shinde): (a) Yes, Sir.

(b) No, Sir.

(c¢) Does not arise.

Shri Harish Chandra Mathur: May
I know what interest the Govern-
ment have taken in the matter of
distribution, and whether they have
been able to identify the loop-
holes, and what steps have been
taken to plug these loopholes?

The Minister of State in the Minis-
try of Food and Agriculture (Shri A.
M. Thomas): We have issued general
instructions to the State Governments
how the distribution has to be effected.
Of course, the details are for the con-
sideration of the State Governments.
We have asked them to fix the whole-
sale prices on the basis of the ex-
factory price plus transport charges.
We have also asked them to intro-
duce a system of distribution through
fair price shops, to arrange for sur-
prise checks, to give adequate repre-
sentation to co-operative societies,
both at the wholesale and retail
stages. We have also asked them to
link the retailers and bulk consumers,
ask the sugar dealers to display the
prices of sugar. All these instructions
have been issued to the various State
Governments.

Shri Harish Chandra Mathur: Is the
Minister aware that sugar is available
in the market at two different rates,
one what ig called the controlled rate
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and the other the free market or black
market rate, ranging from Rs, 2 a
kilo in Bombay to Rs, 4 a kilo in
Rajasthan? What is the quantity of
sugar which is there in the free
market, from where does it come and
are Government reconciled to it?

Shri A. M. Thomas: This question
was answered by me on a previous
occasion too. In fact, the major por-
tion of the sugar that we release goes
to the consumers direct, but then a
small portion, in fact, escapes into the
black market. That is bound to be
because when there is distribution on
the strength of the identity cards, for
example, persons who do not really
require may also get the sugar and
then pass it on to other consumers be-
cause there is a general shortage. In
fact, apart from that, I may assure
the hon. House that the reports that
we have obtained from the various
statements indicate that about 80 per
cent of the sugar is distributed
through proper channels, and it goes
to the consumer direct. With regard
to the other 20 per cent, it cannot be
helped, and with all the care that is
being taken, all these loopholes
cannot be plugged.

Shri Harish Chandra Mathur: Does
the hon. Minister agree that sugar .is
selling at Rs. 2 to Rs. 4 a kilo, and do
they reconcile themselves to it?

Shri A. M. Thomas: It is not to that
extent. In fact, we have got reports
that it is sold at Rs. 2 but not at
Rs. 4.

Mr. Speaker: If the hon. Member
had not repeated it, in silence there
might have been agreement. Now he
has contradicted it.

Shri Harish Chandra Mathur: I do
not want to be under any misunder-
standing.

Shri R. G. Dubey: In order to
measure the success of the distribu-
tion machinery, have Government
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tried to ascertain the price levels pre-
vailing in a particular area in the fair
price shops as against the free
market prices?

Shri A. M. Thomas; We have got
some reports. For example, m Mysore
what you call the free market prices
and controlled prices are more or less
the same. In Gujarat, for example,
where the supply of sugar in relation
to their requirements is quite satis-
factory, there is not so much of black-
marketing, but in some States where
real shortage is felt, there is dds-
parity. We have got reports about
that, and we are trying to see that
the distribution machinery is streng-
thened.

t fasm wE: wE EEY Y A
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Shrimati Savitri Nigam: May I
know whether Government is aware
that because of its lukewarm or vague
policy and instructions, some of the
co-operative societies and co-opera-
tive whole sale stores in various
States have been given up to 50 per
cent of the sugar quota for distribu-
tion, while others have been given
only six per cent or less than that?
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Shri A, M, Thomas: It is for the
State Governments to decide that
We had issued instructions that
wherever possible, co-operatives
should be encouraged and preferred.

St O AT ;T FR Y
fe Y & qEak ¥ W\Wa T @9 7T
gEsT & ad fadwa gar & AR
39 FaT Y AE ey ?

Shri A, M. Thomas: I do not know;
if any specific case is brought to my-
notice, I shall enquire into it.

Shri Bishwanath Roy: In view of the
difficulties in the availability of sugar
to the public, may I know whether
Government considers State trading to
be undertaken in sugar?

Shri Swaran Singh: Sugar distri-
bution is very much controlled:
various distribution centres are also
vigilantly controlled; in several States
it is issued in certain quantities on
ration cards and there is very little
scope for trading in sugar; it is a
question of distribution of this rare
commodity rather than trading.

=Y /o ®To fraGr : ¥ w1 § fF
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st Tt fag: W7 qF qaeq F
S FEAT |
Shri Sham Lal Saraf: May I know
‘whether Delhi has its own quota and
if so what distribution agency is here
and what portion of that sugar is
being distributed by co-operative
agencies in the Delhi area?

Shri A. M. Thomas: Delhi's quota is
6500 tons per month and wherever
possible we have adopted the co-
operative sector for distribution. We
have also opened so many retail shops
~for sugar and I do not think there is
any difficulty for sugar in Delhi.
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Shri Tyagi: May I know if the total
sugar production in a factory is taken
over by Government for sale or some
margin is left with the factory for
free sale in the free market?

Shri Swaran Singh: At the moment,
no sugar is left with the factory-
owners for free distribution because
it was considered that it will create
chaos in the market if two prices—
one, the controlled price and the
other the so-called free markel price—

are allowed to remain.. (Inter-
ruption).
Shri Hari Vishnu Kamath: You

may permit an early debate on this
matter.

Shri Gauri Shankar Kakkar: May I
know if there is any proposal with
the Government to make a universal
rule for the distribution of sugar in
the rural and wurban areas, since
generally in the rural areag no cards
are issued? I want to know whether
the Government have any idea of
making a universal procedure and
rule for distribution of sugar in the
rural and urban areas,

Shri Swaran Singh: I would prefer
to leave that to the State Govern-
ments who are more familiar with
this problem. It is for them to think
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as to what is the most equitable way
of distributing a commodity which is
in short supply.

H AR : WHAH  TERA,
forr ag sy T2 g § R faEw
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Mr. Speaker: Next question.
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PL. 480 Agreement
+

(" Shri Warior:

| Shri Vasudevam Nair:

| Shri Maheswar Naik:
*160. { Shri A. N. Vidyalankar:

| Shri Bibhuti Mishra:

| Stri P. C. Borooah:

{ Shri K. C. Pant:

Will the Minister of Food and Agri-
culture be pleased to state:

2099 (ai) LS—2.
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(a) whether India’s request for the
extension of time limit for the import
of foodgrains under P.L. 480 agree-
ment has been accepted by the U.S.
Government;

(b) if so, the period by which the
import is to be completed under the
agreement; and

(c) the quantity and value of food-
grains so far imported under the P.L.
480 agreement?

The Parliamentary Secretary to the
Minister of Food and Agriculture
(Shri Shinde): (a) and (b). At the
time of the review in May, 1963, of
the working of the P.L. 480 Agree-
ment of May, 1960, the Government
of the United States were requested
to agree to an extension of the period
of the Agreement for one year, be-
yond June 1964 when the Agreement
expires, to enable shipments of wheat
to be completed. The decision of
the Government of the United States
is expected within the next few
months.

(c) A statement is placed on the
Table of the House. [Placed in Lib-
rary. See No. LT-2315/84].

Shri Wardor: May I know whether
this extension of time for the import
of PL. 480 grains will in any way
affect the foodgrain situation in the
country?

The Minister of Food and Agricul-
ture (Shri Swaran Singh): It will
definitely be of great help, because
more imported wheat will be avail-
able for distribution particularly
during the current year, when there
are reports that wheat crop has been
damaged in certain States in north
India.

Shri Warior: May I know whether
the Government, according to this
agreement, is paying more price for
the United States grain than the
market price prevailing in India and
if so, what will be the aggregate
amount of difference?

. . e
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Sori Swaran Singh: No, Sir. It is
not correct that the Government is
paying more for this imported wheat.
Actually, this wheat is being sold to
consumers at a fairly concessional
rate.  Probably, the hon. Member
does not belong to the wheat-eating
area and he is not.quite familiar with
this problem. (Interruption).

Shri Warior; About rice also.

Shri Swaran Singh: I hope the hon.
Member knows (Interruption).

Shri Warior: The question is whe-
ther we are paying more by way of
purchase price to the U.S. than the
prevailing market price in India and
if there is a difference, what will be
the aggregate amount that will result,
according to this agreement, in the
current year?

Shri Swaran Singh: I think that
this matter is not new. It has been
discussed on the floor of the House a
number of times. I have a feeling
that this is a very concessional
arrangement with the United States
Government whereby we get this
grain without paying the foreign ex-
change component of this price. Even
the funds that are raised by the sale
of this wheat or rice to the consumers
here remain in the country, and can,
by mutual agreement between the
two Governments, be utilised for
developmental activities.

Shrimati Renu Chakravartty: He
has not answered the point. It is the
purchase price. That is all . (Inter-
ruption).

Shri Ranga: There must be a higher
price for the growers in our country.

The Minister of State in the Minis-
try of Food and Agriculture (Shri A.
M. Thomas): We are not paying any
higher price; it is at the world market
price that we are purchasing. When
we entered into this agreement, from
that date, there has been some in-
crease because there have been pur-
chaseg from countries like Russia and
others; in regard to wheat also, the
price in the market has gone up a
little. That is why we have not been
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able to get the entire quantity that
has been contracted for—16 million
tons of wheat and one million tons of
rice. (Interruption).

Mr. Speaker: He has also said that
we are not paying more than the
world price, but they want to know
whether we are paying more than the
current prices here.

Shri A. M. Thomas: No, Sir. In
fact, we are distributing this grain at
the rate of Rs. 14 per maund. The
subsidy that we are paying is rough-
ly a rupee a maund. So, we are not
paying more.

Shrimati Renu Chakravartty: He
has not answered the question.

st farafa fewt < sl & Y T
TR FT AW qT, SIA T HOMY AN
T TOET T FIO 4T, IgA gt
WS, T A Y HAET AU S A Py
FY o1g § a8 TowT AT W FE ¢

st T fag : 39 T 99T FOT A8
a7 fF o TR ¥ ew W @ 3 ag
TA IEXT § qaTfad QO SAQT 47
R SART TG AT FIA FT T AGH
| T FEEr IEW AEEE g8 &
Faife g7 f&adl S &7 A% SART Y
Zafg 5§ 90 I F HEAT

Special Stamps
<+

r Shri M. L., Dwivedi:
Shri A. K. Gopalan:
Shri Bishanchander Seth:
'161.? Shri B. P, Yadava:

Shri Dhaon:
Shri Subodh Hansda;
LShri Ram Harkh Yadav:

Will the Minister of Posts and Tele-
graphs be pleased to refer to the
replv given to Unstarred Question
No 73 on the 19th November, 1963 and
state:

(a) whether the list of social re-
formers and renowned musicians on
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whom a special series of stamps are
to be issued has been prepared; and

(b) if so, the particulars thereof?

The Deputy Minister in the Depart-
ment of Posts and Telegraphs (Shri
Bhagavati): (a) The list is still under
preparation.

{b) Does not arise.

st Ro ®ro f5&t: <« ag frew
HATT THEL 03 FT w4 A ™
a7 ¥ Wq aF fHay 7g g 1, W aE
faee Fra® Ja g S A} I
¥ fog 1 &t w3 g ot fF g At
faare ax @ &7

Shri Bhagavati: The Philately Ad-
visory Committee is considering this
matter. They had a meeting on the
8th October, 1963. Now each of the
members has been asked to suggest 6
names from a list placed before them.
When they suggest the names, a final
decizsion would be taken. I am afraid
some more time will be taken before
the selection could be made.

& He wWro fEddt: @ q8%¥ F
o it % o & el 9% = aq
% § 97 ¥ avw @y o § o few
F A ot W farode & 7

Shri Bhagavatl: For 1964, we have
already decided to issue 10 special
stamps, out of which we have al-
ready issued 5. The rest will be
issued in due course.

Shri Hari Vishnu Kamath: Has any
suggestion or request beep received
that India, with her world outlook,
would do well to honour the memory
of the well-loved dramatist amLpoek
William Shakespeare, who is not
merely a British bard but has a world
status, and if so, has Government
taken a decision to honour his
memory by a special issue on his
quadri-contennial birthday anniver-
sary in April next?
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Shri Bhagavati: Government have
not taken any decision in this matter,
It is a suggestion for action.

Shri Hari Vishnuo Eamath: Have
you received any suggestion?

The Minisier of Law (Skri A. K.
Sen): He said, it is a suggestion for
action. We have not received any
such suggestion up till now. I take
it that the hon. Member is suggest-
ing it

Shri Hari Vishnuo EKamath: Will it
be considered?

Shri A. K. Sen: Yes, Sir.

Shri Ranga: May I know whether
the name of Veeresalingam of Andhra
and South India is on the list? He is
well-known as the Iswara Chandra
Vidyasagar of the south.

Shri A, K. Sen: The hon. Member
will please communicate his sugges-
tions to us. We shall certainly give
it due consideration.

Shrimati Renu Chakravartty: May
I know whether the names of Ram
Mohan Roy, Iswara Chandra Vidya-
sagar and Veeresalingam are among
the names chosen?

Shri A. K. Sen: The point is no list
has yet been finalised. All the names
that have come in are being sent to
the Philately Advisory Committee.
Any further names sent to us will
also be sent by us to the Philately
Advisory Committee.

Shri P. K. Deo: In view of the fact
that the issue of special stamp of
Utkalmani Gopabandhu Das synch-
ronised with the Bhuvaneswar Cong-
ress session, may we be assured that
in future the activities nf the Pasts
and Telegraphs Department wi' nat
be aliened with the activities of any
political party?

Shri A. K. Sen: T wish the hon.
Memher had not brousht in such a
parochial aporoach into the matter.
The time was chnsen hefause the
whole Narar was named after him on
that occasion.
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8hri P. K, Deo: It is not a Congress
Party affair, it is an all-party ques-
tion.
st Ho ®lo fgadt: weam WEEy,
A ¥ FT O AT AL fear mw
& X am g8 ¥ | § g S e |
i 7a ¥ ¥ fraal ¥ 90 a1 9% § WK
feay Tt & | Afew AT A T
e\ & Trga g e T fed o o
Mr, Speaker: Are the names ready?

st wo Yo ¥A: Ig qanar
ol AT e dare T e e

ot 7o ®Wro fFASY : qesv WA
FTEANTEE § T & |

Mr, Speaker: The names are not
ready. The Question Hour is over.

WRITTEN ANSWERS TO
QUESTIONB

Purchase of Agricultural
Commodities

[ Bhri B. P, Yadava:
| Shri Bishanchander Seth:
*155. { Shri Dhaon:
Shri Tridib Eumar
[ Chaudhari;

Will the Minister of Community
Development and Co-operation be
pleased to state:

ta) whether it is a fact that the
National Co-operative Development
Corporation has recommended out-
right purchase by marketing societies
of agricultural commodities from
farmers; and

(b) if so, the reaction of Govern-
ment thereto?

The Deputy Minister in the Minls-
try of Community Development and
Co-gperation (Shri Shyam Dhar
Misra): (a) Yes, Sir.
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(b) The recommendation of the
National Co-operative Development

Corporation is being examined in con-
sultation with the Planning Commis-
sion and Ministry of Finance,

Transport Development

*156. Shri Maheswar Naik: Will
the Minister of Transport be pleased
to state:

(a) the up-to-date progress of work
achieved under the LD.A. programme
of transport development in India;

(b) the total credit sanctioned by
the I.D.A. for the purpose and how
much of the credit has so far been
drawn and utilised; and

{c) the specific works of develop-
ment so far undertaken and proposed
to be brought under this scheme?

The Minisier of Shipplng in the
Ministry of Transport (Shri Raj
Bahadur): (a) to (c). A statement is
laid on the Table of the Sabha
[Placed in Library. See No. LT-2314/
84].

Heavy Wagon-building Plant

*162. Shri Indrajit Gupta: Will the
Minister of Railways be pleased to
state:

{a). whether Government have
decided to locate the heavy wagon-
building plant near the proposed
Haldia port; and

(b) if so, the main feature of the
scheme?

The Deputy Minister in the Minis-
try of Rallways (Shri Shahnawaz
Khan): (a) No, Sir.

(b} Does not arise.

Ex-Factory Price of Sugar

*163. S8hri Kolla Venkalah: Will the
Minister of Food and Agriculture be
pleased to state:
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(a) whether Government propose
o increase the ex-factory prices of
sugar in Southern States;

(b) if so, the rate of increase in ex-
factory prices in different States; and

(c) the increase in consumers’ price
(retail price) in different States?

The Minister of State in the Minis-
oy of Food and Agriculture (Shri
A, M. Thomas):

(a) No, Sir.

(b) and (c). Do not arise.

Specifications for Sugar Plants

r Shri Yogendra Jha:
| Shri Bhagwat Jha Azad:
Shri Hem Barua:
*164. { Shri Onkar Lal Berwa:
| Shri Bibhuti Mishra;
Shri P. C, Borooah:
Shri Vishwa Nath Pandey:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether ‘it is a fact that Gov-
ernment have set up a technical team
to draw up specifications for “sugar

plants in different parts of the
country;
(b) whether representatives of

some State Governments have also
been included in the team; and

(c) if so, from which States and
the precise constitution and terms of
reference of the team?

The Minister of State in the Minis-
try of Food and Agriculture (Shri A.
M, Thomas): (a) Yes, Sir,

(b). An Official on deputation with
the Madras Government has been in-
cluded in this Committee, in view of
his experience in the Development of
Sugar Machinery Manufacture in
India,

(c) A statement showing the consti-
tution and terms of reference of the
Committee is laid on the table of the
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Sabha. [Placed in
No. 2316|64].

Library. See

Loans to Sugar Milis

o165 Shri Nath Pai:
"\ Shri Brij Raj Singh:
Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether it is a fact that Gov-
ernment have approved a scheme for
granting loans, both in rupees and
foreign exchange, to those sugar mills
which are exporting a fixed percent-
age of their produce to help sugar
mills effect replacements and moder-
nisation of plants;

(b) if so, when the plan will be
implemented; and

(c) the amount likely to be spent
on this during the current financial
year?

The Minister of State in the Minis-
try of Food and Agriculture (Shri A.
M. Thomas): (a) No, Sir.

(b) and (c).

feeet afcage agert wffa

il
*Pee. @t T =
[ =t Zfe faey W

Do not arise.
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Telephone Service in Calcutta

*168. Shrimati Renu Chakravertty:

Will the Minister of Posts “and Tele-
graphs be pleased to state:

(a) whether it is a fact that tele-
phones in Calcutta remained dead
during few days of the worst com-
munal rioting; and
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(b) the reasons for not making
arrangements within 24 hours to re-
store this essential service?

The Deputy Minister in the De-
pariment of Posts & Telegraphs (Shri
Bhagavati); (a) No, but the tele-
phone system was over-loaded dur-
ing this period due to abnormal in-
crease in the calling rate.

(b) Does not arise.

Supply of Fertilizers to Farmers

Shri P. R, Chakraverti:
v169. J .
169. < sari P. C. Borooah:

Will the Minister of Food and
Agriculture be pleased to state the
decision taken on the proposal to
supply fertilisers to farmers on sub-
sidised rates?

The Minister of State in the Min-
isiry of Food and Agriculture (Dr.
Ram Subhag Singh): In order to
popularise the use of Calcium Am-
monium Nitrate and Urea which are
comparatively new fertilisers, their
prices have been reduced. The Pool
price of Calcium Ammonium Nitrate
was reduced by Rs. 32.00 per tonne
with effect from 5th October, 1962
and that of Urea was reduced by
Rs. 100.00 per tonne with effect from
1st January, 1964.

As regards superphosphate, its price
is subsidized upto 25% when distri-
buted under a scheme approved by a
State Government. The amount of
subsidy is shared equally by the
Centre and State Governments. The
scheme is in operation in all the
States except Andhra Pradesh,
Gujarat, Madras, Mysore and Orissa.
The Governments of these States
have intimated that as superphos-
phate is already popular among the
cultivators, no subsidy is considered
necessary.

Use of Coal in Railways

*170. Shri Himatsingka: Will the
Minister of Railways be pleased to
state:

(a) whether a memorandum has
recently been submitted to him by
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the Soft Coke Producers’ Collieries
Association asking for a re-examina-
tion of the possibility of using more
lower grade coal; and

(b) if so, the particulars thereof?

The Deputy Minister in the Minis-
try of Railways (Shri S. V, Rama-
swamy): (a) Yes, Sir; the Memo-
randum contained various points one
of which was in regard to the more
extensive use of lower grades of coal
on the Railways.

(b) Railways are already consum-
ing substantial quantities of lower
grade coals in lieu of their require-
ments of higher grade coals, and
there is hardly any possibility of us-
ing more of lower grade coals on the
Railways.

Acquisition of Coal Carriers
Shri Heda:
*171. { Shri Subodh Hansda:

{ Shri Indrajit Gupta:

Will the Minister of Transport be
pleased to state:

(a) whether it is a fact that Gov-
ernment have placed order with a
Yugoslav Shipyard for construction
and supply of four 13,400-ton coal
carriers;

(b) if so, when the delivery is ex-
pected; and

(c) whether Government have en-
tered into any other agreement for
supply of coal carriers.

The Minister of Shipping in the
Ministry of Transport (Shri Raj
Bahadur): (a) Yes, Sir, The Shipping
Corporation of India which is a
wholly Government-owned under-
taking has placed orders for the con-
struction of four 13,400-ton coal car-
riers with a Yugoslav Shipyard.
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(b) 'I"he delivery schedule provid-
ed for in the building contract is as
follows:—

First ship —By the end of

February, 1965

Second ship —By the end of

May 1966.

Third ship —By the end of
August 1966.

Fourth ship —By the end of
October 1966.

(c) The Government themselves

have not entered into any other

agreement for supply of coal carriers
but they have permitted a private
sector shipping company to enter into
an agreement with a Belgian Ship-
vard for the construction and supply
of one coal carrier.
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Night Post Offices

o173 | Shri B, P. Yadava:
'{ Shri Bishanchander Seth:

Will the Minister of Posts and
Telegraphg be pleased to state:

(a) whether it is a fact that Posts
and Telegraphs Department has
dropped the proposal to open more
night Post Offices in cities with a
population of more than one lakh;
and

(b) if so, the reasons for withdraw-
ing the proposal?

The Deputy Minister in the De-
partment of Posts and Telegraphs
(Shri Bhagavati): (a) and (b). No Sir.
Each individual proposal will be
considered on its own justification
and merits.

Indian Ship Passengers Stranded in
Indonesia
[ Shri Yashpal Singh:
| Shri Vishram Prasad:
l Shri R. G. Dubey:
| Shri Sarjoo Pandey:
*174. { Shri B. P. Yadava:
Shri Dhaon:
Shri Bishanchander Seth:
| Shri Maniyangadan:
_ Shri Sezhiyan:
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Will the Minister of Tramsport be
pleased to state:

(a) whether it is a fact that Indian
ship passengers were stranded in
Indonesia on the 28th December,
1963;

(b) if so, the particulars of the in-
cident; and

(c) the steps taken to stop recur-
rence of such accidents in future?

The Minister of Shipping in the
Ministry of Transport. (Shri Raj
Bahadur): (a) Yes, Sir. The vessel
S.S. “Mohammedi” ran agrounq on
the 24th December, 1963, on p. Nipa
Reef in Indonesian waters,

(b) and (c). A preliminary enquiry
into this casualty is now being held
by the Mercantile Marine Depart-
ment, Bombay, and further action,
if any, can be taken only on the re-
ceipt of the investigating officer’s re-
port.

Telephone Connections in Calcutta

*175. Shri Indrajit Gupta: Will the

Minister of Posts and Telegraphs be
pleased to state:

(a) whether it is a fact that the
backlog in new telephone connec-
tions in Calcutta is steadily getting
worse;

(b) the anticipateq position for
supply of connections in relation to
demand by the end of 1964 as com-
pared with the end of 1963; and

(c) whether it is a fact that Cal-
cutta Telephones Advisory Committee
has expressed concern at the pros-
pect of chaos and dislocation in the
telephone system of the city unless
radical steps are taken?

The Deputy Minister in the De-
partment of Posts and Telegraphs
(Shri Bhagavati): (a) Yes, the wait-
ing list is increasing.

(b) The number of new connec-
tions expected to be provided dur-
ing 1964 is about 8000 against anti-
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cipated new demand of 12,000
nectiohs during the year.

(c) Yes, steps are being taken by
the Department for expansion of the
system consistent with  availability
of resources and there is no reason
for apprehension of chaos and dislo-
cation of the telephone system.

con-

Supply of Sugarcane to Mills

J Shri P. C, Borooah:
7\ Shri P. R. Chakraverti:

Will the Minister of Food and Agri-
culture be pleased to state:

*176.

(a) whether the attention of Gov-
ernment has been drawn to the
statement of the President of the
Indian Sugar Mills Association at a
Press Conference in New Delhi on
the 28th January, 1964, to the effect
that the steps taken by Government
to ensure adequate supply of sugar-
cane to sugar mills had been of no
avail; and

(b) if so, the Government’s reac-
tion thereto?

The Minister of State in the Min-
istry of Food and Agriculture (Shri
A. M. Thomas): (a) Yes, Sir.

(b) Steps taken have had a limit-
ed effect largely on account of the
continued high prices of gur and
khandsari.

"Education Fund

( Shri Dhaon;
*177. { Shri Bishanchander Seth:
| Shri B. P, Yadava:

Co-operative

Will the Minister of Community
Development and Co-operation be
pleased to state:

(a) whether it is a fact that Centre
have asked the State Governments
to make a provision in the Co-opera-
tive Societies Act for compulsory
contributions to co-operative educa-
tion fund out of the profits of co-
operative societies;
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(b) if so, the reaction of the State
Governments thereto; and

(c) the number of States which
have so far responded to this call
and of those which have rejected this
proposal?

The Deputy Minister in the Minis-
try of Community Development and

Cooperation (Shri Shyam Dhar
Misra): (a) Yes, Sir.

(b) Favourable,

(c) 15 States have responded fav-
ourably.

1.A.C. Fokker Friendship Aircraft
Service

Shri P, C. Borooah:
Shri D. C. Sharma:

Will the Minister of Transport be
pleased to state;

*178.

(a) whether it is a fact that the
Fokker Friendship aircraft of the
Indian Airlines Corporation did not
fly on their normal routes from Bom-
bay on New Year’s Day and instead
Dakotas were put on service on these
routes that day;

(b) if so, whether it was due to
all the pilots and crew of the Friend-
ship aircraft having reported sick
collectively on that day;

(c) the number of passengers
stranded@ on that account; and

(d) the action taken against
persons concerned?

the

The Deputy Minister in the Min-
istry of Transport (Shri Mohiuddin):
(a) Yes, Sir, except for Service IC-
123 (Bombay-Ahmedabad-Udaipur-
Jaipur-Delhi) which continued to ope-
rate with a Friendship Aircraft.

(b) Some of the Friendship Pilots
were out of station on duty or on
leave. Of the Pilots who were in
Bombay, except for the Operations
Manager of Bombay Area, who is a
qualified F-27 Commander and one
Pilot, others either reported sick or
could not be contacted.
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(c) The passengers booked from
Bombay on the Friendship flights
which could not operate, were flown
by Dakotas the same day with the
exception of four, two of whom can-
celled their bookings as they did not
wish to fly by DC-3. The other two
passengers who could not be ac-
commodated on Dakota flight were
carried the next day.

(d) The possibility of amending
the Service Rules of the Corporation
to meet contingencies where it is
apparent that absenteeism was due to
a joint or combined action on the
part of the employees, is being ex-
plored. ’
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Water Purification Plants at Stations

294, Shri Karni Singhji: Will the
Minister of Railways be pleased to re-
fer to the reply given to Unstarred
Question No. 2936 on the 12th June,
1962 and state:

(a) the names of stations on the
Canal Loop line of the Northern Rail-
way where water purification plants
have since been installed; and

(b) whether any phased programme
has bezn outlined to achieve the ob-
jective?
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The Deputy Minister in the Ministry
of Railways (Shri Shahnawaz Khan):
(a) Water purification plants have
been provided at Suratgarh, Sarupsar,
Mohan Nagar, Raisingh Nagar, Gaj-
singhpur, Sri Karanpur and Sri Ganga

Nagar on the Canal Loop line, Nor-
thern Railway.
(b) Yes.
Telephone Connections
295. Shri Karni Singhji: Will the

Minister of Posts and Telegraphs be
pleased to state:

(a) the number of applications pend-
ing for grant of telephone connections
from the Bikaner and Ganganagar
Exchanges, Rajasthan, upto 31st De-
cember, 1963; and

(b) the steps being taken to expedite
the grant of these connections?

The Deputy Minister in the Depart-
ment of Posts and Telegraphs (Shri
Bhagavati): (a) Bikaner 50.

Ganganagar 170.

(b) Steps have been taken to ex-
pand the capacity of the existing ex-
changes and this work is being ex-
pedited.

'P. and T, Colony, Bikaner

296. Shri Karni Singhji: Will the
Minister of Posts and Telegraphs be
pleased to refer to the reply given
to Unstarred Question No. 370 on the
2nd March 1963 and state the progress
since made in regard to the construc-
tion of quarters in the Posts and Tele-
graphs colony in Bikaner, Rajasthan?

The Deputy Minister in the Depart-
ment of Posts and Telegraphs (Shri
Bhagavati); A site has been selected
and is being acquired.

Afforestation
297. Shri Hari Vishnu Kamath: Will

the Minister of Food and Agriculture
be pleased to state:
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(a) whether Government have pre-
pared a plan or at least a blueprint for
methodical and systematic afforesta-
tion; and

(b) if so, the broad outline thereof?

The Minister of State in the Ministry
of Food and Agriculture (Dr. Ram
Subhag Singh): (a) and (b). “Forests”
being a State subject the Working
Plans for afforestation are prepared by
the State Governments, and in the
case centrally administered areas, by
the Administrations of the concerned
arcas. The proposed Centrally spon-
sored project “Pre-investment Survey
of Forest Resources” may, when im-
plemented, provide the basis for pre-
paration of a systematic Plan in the
States (Punjab, Himachal Pradesh,
Uttar Pradesh, Madhya Pradesh,
Andhra Pradesh, Orissa, Kerala, My-
sore and Maharashtra) to be covered
by it.

Railway Saloons for Officials

298, Shri U. M. Trivedi: Will
Minister of Railways
state:

the
be pleased to

(a) the total number of saloons on
the Indian Railways meant for Rail-
way officials;

(b) the total capital outlay on these
saloons; and |

(c) the recurring expenditure in
supplying linen and crockery to these
saloons?

The Deputy Minister in the Minis-
try of Railways (Shri Shahnawaz
Khan): (a) There are no saloons
meant for Railway Officials, There
are, however, Inspection Carriages
meant for use by railway officers while

on tour. The number of such Inspec-
tion Carriages gauge-wise is as
under:—
Broad Gauge 477
Metre Gauge .. 429
Narrow Gauge .o 42

TorAL: 948
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There are in addition, a number of
Tourist Cars which are available for
public parties for booking under the
rules on the subject. These carriages
are also used by railway officers, as
and when available, while going on
tour,

(b) Rs. 2,65 lakhs.
{c) Rs. 1,56 thousand per annum.

Poultry Breeding

299 Shri Ram Harkh Yadav: Will
the Minister of Food and Agriculture
be pleased to state:

(a) whether the American Govern-
ment have given a five year grant of a
sum o; about a lakh Dollars for re-
search in poultry breeding to the
Rajasthan College of Agriculture; and

(b) if so, the details of research
programme and how the grant is to
be utilised?

The Minister of State in Lhe Minis-
try of Food and Agriculiure (Shri
A, M. Thomas): (a) Yes.

(b) A grant of Rs. 5 lakhs to be
spent over a period of five years, has
been offered by the Government of
the United States, from PL 480 coun-
terpart funds to the Rajasthan College
of Agriculture for undertaking re-
search on “Effectiveness of different
methods of utilizing available sources
of germ plasm in improving the pro-
ductive per.ormance of poultry”. The
matter is under discussion with th
University Authorities. .

Import of Potatoes from Burma

300. Shri Lalit Sen: Will the Min-
ister of Food and Agriculture be
pleased to state:

{a) the reasons that have prompted
Government to allow import of pota-
toes from Burma; and

(b) whether Government have con-
sidered the effect of this import upon
marketing of potatoes produced in
India?

FEBRUARY 18, 1964
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The Minister of State in the Ministry
of Food and Agriculture (Dr. Ram
Subhag Singh): (a) Foreign exchange
worth Rs, 10°2 lakhs was released last
yvear for importing seed potatoes, and
not table potatoes from Burma, as in-
ternal production of improved seed
potato is still not adequate to meet the
growing demand.

(b) Does not arise in view of the
fact that we are not yet self-sufficient
in seed potato.

Halt station between Nabha and
Dhablan stations

301. Shri Ram Harkh Yadav: Will
the Minister of Railways be pleased
to state:

(a) whether Government propose to
open a new halt station between
Nabha and Dhablan on the Ambala-
Dhuri Branch line in the Delhi Divi-
sion; and

(b) if so, the details and estimated
cost thereof?

The Deputy Minister in the Minisiry
of Raiiways (Shri §5. V. Ramaswamy):
(a) and (b). A suggestion for opening
of a new halt station between Nabha
and Dhablan stations has been receiv-
ed. The matter is under examination.

Hotels

302 Shri Yashpal Singh: Will the
Minister of Transport be pleased to
state:

(a) the number of hotels which have
been permitted to collaborate with
the foreign countries; ang

(b) the reasons therefor?

The Minister of Shipping in the
Ministry of Transport (Shri Raj
Bahadur): (a) So far only one party
viz. Messrs. East India Hotzls Ltd.,
New Delhi has entered into an agree-
ment with Messrs. Intercontinental
Hotel Corporation of America for
putting up a hotel each in Delhi, Bom-
bay and Agra. The Government of
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India have approved tlie terms of this
collaboration agreement which pro-
vides that in the first phase the New
Delhi Hotel should be built and only
after its successful completion the
construction of the hotels in the second
phase, i.e. at Bombay and Agra will
be taken in hand.

(b) The reasons for allowing this
type of collaboration are:

(a) Hotel-keeping in India, like
other developing industries, needs
technical know-how and such a
hotel brings in new methods in
hotel-keeping which are gradually
emulated throughout the country.
Besides the aforesaid such an
arrangement offers a number of
advantages.

(b) 1f the agreement is with a
company having a large number
of hotels, such as Inter-Continental
or Hilton, the hotel in India would
receive the benefit of world-wide
publicity and promotion done by
the foreign company which means
indirect publicity for Indian Tour-
ism.

Lights on Ring Road in Delht

( Shri Warlor:
303. ) Shri Vasudevan Nar:
Shri Daji:
{ Shri M. L. Dwivedi:

Will the Minister of Transport be
pleased to State:

(a) whether it is a fact that there
are no lighting arrangements on the
Ring Road from Defence Colony right
upto Dhaula Kuan (Delhi);

(b) the precise difficulties for which
lighting arrangements could not be
completed so far; and

(c) the steps Government propose
to take to provide adequate lighting
arrangements on this part of the Rlng
Road in Delhi?

The Minister of Shipping in the
Ministry of Transport (Shri Raj

1885 (SAKA) Written Answers 1250
Bahadur): (a) to (¢). The Ring Road
was constructed primarily for through
traffic of fast motor vehicles which
move by their own lights. Accordingly
no lighting was provided. Local
traffic was to travel along parallel
service roads which the local admi-
mistration was expected to build.
Lights were to be provided on these
service roads. However, as it has not
been possible to build the service
roads so far and there is persistent
demand from the public for road
lights it has since been agreed that
the Delhi Administration will light the
main Ring Road. An estimate for the
work is now under preparation by the
Delhi Electric Supply Undertaking.

U.P—Bihar—Assam Link Road

{ Shri Warior:
7\ Shri Vasudevan Nair:

Will the Minister of Transport be
pleased to state:

(a) whether a Rs. 70-Crore scheme
for the construction of a strategic
border road linking Uttar Pradesh,
Bihar and Assam has been under the
examination of Government; and

(b) if so, the stage at which the
scheme stands at present?

304.

The Minister of Shipping in the
Ministry of Transport (Shri Raj
Bahadur): (a) and (b). Presumably,
the Hon’ble Members are referring to
the proposed lateral road intended to

be developed to connect Bareilly in
Uttar Pradesh with Amingaon in
Assam passing through Bihar and

West Bengal, This project is in a pre-
liminary stage of consideration at pre-
sent.

Tourist Centres

305. Shri Harl Vishnu Kamath:
Will the Minister of Transport be
pleased to state:

(a) whether Government propose to
develop certain places in the country
connected with the life and career of
Netaji Subhash Chandra Bose as
tourist centres;
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(b) if so, the broad features thereof;
and

(c) it not, the reasons therefor?

The Minister of
Ministry of Transport (Shri Raj
Bahadur): (a) and (b). Government
haye at present no proposal to develop
places connected with the life and
career of Netaji Subhash Chandra Bose
as tourist centres.

Shipping in the

(c) The average stay of foreign
tourists in India is about 15 days and
during this short period they can visit
only a few places in such a vast coun-
try, particularly those which are of
international importance and which

_ are accessible by air and where proper
facilities in the form of accommoda-
tion, transport etc. exist.

In view of the limited resources
available the Government have decid-
ed to concentrate on the integrated
development of a few selected centres
which already attracted tourists in
large numbers.

Places connected with the life and
career of Netaji Subhash Chandra
Bose are of National interest and can,
therefore be considered important pri-
marily from the point of view of home
tourists. Provision of facilities for
home tourists is the responsibility of
the State Governments though the
Central Government also gives finan-
cia] assistance to State Governments
to the extent of 50 per cent of the
cost of development of facilities for
home tourists at places which are also
visited by foreign tourists.
gramme of the State Governments for
the Third Five Year Plan does not
include any proposal for development
of places connected with the life and
work of Netaji Subhash Chandra
Bose.

Paddy Crop Affected by Diseases
306. Shri Maheswar Naik: Will the

Minister of Food and Agriculture be
pleased to state:
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(a) whether the Central Govern-
ment have received reports from the
Government of Orissa regarding wide-
scale prevalence of paddy pests and
diseases on the standing crops during
the last Kharif season almost through-
out the State;

(b) whether any estimate has been
made of the damage done to the crops
and the extent it affected the ultimate
yield; and

(c) whether Government have
devised any ways and means to pro-
tect the crops in future?

The Minister of State in the Minis-
try of Food and Agriculture (Dr. Ram
Subhag Singh): (a) No, Sir. On en-
quiry, the Government of Orissa has,
however, promised to send a report
regarding the prevalence of paddy
pests and diseases in Sambalpur and
Bolangir districts. The other districts
are not reported to be affected from
these pests and diseases.

(b) No, Sir.

(¢) Yes, Sir. Necessary steps hzve
been taken by the State Government.

Fair Price Shops in Delhi

307. Shri Yashpal Singh: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether Government have open-
ed fair price shops in Delhi for the
arrest of high prices of indigenous
wheat rice and pulses;

(b) if so, the number of such shops
opened so far; and

(c) the criteria for the allotment of
shops?

The Minister of State in the Minis-
try of Food and Agriculture (Shri
A. M. Thomas): (a) The number of
fair price shops for sale of imported
wheat has been recently increased
substantially.

(b) 487 fair price shops were func-
tioning on 12th February, 1964.
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{c) Allotment of fair price shops
is made with due regard to the re-
quirements of various areas, the size
and location of the shops and the
business standing of the shopkeepers.

Taxis in Delhi

( Shri Yashpal Singh:
308. Shri Vishram Prasad:
{LSh.rl R. G. Dubey:

Will the Minister of Transport be
pleased to state:

(a) whether in view of the recemt
murders of drivers of Delhi taxis, Gov-
ernment are considering a proposal to
allow Tne attendant to be carried by
taxi drivers after 8 p.m.; and

(b) if so, when a decision is likely
to be taken?

The Minister of Shipping in the Min-
istry of Transport {Shri Raj Bahadar):
(a) and (b), The State Transport
Authority, Delhi  decided on 30th
December, 1953 to allow taxi drivers
to carry an attendant in a vehicle
between 8 p.M, and 5 A.M, during the
months of November, December and
January and between 9 pw, and
5 AM. in the remaining months, sub-
ject to the condition that not more
than three passengers are carried in
the taxi, whenever an attendant 1s
present in the vehicle,

Level Crossings

( Shri Krishnapal Singh:
309. ! Shri Yashpal Singh:
Shri P. C. Borooah:

Will the Minister of Railways
pleased to state;

[+

(a) the number of level crossings on
the National Highways manned during
the last year;

(b) the amount spent on this; and

{c) whether Governm-nt propose to
man more level crossings duaring the
current year?
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The Deputy Minister in the Ministry
of Railways (Shri §. V. Ramaswamy):
(a) Five,

(by Rs. 22,286'48 nP. but the quar-
ters for ga'e keepers have yet to be
completed,

(c) Yes.
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SAAT FT FH A I FHACET F
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Railway Accident on Villupuram-
Katpadi Section

312. Shri D. C. Sharma: Will the
Minister of Railways be pleased to
state: Cp et

(a) the number of casualties which
occurred when part of a goods train
hit a passenger train between Valan-
andal and Tandarai stations on the
Villupuram-Katpadi section of the
Southern Railway on the 15th Decem-
ber, 1963;

(b) whether any enquiry was insti-
tuted into the cause of the accident;
and

(c) if so, the findings thereof?

The Deputy Minister in the Minis-
try of Railways (Shri Shahnawaz
Khan): (a) The accident occurred on
14th December, 1963 and resulted in
one person being Kkilled and nine
injured of whom one sustained
grievous injuries.

(b) and (c). The Additional Com-
missioner of Railway Safety, Banga-
lore held his statutory enquiry into
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this accident. His provisional findings
are that the accident was due to

‘failure of equipment’ of the goods
train.

Balanced Diet

313. Shrimati Savitri Nigam: Will
the Minister of Food and Agriculture
be pleased to state:

(a) whether the Nutrition Depart-
ment has made balanced diet chart
for various age groups; and

(by whether it has got any pro-
gramme to train people who are keen
to study dietics?

The Minister of State in tke Minis-
try of Food and Agriculture (Shri
A. M. Thomas): (a) No.

(b) Yes.

Telegrams

314 J Shri D. D. Puri:
* 7\ Shri P. R. Chakraverti:

Will the Minister of Posts and
Telegraphs be pleased to state:

(a) whether the attention of Gov-
ernment has been drawn to news-
paper reports about the extraordinary
deiay in the transmission of express
and press telegrams in a section of
the Punjab State; and

(b) if so, the steps taken or
posed to be taken
service?

pro-
to improve the

The Deputy Minister in the Depart-
ment of Posts and Telegraphs (Shri
Bhagavati): (a) Yes. One case has
been examined and action taken.
Other cases are under investigation

(b) The matter is constantly under
examination of the Postmaster
General, Punjab and reviewed by the
P. & T. Board to improve the ser-
vice.
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Bridge on River Subarnarekha

Shri G. Mohanty:
315. Shri Subodh Hansda:
{ Shri S. C. Samanta:

‘Will the Minister of Tramsport be
ploasad to state:

(a) whether the construction of a
bridge over River Subarnarekha in
Balasore District on the National
Highway will be taken up during the
Third Plan Period; and

(b) if so, when the work will com-
mence?

The Minister of Shipping in the
Ministry of Transport (Shri Raj
Bahadur): (a) and (b). The proposed
bridge across the river Subarnarekha
near Rajghat would fall on the
Balasere Kharagpur road which s a
State Road. The construction of the
bridge is, therefore, primarily the
responsibility of the Government of
Orissa. The State Government have,
however, recently asked for some
financial assistance for this project
which is under examination by the
Government of India.

Ring Railway around Calcutta

r Shri Dinen Bhattacharya:
316. { Shri Tridib Kumar Chaudhuri:
( Shri D. C. Sharma:

Will the Minister of Railways be
pleased to refer to the reply given to
Starred Question No. 44 on the 19th
November, 1963 and state the nature
of the decision, if any, taken regard-
ing the construction of a ring railway
around Calcutta?

The Deputy Minister in the Minis-
try of Railways (Shri S. V. Rama-
swamy): No. decision has yet been
taken in the matter.

Railway Lines in Kerala

Shri A. K. Gopalan:
317. { Shri A. V. Raghavan:

2099 (ai) LS—3,
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| Shri Pottekkatt:
Shri Kappen:
Will the Minister of Railways be

pleased to state:

(a) whether the Kerala Govern-
ment have proposed any new railway
lines in the State to be taken up
during the Fourth Plan;

(b) if so, the details thereof; and

(c) the attitude of the Centre there-
on?

The Deputy Minister in the Minis-
try of Railways (Shri S. V. Rama-
swamy): (a) No. The proposals for
the Fourth Plan have not yet been
called for.

(b) and (c¢). Do not arise.

Production of Oilseeds

218 Shri Bishwanath Roy:
"\ Shri Bal Krishaa Singh:

Will the Minister of Food and
Agriculture be pleased to state:

(a) whether in view of export
importance of the Indian Oilseeds,
any step is being taken for improv-
ing their quality and production in

the country; and

research is pro-

(b) whether any
their

posed to be undertaken for
improvement?

The Minister of State in the Minis-
try of Food and Agricnlture (Dr. Ram
Subhag Singh): (a) Yes; Integrated
Oilseed Development Schemes have
been put into operation in all the
important oilseed-growing  States.
Besides, Package Programmes on
Oilseeds have been taken up in 9

States. Under these programmes,
special incentives in the form of
loans and subsidies for fertilisers,

insecticides, plant protection appli-
ances and seeds are extended to the
oilseed growers.

Six Regional Laboratories have
been established to determine the
purity and quality of vegetable oils
and oilcakes.
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(b) Fifty-six Agricultural Research
Schemes are already in operation in
different States to evolve improved
strains with high yield and high oil
content, to determine suitable agro-

nomic practices and to find out
remedial measures against pests and
diseases.
Singareni Collieries Company
319. Shri Eswara Reddy: Will the

Minister of
state:

Railways be pleased to

(a) whether the management of
Singareni Collieries Company have
asked the Railway Administration
for a siding from Mandamarri to

tamkrishnapur collieries;

(b) if so, when the construction of
the same will be taken up;

(c) the estimated cost of the siding;
and

(d) the percentage of the cost to
be contributed by the management
of Singareni Collieries Company?

The Deputy Minister in the Minis-
try of Railways (Shri S. V. Rama-
swamy): (a) Yes, Sir.

(b) Plans and Estimates are under
preparation. Construction will be
taken up by the Railway after the
Plans and Estimates are accepted by
the Collieries Company and when
they deposit the amount to be borne
by them.

(c¢) and (d). The figures of
are not yet available as the
mate has not been finalised.

cost
esti-

Telephone Service in Balaghat

320. Shri Hari Vishnu Kamath:
Will the Minister of Posts and Tele-
graphs be pleased to refer to the
reply given to Unstarred Question
No. 1805 on the 17th December, 1963
regarding Telephone service in
Balaghat and state:

(a) whether the Madhya Pradesh
Government have communicated the
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findings of the Magistrate together
with their opinion thereon;

(by if so, a brief resume thereof;

and

(c) if the reply to part (a) above:
be in the negative, how often the
State Government has been reminded.
to expedite the matter?

The Deputy Minister in the Depart-
ment of Posts and Telegraphs (Shri
Bhagavati): (a) Yes. .

(b) Prima facie cases have been:
made out by the State Government
against an A.SI. and the Station
Officer and departmental enquiry
against them is in progress. The A.S.I.
has also been placed under suspension..

(c) Does not arise.
Road Transport Corporations

321. Shri U. M. Trivedi: Will the:
Minister of Transport be pleased to.
state:

(a) the total investment by the-
Central Government in Road Trans-
port Corporations of the various
States;

(b) the manner in which the policy
of the road transport in various States.
is implemented by the Government ot
India; and

(c) the annual return to Govern-
ment from such investment during:
the last decade?

The Minister of Shipping in the
Ministry of Transport (Shri Raj
Bahadur): (a) The total investment
by the Central Government in 11
State Road Transport Undertakings,
upto date, is Rs. 13,14,76,482:.

(b) The policy of the Central' Gov-
ernment is that (i) whenever nation-
alisation of road passenger transport
services is envisaged, it should be
carried out on a phased: basis; and
(iiy the nationalised transport under-
takings should be managed by Road
Transport Corporations established
under the Road Transport Corpo-
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rations Act, 1950, in which the
Central Government participate
through the Ministry of Rail-

ways. The object of this policy is
to ensure proper coordination between

road and rail transport. Since the
executive authority in respect of
. road transport vests in the State

Governments, the implementation of
the above policy has been left to them.
However, no Central assistance is
generally given for the expansion
programmes of those State Transport
Undertakings which have been orga-
nised as departmental concerns and
such programmes are financed by the
State concerned from their resources
outside the plan.

(c) The total return on the invest-

ment mentioned in (a) above was
Rs. 2,86,24,866 for the entire period
from 1952-53 to 1962-63. The year-

wise figures are being collected and
will be laid on the Table cf the
Sabha in due course.

Rice Requirements of Kerala

322. Shri Maniyangadan: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether there was a meeting
between_him and the Minister of
Food of Kerala State in December,
1963; )

(b) whether-fhe needs of Kerala
with re: to rice were discussed
at the meeting;

(c) whether any decision has been
arrived at; and

(d) if so, the nature thereof?

The Minister of State in the Minis-
try of Food and Agriculture (Shri
A. M. Thomas): (a) and (b). Yes,
Sir.

(c) and (d). The requirement of
rice of Kerala State is examined
from time to time in consultation
with the State Government, and sup-
plies from the Central reserve are
arranged keeping in view the stocks
available with the Centre and the
needs of other deficit States. Rice

g
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is issued to fair price shops in Kerala
direct from Central depots in the
State and the distribution continues
throughout the year.

Licences for Sugar Factories

(" Shri Kolla Venkaiah:
| shri 3. B. 8. Bist:
323. { Shri Dinen Bhattacharya:
Dr. U. Misra:
LDr. Ranen Sen:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether Government have
appointed a Committee to review the
position of new licences for sugar
factories and of the licences for the
extension of limit of the present pro-
duction of the existing sugar fac-
tories;

(b) if so, the personnel of the Com-
mittee; and

(c) when the Committee is to pre-
sent its report?

The Minister of State in the Minis-
try of Food and Agriculture (Shri
A. M. Thomas): (a) An Inter-Depart-
mental Screening Committee for
scrutinising applications received for
establishment of new sugar factories
and expansion in existing units has
been set up to enable the Department
of Food to formulate their recommen-
dations to the Licensing Committee.

(b) The personnel of the Committee
are as under:—

1. Joint Secretary (Sugar),
Ministry of Food & Agricul-
ture (Department of Food).
—Chairman.

2. Chief Director, Direciorate of
Sugar & Vanaspati, Ministry
of Food & Agriculture—Mem-
ber.

3. A representative of the Minis-
try of Community Develop-

ment and Cooperation
(Department of Cooperation).
—Member.



1263 Written Answers

4. A representative of the Direc-
torate General of Technical
Development.—Member,

5. A representative of National

Sugar Institute, Kanpur.—
Member.

6. Director (Sugar Technical)
Directorate of Sugar &

Sugar & Vanaspati, Ministry
Agriculture.—Member Secre-
tary.

(c) The Committee is not required
to submit is report by any particular
date but it is expected that the Com-
mittee’s recommendations would be
submitted before long.
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(@) afz g7, @ ao sgavaeg
FamFEadr #1 ¢ 7

T aEn TfE {Awa § e wuy
(ﬁ Ho o m):(%‘) \'ﬂ’ﬂ@’ |

() swdr & Saar

Delhi-Jodhpur Dakota Service

Dr. L. M, Singhvi:
327. IShri Yashpal Singh:

Will the Minister of Transport be
pleased to state:

(a) whether a decision has now
been taken to start a daily Dakota
service between Delhi and Jodhpur
via Agra and Jaipur;

(b) if so, the date on which it will
come into operation; and

(c) the
timings?
The Deputy Minister in the Minis-

particulars regarding

try of Transport (Shri Mohiuddin):
(7) Fragas gfF sax ww (@) Yes, Sir
qar fagre # frll gro T amew) (b) Effective from 1st February,
1964,
T fruifea g asw qe0 for s (© The schedule will bo as
T % ;W follows:—
449 450
Daily Daily
0630 D Delhi A 1430
0725 A Agra D 1335
0745 D Agra A 1315
0845 A Jaipur D 1215
0905 D Jaipur A 1155
1020 A Jodhpur D 1040

fadsit st & wde fawwr W
arfga

33=. ot fagTR www@: ¥+
afcage welt g qa 3 FO A 6

(F) wdes fawmr # wfes
s & wfafore 51 fa fade srars
#9qeen &

(|) =t wF wae & sfeea
T firet et stramil &7 S § W)
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ST AR BieST HETET AT H# 3,
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Hra1 TEF (FEEAF) A AT
Toanfe, % fawa & quen & aren Faw
oF T arara ¥ frafo fed o &
o gt T & Idew § 1 fawiw
sgral & fg &, ot "5 gqrd
st ot wifgen wwfee R
mr g o

(7) wdzq faamr & safad
1 % el o A A w9 ¥ AnEE
FTHFY FIAAARA REAESTHY
& 3 IS WA F HATAT A
Fa3elt g sy S §1 TAH T 0
ST BT AT, I AHT WOET, § G
oY F4T ward, ¥ fAfaw amwr, q
ST WTAT, q B9 "R gEifemm
wared, § &9, aftw A gafags
W ®X q 99w, &fAw, @
fagr WY wTE TS S @

() (1) wer e T @ gEd
wrarsit # Fifiger i forar 9T &
I ¥ frd fred g wemr &
A gReAT ¥ fadiw w9 ¥ faaor
¥ g sfemr v wiest =AY
arqr A wsrfag Frarmar 9T o

(). sdsT waT & srATAT T WY
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FA ¥ KXW §  sfeww agrww
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(=) afx g, ar gaar stiw &1
-qfeor < ?

7w AR qE fawwr A IaEEy (s
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TFT @7 AT |
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g g @ 1 afeT Mgy e §,
gt g e faww F F qegR #§
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Boat Bridge over Jamuna in Delhi

 Shri Kachhavaiya:
834, \_ Shri Subodh Hansda:

Will the Minister of Transport be
pleased to state:

(a) the total cost of construction of
the boat bridge over the Jamuna in
Delhi for the first time;

(b) the recurring annual expendi-
ture incurred on demolition, recon-
struction and maintenance of this
bridge;

(c) whether this bridge affects ad-
versely the low income group people
residing on the other side of the
Jamuna; and

(d) how long it will take to con-
struct a pucca permanent road bridge
in its place?
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The Minister of Shipping in the
Ministry of Transport (Shri Raj
Bahadur): (a) to (d). A statement
is laid on the Table of the House.
[Placed in Library. See No. LT-2319 /
641,

Co-operative Canteens

335, Shri Nambiar: Will the Minis-
ter of Railways be pleased to state:

(a) whether it is a fact that opening
of staff co-operative Canteens have
been accomplished in all workshops
in all railways and in the Southern
railway in particular;

(b) whether it is a fact that despite
collection of shares from workmen
for a Workers Co-operative Canteen
in Golden Rock Workshop since 1961,
the co-operative canteen has not yet
been opened: -

(¢) if so, the reasons thereof; and'

(d) the steps being taken to make
this workshop in line with other
shops in regard to opening of co-
operative Staff Canteens?

The Deputy Minister in the Minis-
try of Railways (Shri Shahnawaz
Khan): (a) All Workshops on Rail-
ways have been provided with can-
teens but according to the rules
framed by the State Governments
under the Factories Act, it i§ not
obligatory that canteens in factories.
should be run by employees them-
selves on a co-operative basis by
raising share capital.

(b) Yes.

(c) and (d). The suggestion of the
staff to fix the value of share at
Re, 1 instead of Rs. 5 was not consi-
dered workable and hence it was
decided that  the departmental
arrangements through a Committee of’
Management consisting of ten mem-
bers, five elected and five nominated
by the Railway Administration, to
run the canteen should continue yntil
conditions become more favourable to
run the canteen on co-operative basis
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Air India Fares
( Shri Narasimha Reddy:

Shri Yashpal Singh:
Shri Kapur Singh:

336.

Will the Minister of Transport be
pleased to state:

(a) whether Air India has rectntly
reduceq its fare for continental
flights; and

(b) if so, the particulars thereof?

The Deputy Minister in the Minis-
try of Transport (Shri Mohiuddin):
(a) and (b). There has been no re-
cent reduction in Air India’s fare for
continental flights. However, a num-
ber of meetings of International Air
Transport Association members were
held in Salzburg (Austria), Nassau
(Bahamas) and Montreal (Canada) to
adopt revised trans-Atlantic fares
effective April 1, 1964, between points
in the USA. & Canada on the one
hand and points in Europe, Middle
East, Africa and Asia on the other.
As a result thereof, ffares between
points in the U.S.A, & Canada on the
one hand and points in India, Pakis-
tan and Ceylon on the other, may be
reduced from April 1, 1964, if approv-
ed by all Governments concerned.

Realignment of Kangra Valley

337. Shri Hem Raj: Will the Minis-
ter of Railways be pleased to refer to
the reply given to Unstarred Question
No. 156 on the 19th November, 1963
and state:

(a) whether the project report and
estimates of the Kangra Valley Rail-
way, (N.G.) Section of the Northern
Railway for its realignment due to
the construction of the Pong Dam
have been completed; and

(b) if not, by what time these will
be completed?

The Deputy Minister in the Minis-
try of Railways (Shri S. V. Rama.
swamy): (a) Not yet.
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(b) The Project Report and Esti-
mate are expected to be completed by
March, 1964, Detailed examination
of the report will he necessary after-
this,

Advisory Board for Hill Development

338. Shri Hem Raj: Will the Minis-
ter of Food and Agriculture be
pleased to refer to the reply given to
Unstarred Question No, 518 on the
26th November, 1963 and state:

(a) the names of the States which
have not so far sent their replies for
setting up an Advisory Board for Hill
Development; and

(b) by what time these replies are
expected to be received?

The Minister of State in the Minis-
try of Food and Agriculture (Dr. Ram
Subhag Singh): (a) and b). Replies
from the States concerned have since
been received and further action is.
being taken in the matter,

Mechanisation of Major Ports

339. Shri Rameshwar Tantia: Will-
the Minister of Transport be pleased
to state:

(a) whether mechanisation of
major ports in India is under const-
deration; and

(b) if so, the particulars thereof?

The Minister of Shipping in the
Ministry of Transport (Shri Raj
Bahadur): (a) and (b), The major
ports in Ind:a have certain moechanised
cargo handling facilities in the shape
of fork lifts, tractors, mobile cranes,
jitney motors etc. These have been
acquired in large numbers in recent
years by the different ports These
will be augmented according to
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requirements and the equipment
-modernised wherever necessary, The
possibilities of providing modernised
bulk handling equipment at the
different ports are also considered
from time to time.

Some mechanised facilities for
handling of coal and iron ore in bulk
exist at Calcutta Port. A silo is being
installed at Kidderpore Docks for
mechanical discharge of foodgrains.
At the new Haldia Dock, it is pro-
posed to provide fully mechanised
facilities for handling coal and ore in
very large quantities,

At Bombay, the principal jtem of
-dry cargo handled in bulk is food-
grains which is unloaded from the
ships by vacuators, Government pro-
pose to provide a grain silo at Bombay
.Port of 50,000 tonnes capacity. Two
of the new berths in the proposed
extension to the eastern arm of the
Alexandra Dock included in the Dock
Expansion Scheme will be equipped
.for mechanical handling of foodgrains,
It is also proposed to provide auto-
matic weighing and bagging equip-
ment and to load wagons mechani-
cally at the grain silo.

At Madras, semi-mechanised handl-
ing equipment such as transporter
"bridge cranes, electric wharf cranes,
.locos, wagons etc, have been provided
‘for the handling of iron ore, Grab
cranes have been installed at the coal
berth to grab coal from the ships’
‘holds. It is proposed to instal at
Madras Port a fully mechanised ore
loading plant to load about 2,000 tons
per hour.

At Vishakhapatnam, two deep draft
berths on the western side of the
northern arm are under construction
which will be equipped with a
mechanical ore loading plant capable
of handling about 2,600 tonnes per
hour,

At Mormugao Port, there is a pri-
vately owned mechanical ore loading
_plant in use at present Its capacity

FEBRUARY 18, 1964 Written Answers

1276

is limited, The possibility of develop-
ing mechanised ore handling at this
Port on a large scale is being
examined.

Institute of Tropical Meteorology

340, Shri Tridib Kumar Chaudhuri:
Will the Minister of Transport be
pleased to state:

(a) whether it is a fact that the
posts of Director, Assistant Directors
and Senior Scientific Officers of the
Institute of Tropical Meteorology
have been reserved for the Scheduled
Castes;

(b) whether it is also a fact that

the said Institute was created by
funds made available from the
UNESCO; and

(c) whether the question of the
reservation of the above referred
posts in the Institute for Scheduled
Castes was decided in consultation
with the UNESCO?

The Deputy Minister in the Minis-
try of Transport (Shri Mohiuddin):
(a) No.

(b) The Institute has been set up
with assistance from the United
Nations Special Fund,

(c) Does not arise,

Consumer Co-operative Stores

341. Shri Hem Raj: Will the Minis-
ter of Community Development and
Co-operation be pleased to state:

(a) the number of co-operative
consumer stores opened during the
last six months in different States,
State-wise;

(b) whether it is a fact that the
rates charged in them for various
articles are higher than the bazar
prices; and

(c) if so, the reasons therefor?

The Deputy Minister in the Minis-

try of Community Development and
Co-operation (Shri Shyam Dhar
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Misra): (a) A statement is laid on
the Table of the House. [Placed in
Library See No, LT-2320/64].

(b) No, Sir,

(¢) Does not arise.

afmarge-Teie 93 s

3¢, =t fagmy swE E2 1l
R G T A AT g w40
Ffeargr-Tiaie @ 9T F
FTHAN [T TF qQH FT AT T
fagrnd a7 Ja% @&y & afg #rd
oty fFa A &, A a8 =037

(G qAE | I /AT (o Fo Fo
TRy ¢ AT W
WEA F) ATCEAAA AT FE ALY F
it a5 g faare 78 g A dwd
HEYAAr § T Al & faiw ¥ fag
TEATAAT AEM T AT FATH
¥ off g% wmfaer 7E favar w@m )

Japanese Aircraft Team

343, Shri P, C Borooah: Will the
‘Minister of Transport be pl d to
state:

(a) whether a  nine-member
.Japanese aircraft group visited India
in January this year to study the
Indian requirements cf aircraft for
~«civilian purposes;

(b) if so, their findings/observations
in this regard; and

(¢) Government’s reaction thereto?

The Deputy Minister in the Minis-

‘try of Transport (Shri Mohiuddin):
(a) Yes Sir,
(b) During the discussions the

Japanese group sought information on
the requirements of aircraft for civil
use in India and furnished peneral
particulars of the various types of
aircraft including helicopters under
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production in Japan, The question of
their giving any findings did not arise,

(c) Does not arise,

Theft of Railway Materials

344, Shri Vishwa Nath Pandey:
Will the Minister of Railways be
pleased to state:

(a) whether it is a fact that the
Central Bureau of the Railway Min-
istry has arrested six members of
a gang responsible for large scale
thefts of railway materials on the
Tundla-Hathras sections; and

(b) if so, the particulars thereof?

The Deputy Minister in the Minis-
try of Railways (Shri Shahnawaz
Khan): (a) Yes.

(b) Working on credible informa-
tion, truck No. UPA 6141 was follow-
ed by the staff of Central Crime
Bureau on the night of 23|24-11-1963,
from Agra to Jalesar Road Station,
situated on the main line of Tundla-
Hathras Section of Northern Rail-
way. The truck was parked near the
goods shed, where heavy stacks of
cast iron sleepers were kept. The
criminals were in good number and
started loading the sleepers from the
stacks. When the truck was partly
loaded, the Railway Protection Force
Rakshaks on duty at Jalesar Road
Station as also the staff of the Cen-
tral Crime Bureau, Ministry of Rail-
ways, assisted by the Civil Police,
effected capture of the loaded truck
with 6 criminals. The remaining
criminals managed to escape, The
case has been registered under Sec-
tion 379 IP.C. by Government Rail-
way Police Aligarh, which is still
under investigation.

Nepal-Pak Trade Route Through
Indis

345. Shri Vishwa Nath Pandey:
Will the Minister of Transport be
pleased to state:

(a) whether it is a fact that the
Nepal Government are considering
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to provide a route for carrying
Nepal-Pakistan trade through

Radhikapur in India; and

(b) if so, the reaction of the Gov-
ernment thereto?

The Deputy Minister in the Minis-
try of Transport (Shri Mohiuddin):
(a) and (b). Under the Treaty of
Trade and Transit 1960 between
India and Nepal, Nepal had request-
ed the Government of India to pro-
vide transit facilities at Radhikapur
for their trade with Pakistan. The
Government of India has agreed to
provide these facilities.

Arecanut

346. Shri Kappen: Will the Minis-
ter of Food and Agriculture be
pleased to state:

(a) whether the Central Arecanut
Committee has approved of a scheme
for survey of fungus diseases of are-
canut; and

(b) whether there is a proposal to
send an officer to Andamans to col-
lects good seed from there?

The Minister of State in the Min-
istry of Food and Agriculture (Dr.
Ram Subhag Singh): (a) Yes.

(b) Yes.

Development of Fisheries

347. Shri Daljit Singh: Will the
Minister of Food and Agriculture
be pleased to state:

(a) the amount given by the Cen-
tre: to the State Governments, State-
wise, for the development of fisheries
during 1963-64; and

(b) the amount proposed to be
given during 1964-65?

The Minister of State in the Min-
istry of Food and Agriculture (Shri
A. M. Thomas): (a) The amount of
Central assistance by way of ‘loans’
and ‘grants’ to which State Govern-
ments are eligible for the develop-
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ment of fisheries during 1963-64, will
be released in the month of March,
1964 on the basis of the actual ex-
penditure incurred by them during
the first-three quarters and the anti--
cipated expenditure of the fourth
quarter. However, a statement show-
ing State-wise estimates of Central
assistance on the basis of the Budget
provisions made for the year 1963-64
is laid on the table of the House.
[Placed in Library. See No. LT-2321/
64].

(b) The total amount of Central
assistance to be given to the State
Governments during 1964-65 is esti-
mated at Rs. 110 lakhs (Rs. 60 lakhs
under loans and Rs. 50 lakhs under
‘grants’). These figures are worked
out on the basis of their Plan outlays
as recommended by the Planning
Commission. The outlays finally
provided by the State Governments
for the year 196465 are not yet
known.

- Telephone Connections in Punjab

348, Shri Daljit Singh: Will the
Minister of Posts and Telegraphs be
pleased to state:

(a) whether it is a fact that there
is a great demand of new telephone:
connections in the Punjab State;

(b) if so, the number of tglephone
applications pending up to 1st Janu-
ary, 1964; and

(c) the steps being taken to
pedite the same?

ex-

The Deputy Minister in the Depart-
ment of Posts and Telegraphs (Shri
Bhagavati): (a) Yes.

(b) The number of applications
pending for telephone connections
from exchanges in Punjab P&T Cir-
cle is 9,693.

(c) Steps are being taken to ex-
pand the capacity of exchanges, so
that pending demands are met to the
maximum extent possible.
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Sugar Factories in
Mysore

Co-operative

349. Shri T. Subramanyam: Will
‘the Minister of Food and Agricul-
‘ture be pleased to state:

(a) the number of new co-opera-
‘tive sugar factories given licences in
‘Mysore State during 1963-64;

(b) whether the question of giving
‘licences to other co-operative sugar
factories is being considered; and

(c) if so, their names?

The Minister of State in the Min-
istry of Food and Agriculture (Shri
A. M. Thomas): (a) Nil.

(b) Yes, Sir. A number of appli-
cations are under consideration at
present.

(c) This will be known after
final decisions in the matter are taken
in the course of the next few weeks.
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- Import of Fertilisers

350. Shri P. C. Borooah; Will the
Minister of Food and Agriculture be
pleased to refer to the reply given
to Unstarred Question No. 501 on the
26th November, 1963 and state:

(a) how far the imports of ferti-
lisers against the orders placed with
different countries have so far been
made;

(b) the countries with which fur-
ther orders for imports of fertilisers
against the balance allocation have
been placed and the extent thereof;

(c) how far tractors had been im-
ported during 1963; and

(d) the allocation made for import
of tractors during 1964 and the steps
taken to make the imports?

The Minister of State in the Min-
istry of Food and Agriculture (Dr.
Ram Subhag Singh): (a) and (b).
Against the foreign exchange of Rs.
30 crores allocated for import of
fertilisers during 1964-65 the follow-
ing orders have been placed:—

Source Description Quantity  Value in
in tonnes Rs.
Rs. crores
(i) Japan Urea 50,00 1.95
(ii) G.D.R. Sul. of Ammonia 11,000 0-25
(iii) U.S.A. Sul. of Ammonia. 1,97,605
Amm. Phosphate 40,000 9-07
Nitrophosphate 30,000
{iv) Iraly . Sul. of Ammonia 25,000 0°53
(v) U.K. Sul. of Ammonia ' 20,000 0-42
ToraL 1222

Deliveries are expected to com-
mence in India by March, 1964. Fur-
ther purchases are under negotiation.

(c) Against the licences issued for

3790 tractors import is still taking
place. During 1963 upto November
the number of tractors imported was
about 1500.

(d) The following allocations have
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been made for the import of tractors during 1964:—
Source No. of Value in
tractors Rs.
Rs. crore
U.S.S.R. 1403 1-00
Poland 1000 030
(s.k.d.
packs)

Import licences for these tractors
are under issue.

It has since been decided to im-
port additional 1000 skd packs from
Poland during 1964,

Intensive Cultivation of Cotton and
0il Seeds

351 ( Dr. Mahadeva Prasad;

: \_Shri Vishwa Nath Pandey:
Will the Minister of Food and

Agriculture be pleased to state:

(b) whether it is a fact that re-
cently proposals for the intensive
cultivation of cotton, oilseeds and
foodgrains were  discussed in the
meeting of officials from States;

(b) if so, whether officials from
U.P. participated in the discussion;
and

(c) the districts in UP. to be co-
vered by this scheme?

The Minister of State in the Minis-
try of Food and Agriculture (Dr.
Ram Subhag Singh): (a) Yes.

(b) Yes.

(¢) The districts to be finally taken
up for intensive cultivation of rice,
wheat and oilseeds have yet to be
indicated by the State Government.

It. is not proposed to take up inten-
sive cultivation of cotton in Uttar-
Pradesh,

Payment of Arrears

352. Shri S. M, Banerjee: Will the-
Minister of Posts and Telegraphs be
pleased to state:

(a) whether it is a fact that the
arrears of daily rated non-depart-
mental telegraphists belonging to-:
telegraph offices at Kanpur, Luck-
now, Agra, New Delhi, Bombay and
Calcutta have been paid as per the:
Ministry’s letter issued in 1962;

(b) if not, the reasons for the ab--
normal delay; and

(c) action taken to expedite pay-
ment?

Thie Deputy Minister in the De-
partment of Posts and Telegraphs,.
(Shri Bhagavati): (a) Yes.

(b) and (c). Do not arise.

Sugar Mills in Madras

353. Shri D. D. Mantri: Will the:
Minister of Food and Agriculture be-
pleased to state:

(a) whether Madras Government
have decided to set up small sugar
mills in their territory with a capa-
city of 50 tons; and

(b) if so, the reaction of the Cen-
tral Government thereto?
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The Minister of State in the Minis
try of Food and Agriculture (Shri A.
M. Thomas): (a) No, Sir.

(b) Does not arise.

Quarters for Railway Employees

355. shri S, B. Patil: Will the
Minister of Railways be pleased to
state:

(a) the number of quarters already
provided for Railway Staff at Bagal-
kot and Bijapur in Hubli Division
of S. Railway; and

(b) the number of employees pro-
posed to be provided with quarters
during 1964-65?

The Deputy Minister in the Minis-
try of Railways (Shri Shahnawaz
Khan): (a) At present there are 49
quarters at Bagalkot and 57 quarters
at Bijapur Railway stations.

(b) During the year 1964-65 it is
proposed to undertake construction of
two quarters at Bagalkot and six
quarters at Bijapur stations.

Airfields at Imphal and Lilabari

356. Shrimati Jyotsna Chanda: Will
the Minister of Transport be pleased
to refer to the reply given to Un-
starred Question No. 1419 on the 10th
December, 1963 and state when the
airfields at Imphal and Lilabari will
be ready for F-12 operations and the
Fokker Friendship services?

The Deputy Minister in the Minis-
try of Transport (Shri Mohiuddin):
The lengthening /strengthening of the
runways at the Imphal (Tulihal) and
Lilabari (North Lakhimpur) aero-
dromes for making them suitable for
operations with Fokker Friendship
aircraft has already been sanctioned.
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These works are expected to be com-
pleted by the end of 1965 and middle -
of 1966 respectively.

12 hrs.
RE: MOTIONS FOR ADJOURNMENT

ALLEGED REQUISITIONING OF TROOPS AND :
CURFEW IN SHILLONG

Mr. Speaker: I have received notices
of three adjournment motions and’
seven Calling Attention Notices about
requisitioning of troops and curfew in:
Shillong. The first one is from Shri
Surendranath Dwivedy, but I cannot
give my consent to that as it does not:
suggest or indicate any failure on the
part of the Government. The-
second one is from Shri Swell. I°
would call on Shri Swell to tell me
how the responsibility of the Central
Government is involved in this.

Shri Swell (Assam-Autonomous
Districts): The Central Government’s
responsibility is invelved in that the
troops which are at the disposal of -
the Defence Ministry have been call-
ed out to control the situation in-
Shillong.

Mr. Speaker: May I know from.
the hon. Minister under what circum-
stances these troops were requisition-

ed? If it was in pursuance of an:
order from a Magistrate, that is a
different thing altogether. But, if’

the Central Government sends those
forces or military, then that would
be a different thing. So I would like
to know the facts as to how and in
what circumstances the troops were
called,

Shrimati Renu Chakravartty (Bar-
rackpore): Sir, whenever troops are
called out, even if they are called to
aid the civil power it becomes a
matter under the purview of Parlia-
ment. In this particular case the-
events that took place in Shillong
were preceded by other matters
which are also directly under the
purview of the Central Government.
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Shri Surendranath Dwivedy (Ken-
drapara): Sir, this matter is a very
serious one and we are very much
concerned about it. Frequently
troops are being called.

Mr. Speaker:
other things.

Now he is going to

Shri Surendranath Dwivedy: The
police went to arrest somebody and
the State Administration has been
completely paralysed so as to call in
the troops. Only to arrest somebody
‘the troops were called. If this thing
continues, the people will have very
‘little faith in the civil administration.
It is a very serious matter.

Shri Hem Barua (Gauhati): Sir,
this Shillong firing is not an isolated
~event.

Mr. Speaker: But now we should
confine ourselves to the adjournment
‘motion.

Shri Hem Barua: Because you
wanted to know from the hon, Minis-
‘ter the background of this incident,
I just want to say that this process
has started on 7th January. It was
-a sequel to the security forces under
the Central Government misbehav-
ing with women, and it has culminated
in the incident in Shillong. Therefore,

‘the Central Government was res-
ponsible.” And, for this minor in-
cident, it is really very damaging
that the troops Were called in at
‘Shillong.

Mr. Speaker: If it were not im-

portant 1 would not have taken it
up. Let us hear the hon. Minister.

The Minister of Home Affairs (Shri
Nanda): Sir, this question falls in
two parts: firstly, the question of the
admissibility of the motion and,
secondly, the facts and the circum-
'stances, which may be rather very
regrettable, But here we are con-
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cerned as to whether we can discuss
this matter, The fact, as far as I have
ascertained, is that the military was
called in aid of civil power and that a
Magistrate asked for the forces. That
is my information but I have not yet
got the details. Therefore, I do not
think that it is a matter of interven-
tion from the Centre,

Shri Hem Barua: Would he insti-
tute an enquiry into this matter?

Mr. Speaker: Order, order. If the
troops were provided on the request
of a Magistrate under Section 129 of
the Criminal Procedure Code, then
the Central Government could not
have refused to give that aid. There
is no failure of the Central Govern-
ment then. But as the hon. Home Min-
ister has said that he has not got the
full facts yet, T would request him
to collect those facts. 1 will keep
that pending for the present so that
those facts might be known on which I
might take a final decision whether
to admit it or not. Will it be avail-
able by tomorrow morning?

Shri Nanda: Yes.

Shri Swell: The hon. Minister has
caid that he will collect the informa-
tion and enquire into the circumstan-
ces necessitating the calling of the
troops. May I also ask him to en-
quire into the reasons that have led
to these developments as for example
the clash between the border security
force, at Aijal resulting in the death
of one military officer and the death of
one Mizp young man and the clash
between the border security force and
the local people at Dawki on the 8th
of this month on account of misbeha-
viour towards women? The border
security force, instead of doing its
duty defending the borders of the
country, spend the time chasing young
women as if they are so many wild
animals. He may also enquire into the
instance in Shillong in which it is
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alleged that a policeman mishandied
a woman on the ground that she was
carrying illicit liquor and also

Mr, Speaker: Order, order. He can-
not make a speech under that pre-
text. He might write to the hon. Min-
ister to find out those facts also.

Shri Hem Barua: There are serious
allegations, Sir.

Mr. Speaker: I have considered
them serious and, therefore, I have
taken up that.

Shri Surendranath Dwivedy: Let the
Minister collect the information.

Shri Swell: 1 am only requesting
that the Minister should kindly en-
quire into these facts also.

Mr, Speaker: He will do that.

‘Shri Hem Barua: As I said, it is a
chain reaction.

Mr. Speaker: It is for him to find
out. Papers to be laid on the Table.
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PAPERS LAID ON THE TABLE

INIAN TELEGRAPHS (FIRST AMENDMENT)
RuLes, 1964

The Minister of Law (Shri A. K.
8en): I beg to lay on the Table a copy
of the Indian Telegraph (First Amend-
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ment) Rules, 1964 published in Notifi-
cation No. G.S.R. 62 dated the 11th
January, 1964 under sub-section (5)
of section 7 of the Indian Telegraph
Act, 1885. [Placed in Library. See No.
LT-2304/|64].

STATEMENTS SHOWING ACTION TAKEN BY
GOVERNMENT ON VARIOUS ASSURANCES,
PROMISES AND UNDERTAKINGS GIVEN BY
MINISTERS DURING VARIOUS  SESSIONS

The Deputy Minister in the Minis-
try of Railways (Shri S. V. Rama-
swamy): On behalf of Shri Satya
Narayan Sinha, I beg to lay on the
Table the following statements show-.
ing the action taken by the Govern-
ment on various assurances, promises
and undertakings given by Ministers
during the various sessiong showm
against each:—

(i) Supplementary  Sixth Session, 1963
Statement N..I (Third Lck Sabha)

[Placed in Li'rary. See No. LT-——1305/64]

(1) Supplementary Fi'th Session, 1963
Statement No. III  (Third 1.ok Sabha)

[Placed ir Library. See No. LT—2306/64)

(iii) Supplementary Fourth Sessicn, 1963
Statement No. VII (Third Lok Sabha)

[Placed in Librarv. See No. LT—2307/61}

(iv) Supplementary Third Session, 1962-63
Statement No. XI  (Third Lk Sabha)
[Placed in Library.  See N-». LT——2308]64

(v) Supnlementary Secnd Session, 1962
Statement N .. XIII (Third Lck Sabha)
[Placed in Library. See No. LT—2309/64]
(vi) Suprlementary First Sessicn, 1662
Statement No. XVI (Third Lok Sabba)
[Placed in Library. See No. LT—2310 64)
(vii) Su~plementary  Thirtcenth Sessicn,}
Statement No. XXII 1961

(Sec.nd Lok Sabhs

[Placed in Library. See No. LT—2311/64]}

NOTIFICATIONS UNDER SUB-SECTION (8)
OF SECTION 3 OF THE EssENTIAL ComM-
MoODITIES AcT, 1955

The Minister of State in the Minis-
try ot Food and Agriculture (Shri A.
M. Thomas): I beg to lay on the
Table g copy each of the following
Notification under sub-section (6) of
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section 3 of the Essential Commodi-

ties Act,

(6))

(ii)

(iii)

@iv)

)

(vi)

(vii)

(viii)

(ix)
(x)

1955: —

The Madhya Pradesh Rice
Procurement (Levy) Amend-
ment Order, 1963 published
in Notification No. G.SR. 1944

dated the 17th  December,
1963.
The Rice (Andhra Pradesh)

Price Control Order, 1963
published in Notification No.
G.S.R. 1945 dated the 17th
December, 1963,

The Rice (Uttar Pradesh)
Price Control Second Amend-
ment Order, 1963 published
in Notification No. G. S. R.
1952 dated the 19th Decem-
ber, 1963,
The Uttar
and Rice

Pradesh Paddy
(Restriction on
Movement) Third Amend-
ment Order, 1963 published
in Notification No. G. S. R.
1953 dated the 19th Decem-
ber, 1963,

The Wheat Roller Flour Mills
(Licensing and Control)
Amendment Order, 1964 pub-
lished in Notification No.
G.S.R. 41 dated the 3rd Janu-
ary, 1964.

The Rice (Madras) Price Con-
trol Order, 1964 published in
Notification No. G.SR. 74
dated the 7th January, 1964.

The Madras Rice Procurement
(Levy) Order, 1964 published
in Notification No. G.S.R. 75
dated the 7th January, 1964.

The Rice (Andhra Pradesh)
Price Control (Amendment)
Order, 1964 published in Noti-
fication No. G.S.R. 76 dated the
8th January, 1964.

Notification No. G. S. R. 77
dated the 9th January, 1964.
Notification No. GS.R. 97
dated the 18th January, 1964.
containing Corrigenda to the
Contral Order, 1963 pub-
Central Order, 1963 pub-
lished in Notification No.
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G.S.R. 1673, dated the 18th
October, 1963.

The Madhya Pradesh Rice

Procurement (Levy) (Amena-
ment) Order. 1964 published
in Notification No. G.S.R. 100
dated the 18th January, 1964.
The Indian Maize (Temporary

Use in Starch Manufacture)
Order, 1964 published in Noti-

. fication No, G.S.R. 137 dated

(xiii)

(xiv) The

(xv)

the 21st January, 1964.

The Rice (Madras) Price Con~
trol (Amendment) Order,
1964 published in Notification
No. G.S.R. 138 dated the 23rd
January, 1964,

Rice (Uttar Pradesh)
Price Control (Amendment)
Order, 1964 published in Noti-
fication No. G.S.R. 170 dated
the 30th January, 1964.

The Uttar Pradesh Paddy and
Rice (Restriction on Move-
ment) Amendment Order,
1964 published in Notifica-
tion No. G.S.R. 171 dated the
30th January, 1964.

(xvi) The Rice (Madhya Pradesh)

(xvii)

Price Control (Amendment)
Order, 1964 published in Noti-
fication No, G.S.R. 182 dated
the 3rd February, 1964.

The Rice (Punjab). Price
control (Amendment) Order,
1964 published in Notification
No. G.S.R. 183 dateqd the 3rd
February, 1964.

[Placed in Library. See No. LT-

2312/64].

ResoLuTiON RE, CENTRAL WAGE BoARD
FOR THE LIMESTONE AND DorLoMITE
MINING INDUSTRIES AND CENTRAL WAGE

BoArRD FOR THE IRON ORE MINING

INDUSTRY

The Deputy Minister in the Ministry

of Labour and Employment (Shri R.
K. Malviya): I beg to lay on the Table
a copy each of the following Resolu-
tions:—

(i) Resolution No,

WB-2(37) /63
dated the 5th February, 1964
announcing Gavernment's ac-
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ceptance of recommendations
made by the Central Wage
Board for the Limestone and
Dolomite Mining Industries.

(ii) Resolution No. WB-2(36)|63
dated the 5th February, 1964
announcing Government’s ac-
ceptance of recommendations
made by the Central Wage
Board for the Iron Ore Min-
ing Industry.

[Placed in Library.
2257|64]

See No. LT-

12.03 hrs.

SUPPLEMENTARY DEMANDS FOR
GRANTS (GENERAL)

The Minister of Finance (Shri T. T.
Krishnamachari): Sir, I present a
Statement showing Supplementary
Demands for Grants in respect of the
Budget (General) for 1963-64.

—_—

12.03} hrs,

MOTION ON ADDRESS BY VICE-
PRESIDENT DISCHARGING THE
FUNCTIONS OF PRESIDENT—contd.

Mr. Speaker: We shall now take up
further consideration of the following
motion moved by Shri Sachindra
Chaudhuri and seconded by Shrimati
Subhadra Joshi on the 13th February,
1964, namely:—

“That an Address be presented
to the Vice-President discharging
the functions of the President in
the following terms:—

‘That the Members of Lok
Sabha assembled in this Session
are deeply gra'eful to the Vice-
President discharging the func-
tions of the President for the
Address which he has been pleased
to deliver to both Houses of Par-

1885 (SAKA) Address by Vice-
President discharg-
ing the functions

of President
liament assembled together on the
10th February, 1964.”
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The time allotted was 19 hours out of
which 11.05 hours have been taken
and the balance 7.55 hours remain.
Shrimati Renuka Barkataki.

\AShrimati Renuka Barkataki (Bar-
peta): Mr, Speaker, Sir I rise to sup-
port the motion that this House con-
vey its gratitude to the Vice-Presi-
dent for the Address he delivered to
both Houses of Parliament.

Sir, the Vice-President’s Address is
an inspiring review of the achieve-
ments that stand to the credit of our
Government. In his Address, the Vice-
President has pointed out many prob-
lems that are facing our country parti-
cularly in the field of achieving rapid

. econcmic progress and development on

the basis of democracy and socialism
and in the equally important task of
building up our strength to defend
our independence, integrity and sove-
reignty. I am sure that this House
and the people of this country are
justly proud of the progress that we
have achieved. I am also sure that
the people of this country are solidly
behind the Government’s dedication to
democracy and socialism at home, and
to peace and non-alignment in its ap-
proach to the problems of a world torn
with suspicion and the terror of total
destruction.

But, as the Vice-President himself
has pointed out, the measure of our
success is not such as should en-ourage
us to rest on our oars or to become
complacent. Our problems are
many and clamorous. The very suc-
cess that we have achieved raises
hopes of further fulfilment of our
promises, and that in turn leads- to
impatience with the pace of our pro-
gress which the enemies of democracy
can very easily exploit in order to dis-
rupt the rhythm and direction of our
progress. We must beware of these
dangers that are inherent in the situa-
tion in which we are. I therfore,
welome the emphasis that the Vice-
President has laid on the need to
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strengthen our defence, t¢ enzure that
rising prices do not rob the common
man of the profits of economic pro-
gress and increase inequality, to rid
the administration of corruption and
to see that disparities in developmcnt
do not affect the harmony among the
people and our different States.

Sir, I come from the State of Assam
which also has its share of problems.
It has had to bear the impact of Parti-
tion, the insidious influx of illegal n-
filtrants from Pakistan and the inflow
of refugees whenever Pakistan un-
leashes one of its periodic pogroms cn
the minorities. It is no exaggeration to
say that Assam is in many senses an
epitome of India, facing the impact of
such shocks administered from outside,
facing the task of evoiving homo-
geneity among the different ethnic
groups that inhabit that State and
working for the rapid economic well-
being of all. The aggression of China
has highlighted all these problems and
made it imperative that the Union of
India as a whole spares no efforts to
maintain the integrity ana economic
well being of the masses of this area.
It is from this point of view that I feel
that it is my duty to draw the attention
of the House to some of our problems.

I shall not refer at any length to
the need to strengthen our defence to
ensure that the morale of the people of
this frontier area is maintained at the
high level that is essential for the
defence of our Motherlanrd.

But there is an aspect of the question
which sometimes does not get due at-
tention and that is the efficiency of
our intelligence services. Sir you
know that in this part of e country,
after the Chinese aggression, there
were many incidents of sabotage cn
railway lines. Many efforts were made
to dynamite the bridges on our high-
ways. Chinese currency notes were
found, and in fact, not only Chinese
curren~y notes, but maps showing im-
portant and strategic wplaces were
found on persons not belonging to
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this country. When I visited NEFA
last time, I heard a rumour that many
boys and girls from the area had been
taken to Peking for education and
indoctrination. I do not know how
far the rumour is true, but when
these boys and girls come back, cam
we expect that they will be loyal
citizens of our country?
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Having said this, I would like to
point out that there is a border bet-
ween Assam and Burma which is al-
ways open to anybody who wants to
cross over. On the other side of this
border with Burma is the centre of
the rebel communists of Burma, Be-
sides all these things, there are
thousands of pro-Pakistani elements in
this part of the country, who even at
the time of Chinese invasion dared to
raise the Pakistani national flag on
Indian soil,

As far as Pakistani infiltration is
concerned, the Home Minister made a
dramatic announcement at the meet-
ing of the Eastern Zonal Council at
Patna in connection with the appoint-
ment of a tribunal to try the infiltrants
in Assam, which was rather confusing
and inadequate I suppose .at the in-
stance of our Home Minister, one
tribunal was formed to try these in-
fi'trants in Assam. But anyway, after
much public agitation and after the
Chief Minister’'s discussion with the
Centre, this tribunal was replaced by
special officers, Sir I cannot under-
stand why these apecial officers or tri-
bunal were at all necessary for Assam
when it was not felt necessary in the
case of West Bengal and Tripura where
two Governments were facing the
same problem of infiltrants.

To me, it would have been better if
FParliament had amended the For-
eigners Act vesting the concerned
State Government with the power to
deport foreign infiltrants. To be frank,
after seeing our position on Kashmir
in the Security Council, one cannot
be very optimistic about the future of
Assam in this regard Tf-- God forhid,
but no one knows—things go on in thig
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way in this part of the country after
five or ten years another Mr, Chagla
may find it very difficult to convince
the members of the Security Council
that this part of our country belongs
to India.

Another statement made by the
Home Minister in the Eastern Zonal
Council in connection with primary
education through the mother tongue
in schools with a minimum number of
10 or 15 students was equally confusing
and inexecutable announcement, I
am sorry to say that both these an-
nouncements were untimely. One was
belated and the other premature,

After independence, many forces
that work for disintegration have
come to light in this part of the
country. Manipur and Tripura have
now become separate States. Only
recently Nagaland came into being as
a State with less than 4 lakh popula-
tion. Now, in the name of larger auto-
nomy for the hill people of this area,
it is reported that the Centre is con-
sidering the creation of another Hill
State inside Assam, and that too in
spite of opposition from a big majo-
rity of the hill people themselves. 1
am referring to what is popularly
known as the ‘Nehru Plan’, 3 plan in
which the largest autonomy is to be
given to the hill people as far ag the
administration of the hill areas is con-
cerned. And how is this largest auto-
nomy proposed to be given? It is a
very extraordinary proposal. Under
this plan, a Minister in the Assam
Cabinet is virtually to be selected by
the members of the Assembly from
the hill areas who number about 15.
This Minister will be in charge of all
departments connnected with the hill
areas. The Chief Minister will have
no voice in his work or action nor will
he be able to dismiss him for his mis-
deeds. I ask: Is this in conformity
with parliamentary democracy that we
bave adopted?

The plan does not stop there. It
goes further, to give a virtual right of
veto to the hill members of the As-
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sembly against a Bill or A~t passed by
the whole house of the Assembly. It
is even more surprising that all these
discussions on the proposals were
carried on in New Delhi in the absence
of any representative of the Assam
Government. We were told that the
Chiet Minister of Assam did not agree
with the plan in toto. but he agreed
reluctantly to some parts of the pro-
posals to some extent when he was in-
formed about the commitments, One
wonders whether this type of offers
made now and then from New Delhi
will constitute a premium or discount
to the tendency of separatism and dis-
integration prevailing in this country.

Another instance of lack of policy
and weak attitude is the case of Phizo.
He is a man who declared war against
India. He is responsible for the loot and
murder of hundreds of citizens by Naga
hostiles. He is a fugitive from Indian
law. In spite of this, the Government
of India agrees to allow him to come
to India for negotiating pea~e in Naga-
land, as if without Phizo there will be
no peace there. One of our Parlia«
mentary Secretaries was sent to Phizo
to persuade him to come for talks.
Phizo’s earlier proposal to visit India
and discuss matters relating to per-
manent peace in Nagaland was timed
to coincide with the elections in Naga-
land. When that did not materialise,
the fugitive Naga leader found him-
self in a difficult position and declined
hig offer to come to India.
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Our desire for conciliation is ex-
ploited and we are left to wonder what
Government proposes to do in the
face of Phizo’s open invitation to
Pakistan to help Nagaland to free
itself from India, in the face of the
facts that the Naga hostiles are getting
regular arms from Pakistan, in the
face of the fact that hostiles have
regular contacts with China through
Pakistan, in the face of the fact that
even after the general election in
Nagaland, the hostiles are still raiding
villages, killing hundreds of people,
looting people, in the face of the fact
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that hostiles are still attacking trains
killing passengers and drive:s of the
Indian Railways on Indian soil, Sir,
I am placing all these facts before the
House with the hope of getting a little
justice,

If hon. Members feel that these mat-
ters have to be left to the future, I
have nothing to say, but we are the
vicitims, and we must have some forum
to tell our pathetic tales,

I am leaving aside the tragic eco-
nomic position of Assam because there
is no time and coming to my last point.
I would like to say a few words about
the minorities in Pakistan. Hundreds
and thousands of men, women and
children have crossed over, and are
trying to get g litle shelter over their
heads. More than 50,000 persons
have already entered Assam. No one
can imagine from this capital of our
country the tragic condition of these
unfortunate vicitimg of politics. Yes-
terday Shrimati Renu Chakravartty
and Shri Badrudduja were very vocal
about the condition of minorities in
West Bengal. The Communist Party
is now playing their third trick after
the Chinese aggression, The first
trick was that they used was to say
that they were solidly behind the
Prime Minister, though they never
supported his policies. Somehow they
managed to survive, and that was
due to our weakness. Their second
trick was that, just after the Chinese
aggression, they tried to simulate an
atmosphere of rift among their rank
and file, one pro-Chinese and the other
pro Russian, Somehow, they managed
to survive under the shadow of the
pro-Russian group. That was also due
to our weakness. Now, they are
trying the third trick,. They want to
show that the Communists are the best
friends of the five crores gf Muslim
citizeng living in India, but I would
like to warn the loyal Muslims of
India to be a little more careful, and
not to be misguided or misled by the
Communist Party, The loyal Muslim
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citizens in India know it very well
that the Congress is their best friend,
and if they want to refer to any one
as their best well-wisher it can be
none but our revered Prime Minister,
Shri Jawaharlal Nehru.. I would not
like to go into the details of this, I
ask only one question, At a time when
the Kashmir issue is hanging fire in the
Security Council, these Communist
leaders are trying to show to the world
that the minorities in India are being
treated shabbily, Are they friends
or enemies of our country? I would
ask Shrimati Renu Chakravartty
through you Sir, I am sorry she is not
here—whether she can cite a single
instance on this side of the border
where wives and sisters were kidnap-
ped and raped in front of their hus-
bands and brothers, where childrea
were killed in front of their mothers.
I would like to ask whether Shrimati
Renu Chakravartty can cite a single
instance on this side of the border
where both the children of a mother
were killed in her armg a5 was done
by the Pakistani police when she tried
to crnss over the border to save herself
and her children. In the name of
mankind, I appeal through you to the
women, mothers and sisters of the
world to mobilise public opinion
against this barbarism of Pakistan.

With these few words I again con-
vey my gratitude to the Vice-President,
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Mr. Speaker: Acharya Kripalani
He can sit and speak.
Shri J, B. Kripalani (Amroha):

Mr. Speaker, Sir, with yvour permis-
sion. T would like to add only a few
words to the many that have already
been spoken, and the many that will
be hereafter spoken on the Address of
the Vice-President to Parliament. And-
these few words will not be addressed
to the members of the Treasury Ben-
ches because mostly they are absent,
and I wonder if they would care to
read the speech of any Opposition
Member in the press..

Shri Tyagi (Dehra Dun): If they
are reported.
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The Minister of State in the Ministry
of Food and Agriculture (Shri A. M.
Thomas): The full debates will be
read.

Shri J. B. Kripalani: Our people
feel that now for some years after in-
dependence the health of our nation
has been fast deteriorating. Our eco-
nomy is in such doldrumg that it is
impossible for millions of our people to
keep body ang soul together, in spite
of the promises made at the beginning
of every Five Year Plan that people
would not only live but also live well.
Our public life is riddled with corrup-
tion, nepotism, graft, inefficiency, in-
difference, and these have sapped the
mora] fibre of the nation. No learned
statistics are required to prove all this
to the people, whether they be given
by Dr. Lohia or Dr. Nanda. Our peo-
ple feel these conditions within the
marrow of their bones, if any marrow
is left in their bones.

Our foreign policy has miserably
failed. We have no real friend left in
the world “none so poor as would do
us reverence”. Even our great friend
Russia, as evidenced in the U.N. dis-
cussion on Kashmir. is more concerned
with the susceptibilities of Pakistan
and the Western bloc, than with our
rights which she proclaimed so loudly
from the housetops.

How has all this happened? Why is
the national health in such a condi-
tion? Is it due to natural causes of
decay ang decline, is it due to acts
of God? I believe that it is not due to
the drcay and decline of the nation,
as was evidenced when there was a
universal uprising on the invasion of
China of our territories in the Hima-
lavas It was not the people that
failed, it was the. Government that
failed. It is my opinion, shared by the
bulk of my people, the intelligentsia
and the common people, that the con-
dition we find ourselves in has been
brought about by the aets of com-
mission ang omission of our leaders,
especially the leaders who are
in charge of our Government. Yet
I cannot deny that our Gov-
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ernment has legally the right
to rule or misrule the country.
J cannot deny that it has the legal

right to misrule the country, but it has
no such moral right. You, as a great
Judge in your days, know that when
lay and morality are at loggerheads
with each other, there is bound to te
confusion, And it is this confusicn
from which we are suffering today.
And unless this confusion is removea,
we cannot again proceed on the path
of progress, social, economic, political,
and, above all, moral. It - was the
moral movement which brought us
our independence. It must be, there-
fore, the duty of every true and
patriotic citizen to see that this
dichotomy between morals and law
is removed. Unless it is removed, the
nation can make no further progress.
Thank you.

Shrimati Gayatri Devi (Jaipur):
Mr. Speaker, Sir, I should like to
thank the Vice-President for his Ad-
dress to both houses of Parliament and
at the same time wish the President
a speedy recovery, India is passing
through a difficult period and we need
his steadying hand to guide us.

I cannot agree with the Vice-Presi-
dent that we have moved forward to-
wards our objective of a socialist order
at home. While I must admit that in the
cities and urban areas there are signs
everywhere of prosperity, this is limit-
ed only to a certain sector of the pub-
lic—government officials ang licence
holders. The former are building pros-
perous bungalows, with loans from
Government on plots of land acquired
with little or no compensation from
the dwellers of kuchchi busties. They
have been evicted from their homes
forcibly, and in most cases not given
an alternative place to live. Why the
rich Government officials should be
given loans when the money could so
easily have been used to build tene-
ments and houses for the kuchchi
busti dwellers is a riddle that only
those who claim we are progressing
towards socialism can answer. It is
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an indisputable fact that people con-
nected directly or indirectly with
power have been able to enrich them-
selves and that the financial position
of the common masses has detericrated
since Independence With all the tall
talk nothing has been done to raise
their standard of living.

One of the main reasons for this is
undoubtedly due to agriculiural pro-
duction in our country not being able
to meet the demands of an increasing
population, This is a difficult problem
to solve and I do not feel that the
Government is tackling it in the right
manner. The Vice President in his
address gives as a reason for the short-
fall in agricultural production the fact
that there have been successive bad
agricultural seasons but this is no ex-
cuse. The rea] reason is the defective
policy that the Government is follow-
ing as regards land reform. We have
been copying ‘Soviet Russia in our
policy of land reforms. In that coun-
try after forty years of experiments,
it has proved a failure. So much so,
the USSR has had to import grain
from Canada, Australia and America.
Another important factor is that with
all the proposals and policies of the
Centre and State Governments re-
garding ceiling on land, compulsory
procurement and controlled distribu-
tion, co-operative fam'ng and now the
17th Amendment Bill. the farmer feels
insecure and does not have the incen-
tive or desire to gamble his capital
and labour on improving land of
which he may be deprived at any
time. Given the assurance that he
will be the sole m=ster of his land
and paid remunerative prices he will
double his profit and production,

At this juncture I should like to
mention the shortage of sugar and gur.
Th's again is not an act of nature, but
a man-made scarcitv due, again, to
the Gove-nment’s mis-management in
sunplv and distribution and needless
-barriers. T find the most obiectionable
part ‘s the dizerimination in dist-ibu-
tion of the quota from State to State
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and the urban and rural areas. We
feel this particularly because the

Swatantra Party was formed precisely
to combat the kind of discrimination
against the rural population. It seems
that Rajasthan and Gujarat among
others have been the main suffe-

rers. In Rajasthan the quota of
sugar and gur has been allotted
to co-operative societies control-

led and run by a Congress MP. I was
not surprised to read in yesterday's
Hindustan Times that the incompetent
system of distribution of gur has
paralysed the gur trade in Rajasthan
and resulted in smuggling, black
marketing and corruption. The Cong-
ress MP authorised to buy and distri-
bute gur in the districts wag also in-
charge of the election campaign of the
Congress candidate in a recent bye-
election to the Rajasthan Vidhan
Sabha. It seems that with two such
important commitments and responsi-
bilities on his hands, he was unable to
fulfil either of them. The recent gur
scanda] in Delhi is known to you all.
Government should take responsibility
of distribution of this commodity and
allow inter-State movement or alter-
natively scrap the restrictions.

I am glad to know that to deal
effectively and promptly with com-
plaints of corruption and lack of inte-
grity it has been decided to set up a
Central Vigilance Commission. This
is very necessary because corruption
in our country has reached a state of
such proportions that it is now danger-
ous for the country. There has been
so much talk of corruption that I hesi-
tate to speak about it again and I
would not do so if T did not think that
this evi] is a greater peril than even
the Chinese menace to India. The ques-
tion we must ask ourselves is why cor-
ruption has increased so much in re-
cent years. T am afraiq that the hlame
lies with the Congress Partv. As the
ruling Party in this country they
should have been more careful of the
people they took in their ranks. T°me
was when a Congressman was looked
at with respect. Today one automa-
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tically associates him with corruption,
self-seeking and bullying. Men of no
scruples or little worth have succeed-
ed in cl'mbing high in the Congress
ranks and often to ministerial posi-
tions. What can one expect of them?
They have so infected the administra-
tive machinery with corrupt practices
that it is now practically impossible
for a cit'zen of India to do any legiti-
mate business with the Government
without having first to pay a bribe.
Unfortunately unlike the Ombudsman,
this Commission is not permitted to
enquire into the affairs of corruption
and nepotism of Ministers. Otherwise
we would have several empty ranks
in our ministeria] posts. I can give
an instance why this Commission is
not allowed to look into corruption in
the case of Ministers because it would
deal a death-blow to the Congress,
who could not exist except through
corruption. Licence and quotas being
given without any strings attached—
can you imagine it? To remedy this I
should like to suggest that the election
rules in this country be changed. Elec-
tions today are excessively expensive
despite what our hon. Minister with-
out porfolio may say. The pary in
power collects funds in exchange for
quotas and licences and other favours
and that is the root of all evil. I have
some suggestions to make,

Ministers in office should not be
allowed to campaign. I say this be-
cause in the by-election at Mahuwa
the whole of the Rajasthan Cabinet
and Government machinery was put
to use to get the Congress candidate
elected.

In the case of their own elections,
tﬁey should first resign six months
before, so that they are in no position
to make false promises or influence
the voters. There must be a limit to
the contributions made in cash or kind
by licence-holders and permit-holders
to any political pa-ty. Publicity as to
the symbol and programme of all par-
ties contesting should be given by the
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Election Commission This would go
a long way in lessening the expenses
of the candidate. No candidate with-
out a political manifesto should be al-

lowed to contest.
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There should be a Commission to
enquire into the reform of electoral
rules. This, I am sure, will go a long
way in eradicating corruption,

It is most gratifying to know that
our Government is so concerned with
the minorities in Pakistan. We are a
secular State and as such it behoves
us to assure security to the minorities
in our own country. It is a pity that
innocent men, women and children,
both in India and Pakistan, have to
lose their lives and properties for the
ulterior motives of politicians.

In conclusion, I would like to refer
to Shri Krishna Menon’s flashy speech
on the Vice-President’s Address which
received so much publicity, What he
said is not of so much consequence but
what he wanted to convey is far more
important. Sir, does he think that our
memory is so short that by turning
his searchlight on the British Govern-
ment and Pakistan we shall forget
his own faults of omission and com-
mission in the Defence Ministry which
brought the Chinese aggressor right
down to the foothills of our country?
It was a very subtle way of his, of
diverting our attention from his own
failures.

Incidentally, may I add that we
need not regret the passing of Shri
Krishna Menon from power, because
we have in Mr. Chagla a spokesman
for India at the United Nations whose
manner is as good as his matter and,
therefore, India’s case is mmuch more
effective.

Shri V. B, Gandhi (Bombay Central
South): Mr. Speaker, Sir, the Vice-
President, in the Add-ess that he was
pleased to deliver at the Joint session
of both the Houses, has referred to the
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progress made by public undertakings.
I shall just refer to the opening sen-
tence of paragraph 5 of the Vice-Pre-
sident’s Address. It says: “Public
sector unde.takings have made signi-
ficant progress.” It is a matter of
gratification that they have made this
progress and we all agree that such
progress has been made. But there
is one task that this Parliament has
to accomplish in relation to these
public undertakings and that task is to
ensure adequate accountability to Par-

liament of these undertakings.
Several attempts have been made.
I need not emphasise the im-

portance and urgency of achieving this
task. We all know that the Govern-
ment have committed themselves to
the extension of the public sector. We
also remember the important role es-
signed to the public sector in the re-
solution on industrial policy. Al] that
is history known to everybody. The
efforts made by the Government to
constitute a comm‘ttee on public un-
dertakings have had a rather chequer-
ed history, but to make it short, we
shall begin by admitting that at least
the resolution for constituting the
comm’ttee on public undertakings has
been passed in the last session and
we are now awaiting further action
from the Government on this point.

One of the principal functions of
Parliament is to exercise control over
public expenditure. Those public un-
dertakings, as we know, have large
resources and expend large sums of
money and, therefore, to postpone any
longer the constitution of the commit-
tee, would mean that some progress
to be made in having the control exer-
cised over the public expenditure
through the medium of this committee
in effect would be delayed., This com-
mittee on public undertakings, as we
all know, will be entrusted with the
function of examining the annual ac-
counts of these undertakings and re-
porting to Parliament thereon. I will
only end this subject by saying that
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the Government will do well and serve
the purposes of Parliament well to
proceed to constitute such a committee
on public undertakings without any
further delay.
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Just a word about the great need in
this country to see that we have a
growing number of men and women
who study the Chinese language. If
ever there was any need for such a
study, it is now. We should aim at
having a large body of people who
understand the Chinese language who
have studied Chinse history and who
have also had a long acquaintance with
the Chinese culture. There have been
a number of visitors com'ng to this
country in recent years from abroad,
visitors who have been competent
observers and themselves scholars of
some standing in their countries who
have deplored the lack of interest and
indifference that exists in our coun-
try on this subject of the study of Chi-
nese language. It is sometimes said
that our resources are limited. Well,
if our resources are limited and if we
have to stint, we should stint in some
other direction, but certainly not on
this vital subject of the study of a
foreign language like the Chinese lan-
guage.

As I said, we have to keep in mind
that we have to provide trained men
and women to staff our civil services
and our diplomatic services, to teach
in our universities, to help in the
world of Indian journalism on the sub-
ject of Chinese language. Since we
became independent our responsibility
in this matter has greatly increased.
We should see that we are not ignor-
ant of our neighbour’s languages and
also see that they are not ignorant of
us and our language. It is not only
about the Chinese language that I am
saying this; it is about the languages
of all our neighbours. I have a certain
belief that we in India have a talent
for languages and so we should all tha
more be eager to learn the languages of
our neighbouring countries,
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_ In a national emergency like a war,
the services of competent men under-
standing foreign languages are inesti-
mable. We all know of what great
value such knowledge can prove in an
emergency. We have all heard the
story of the heoric achievements of
men like Lawrence of Arabia. I was
very much encouraged to see a news
item recently in the papers where it
was said that Shri H. N. Kunzru laid
the foundation-stone of the hostel in
a new building for the Indian School
of International Studies. I am glad
that something is being done. I fur-
ther notice that the cost of this hostel
is going to be met by the University
Grants Commisison. That also is as it
should be. But the Government must
not stop there. Government should do
much more to pay special attention
to this vital activity which is in the
national, intellectural and the cultu-
ra] interest of ourselves as well as of
our neighbours.

Now I shall say just a word about
the voices that we hear raised lately
in demanding that the present state
of emergency that exists in the coun-
try should be ended. As you know,
we are living under a state of emer-
gency declared by the President by
a proclamation on October 26, 1962.
It is now nearly 14 months that this
state of emergency has been there in
our country and it still continues. It
is quite understandable that people
should desire that an emergency like
this should end. People, as a rule, do
not like any emergency, whether na-
tiona] or of any other kind. It res-
tricts liberty in some directions and
it hurts psychologically. When 1 say
that people do not like the emergency,
I include in that the Government also.
Government does not like an emer-
gency either. It puts a great strain on
the administration.

Those who have been prominent in
raising this voice against the continua-
tion of the emergency are the com-
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munists. But I do not blame them.
As I said, they have a right to ex-
press their wish for the ending of this
emergency. It is not only the com-
munists that we can single out; there
are others also. There have rccently
been seminars held in different parts
of the country, attended by people for
whose opinion we should have respect,
people like jurists and representauves

of learned bodies.
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Before we can decide what to do
about this emergency, there are three
things that we have to consider. The
first is, will it be wise for us to end
this emergency? Secondly, wil] it be
practical for us to end the emergency
and lastly will it be safe for us to end
this emergency at this stage? Taking
the first question, let us consider whe-
ther it will be wise to reverse our
policy suddenly. Can an emergency
be switched on and off as if with an
electric button? Emergency involves
mobilisation of an entire nation, its
man-power, its resources, its defences
and above all and not the least, its
temper, mood and discipline.

Coming to the second question, whe-
ther it will be practical, I would like
to ask, is it practical at this stage for
us to relax our protective arrange-
ments in a world filled with espionage
agents, saboteurs and subversion ex-
perts? Coming to the last question, will
it be safe to weaken our defences and
expose ourselves to an enemy across
our border, who is not still in a rea-
sonable mood, an enemy who has so
far not shown any inclination to accept
the Colombo Proposals?

Shri K. Sivappraghassan (Pondi-
cherry): Mr. Speaker, Sir, a new
comer as I am in the sense that I had
the honour of taking my seat in this
august body only in the last session
and I have not opened my mouth
since, I deem it my fortune to be able
to associate myself with the motion
thanking the Vice-President for his
gracious Address. The Address, while
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seeking to be po.nted and brief, has
given us a picture of the condition of
our country......

Mr. Speaker: He comes from a dis-
tant land he should speak more loudly
to be heaxd.

Shri K. Sivappraghassan: It gives
us a call for vigilant and sustained at-
tention for upholding the indepen-
dence and the dignity of our land, es-
‘pecially in the context of the manoe-
uvres of the treecherous Chinese and
the intransigence, somersaults and
juggleries of Pakistan, As a newly
elected Member coming for the first
time to this House from the Union
Territory of Pondicherry, it behoves
me to convey to you and through you
to the Government of India the ear-
nestness and eagerness of my terri-
tory to make its contribution, meagre
is,it may be, to the common weal of
this great nation,

13 hrs.

Pondicherry came into the picture ef
independent India rather late, seven
years after Bharat had its indepen-
dence. Our territory became free from
the grip of French rule in 1954 as a
result of what was known as the de
facto transfer effected so admirably
by our beloved and illustrious Prime
Min‘ster by negotiations with the Gov-
ernment of France. Nevertheless,
another eight years had to pass before
the de jure transfer took place enabl-
ing us to become part and parcel of
our ancient motherland, to rejoin our
kith and kin not only politically but
legally as well,

Sir. 1 should be failing in my duty
if I do not avail myself of this occa-
sion to place on record the special at-
tention, I should say, the kind atten-
tion, that the Government of India has
been bestow'ng on my territory, and
the notable progress that has taken
place there in the various spheres of

FEBRUARY 18, 1964

Address by Vice-
President discharg-
ing the functions
of President

social life right from the days when
my territory came under the wings of
the Government of India in 1954. Of
course, during the transition period,
between 1954 and 1962, the Govern-
ment of India, in spite of its best in-
tentions, could not go all the way in
effecting immediate all round develop-
ment work there because what was
known as the internationa] formality
stood in the way—I mean, France was
delaying for some reason or other
the de jure transfer until 1962. All
the same, a lot has been done in
nmy territory during these years, par-
ticularly in the field of education.
In the field of education there has
been a phenomenal progress, I
should say. A first-rate medical col-
lege, a first-rate degree college, and a
polytechnic have sprung up there and
they are busy moulding up the rising
generation there to play their legiti-
mate and useful role in the service of
the country. Many schools, primary,
middle and high schools, with an ex-
clusive advantage of free education to
women right up to secondary stage,
are being increasingly opened there.
A sugar factory has come into being,
and a new pier in place of the old
and dilapidated one has also been
recently opened.
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But this, Sir, is only one side of the
picture, a picture of which, no doubt,
any Government can reasonably be
proud. But there is the other side
which requires the immediate atten-
tion and action of the Government of
India. I may be permitted to say that
Pondicherry was a free port during
the days of the French rule. The main
occupation of the urban population
was commerce, and Pondicherry during
the pre-merger days, I should :ay,
was enioying a fair degree of mate-
rial prosperity. But since the merger
of our part—we are very proud and
happy about it—with our motherland,
the no~mal impert restrictions prevail-
ing in the other parts of the land have
been extended to Pondicherry also for
reasons of unifsrmity, and this is hit-
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ting the commercial class who form
the bulk of our urban population. It
has hit them very hard, it has hit
them sorely, I should say.

The only alternative, as it appears
to all of us, to rehabilitate these peo-
ple is to industrialise Pondicherry in
every possible way. Unless well-for-
mulated chemes vigorously impie-
mented are set on foot in Pondi-
cherry, I am afraid the well-being of
the people of my territory will be
jeopardised. Recently a team of en-
gineers under the Fertilisers Corpo-
ration of India visited our place to
study the feasibility of putting up a
fertiliser factory there in the public
sector. [t was very heartening to us.
But subsequently we hear that it is
being considered whether to locate it
in Pondicherry or elsewhere. This, I
may submit, is extremely disappoint-
ing to an infant State, to say the least.
Even in the private sector, right from
1954 there have been repeated requests
for facilitating the setting up of a
paper mill in Pondicherry which com-
mands for a radius of 60 miles easy
availability of raw materials and other
allied requirements, Even a two-man
committee headed by the Industrial
Adviser to the Government of India has
Tecommended the opening of the same.
But somehow or other, on some ground
or other it ig being regularly delayed.

Therefore since this js my maiden
speech I want to restrict myself to
matters relating to my constituency—
1 would, before winding up my speech,
implore the Government of India
through you, Sir, that a few major
industrial projects and as many c<mall
inustrial schemes as possible be
sanctioned before the end of the Third
Plan and in the Fourth Plan as well

With these words, I support the
motion of thanks to the Vice Presi-
dent for his gracious Address, and i
thank you also for having given me
this opportunity to voice out certan
needs of my territory very vital for
its existence and for its flourishing.

MAGHA 29, 1885 (SAKA) Address by Vice-

1314
President discharg-
ing the functions

of President

ot Fo o fE@t  (gdfge) :
TERT, SUmAfy wET X
gt #1 g & #7533 guw oy
sfvvTTor gAY Ewg F fier wfades
¥ frar a1, vax fam & 9 guaR
W F g st g g
AR ¥ ¥ agd & AT weat
I T graw #§ 7oA fa=re 97 fag §1
I STEETT ;AT g A A
9 grae" ® woAr www faor o ser
TF TR #R 577 @t & Fare F
=MIF gid FT T9T § ¥ 99 ¥ §gna
grafm e agaga EfF g @0

| waiRr A O ] wfy s

TR ¥ ST fewe &< & St
HIER § §, 9FF FTT FATIAT AT
T A T GO = FT AT feraw
amxﬁ%ﬁmqmugaraa'@wm
Tedr & fr g9 &, U F wEwaA #,
W & 79T § #R o= gt #
W ¥ G # At at 7o wfaw
gw g 1 & @ wwor } AT !
T FAT A7 F7E AT TLTER F F W
i awer ¥ o fre o faw qw @
fremfag Siar & ar faQdr @@ Saat
g Y &1 & o9 ¥ grw g awdr
=it gfc faoo wwa (DammaT) ¢
FHT I TUT T I 7

ot 5o &0 fgadt ¢ AT Tw A
T & gIer &

T i fadsft <=t § s g
T # S S S T AT gL S q9
gars it #rat w1 i@y F9Q@ &,
¥ faT 917 ¥ @9AT a9 § WK
3% f a=rw g W § 1 iy
FIA TRATHT ATAT AT TIAT AT
) SEa A E AT gA A
T gR WA AT 9@ 9B F T A



1315 Motion on

[%f?qomoﬁ'-:i'é‘]
R g fF W #1 F1 fw
T g A afen facnfr @ o §
WX gat ga F A oft § 1 afz gw
WA F1 IHAT FAT AET £ a
& from s g2 fr ew a e
FX 9O & AR A Hfer gw
T fom & g ge ww A e
% | 99 aF R A AU @9 OF
=g war ot g ox fafaew afafmt
F0E W AR T S q4 S g,
T et Fr gwaE Ayragfa Ofy
¥ & @ owwr W) e ww
T+ weit faeem oEfE s & At
Ta frd T T@F e A WK
S g@i o s

St AT 3w FT AR g
3, el GuEGTT G & S e
T gAT &, dET ITaESfy o ¥ g
AT R, T H AE AEA A o dwT
7@ & Fr aeqel & qedl ¥ S sraTEOT
afggi g, s dl famr o faw
R H e F 3 e & faem
& T, TR & AT O Awr Wl
TeTe § W1 AR & gaal § saww
Gerr FAT AT TR Y | fadeEw afz s
T SOmE d WA gem, 9] aR
A ¢ oo wd wrs off ar ag
u gt gw fFal @ 99 %o,
93 ¥ WX 9¥ To T ¥ fgama ¥
ST 9T 9T, AT HF T 35 To A
3o To WA [aF TET & AT 33 ®o AT TF
fas w1 & | 59 # S sEmor 3fg
ﬁ-"%?°“°ﬂfﬁﬂﬁ.a§3?ﬁ'ﬁm
w7 foreft o 7 woFTe & gt & =wd
sifa gw w|wror 3z § #57 garw-
g 7 w8, 5w F g @ e
T @ W AW # AR FEL AT
Y AET AT, 11T gHL AT AT AR
@ T0F FTE gAE W T 6§F 1 W

FEBRUARY 18, 1964

Address by Vice- 1316
President discharg-
ing the functions

of President

Hﬁﬁ%%a‘?ﬁmﬂmm
g AT oAEm g o
g # T3AT ¥ $99 99 I SEwTAr
& = gwen saife &7 F agdr €
o1 38 9T wigw Ag gan, e gy
g @1 wferd wem gt & 0 afe
WY O F IEA A AT
forer & fir weat o< frgar o o &%
at & e g e seg 91 g0 0w o,
g faQdr & IR awTd 9w A,
T F WRE FO0 W @ I
M ¥ wegm o forw & G Wt @
T qEE G AT TG, qATEEY
¥ AT o w%F, 9t fF oaew adw ¥
FATEE T A #, #ifn gET s
T ar fraw o A ogEar g ARoA

& T e ¢ fr o awqt A
g1 FHT AEY & foawT fF ow Ao
F T T F1E ) F 0w wEgw
AT =EAT § | @7 WY UX F7 WA q9
T & ST, ag oA & fa
Tyt |RT A AT # AR R A,
o ofaare &1 1 dgt 9% e AT §%
g WA eAT AT AF q27 14T 1 FE
g0 A W € ) TE e
SATAT AT qFAT & {6 oA § oEnd
HIX #T ¥ A g A ag Efr d
el & HAHE HOAr SEw fEtg &%
& | gAT T # ST 7 ot e
e @ 1 UE At s et
Awa @ % oA A g
e & A A g 9 oF g
tfm & fF o @1 @ fed s
WA A TR @R
e & R { W ¥R gwR AT Ag
FTgT § T@T g § HIT ST Ay i
ardt fad & 5% ¥ %o W g faar
9T &, Ay fF 7 ofsws #7118 %o
7 AT &9 | AfFT T g ¥ A7 AR
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@ mfs fagrey & ag o a9 g
ag frel % 3¢ 5o WA fawar 2, Afew
R 4w @ 2% To WA AT | ¥W
TR ¥ UF-UF o qifas &1 ¥o,000
T Tear a=q & fay fagr oA & Wi
BT AT Y ®o wPyF ATy afz 3w A faF
o1 OF WEH A ag ATET T FAT M |
W™ I # AREETd Ww W oE,
wifs gara fameonr S o & 0 &
HLHC T g9 30 g g fF g
T @ ¥ I WA &Y a9 A FL
¥ ¥ ara 751 Y @@ T £ F7 @y
form A weET @R o qF A AT Y
g #ifad | wfFr g @ e
¥ E A Y g A 4
I # g9 X 89 fE w9 w6
w573 5 ar av aw faw afest &t
forran & e @ % B & 3 ofsers
faror %, oferw @z frwar A0,
1 g fawar &< 3w =z € At A
FET AMHT OX F9T AT HF WX F AN
SIETATS 7 FT T, T 90 g Hm
qr wfer
qifFEaTT HT FTEC & e #
MEJ oz Fgmagmg) e
Tt fF g ofeeg # am faame gom
ST ot agt gy gt § ot 3@q § wmEr
2 fF mifrear ave g &1 g S
iR g fedfrar s v &1 W H
w1 ww 7Y fF gETT 9w w9y &T 2
o g fedt 9 Rt avg @ v ®
faa o &, afew sEmsar ™ aw
FY 3 i oY a1 F7 9E T F O F
WA T | qIFET OF qTREE 2 g,
Iq F FEHC 9 wrEaw fear ar
TEAOT ZAT AT A aF A AT
AE foram AT | FRE FT A8 9w S
AT FTOL § AAEF gaie 2 7
ST & 9T 7 TF 59 weaT A arfweart
HIAT HTHAN ATIH AL AAT a9 T gH
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T o ¥ fewfa v soAmEr o
TE W 1 TAfad FETUEdT 3@ A
1 % f& oifsea #7 a9 g9 59 &
9THe T, A9 & 99 9 56 F wmA
A 7wy T F ST R T AT Y

e F A A G o A A g

T 9E FT AT F G W@ #W
oo ford quf wgat are &% 1§ oy
T & qooe Afa 9 g faE
| g W gwmar g 5 ofaar & |@m
ot T T Fa § 1 Afe smaEar
o AT #1 2 5 2w 3@ F1 SgE 5=K
F{ | FWK AT # T qAK FE Al
ST g ad e ot 39 € W R 9
Fad ATAHAT & FTOT G W R ;

THH A & & wey wrRfue faw
& wraer ® Y FEAT WEAr § | WA
g foafy & fF 3w & wamfuw
fREFFAda 957 § 1| | TR
AT wgTfad g T § A1 sar afafay
FTamfmmr g s g fF
29 ¥ mmaa #7 fag=greeer w7 faar &,
I arafasr ag & 5 o &
fa¥dFor 4 gur 1 afgarm 7
WX wfreifeEi & agy g @0 &
s & fama & it & avaed
Huedr s 9T A;gFIEl 9T gAr
F hr 97 98 Tfeds F IO &1 AR F
FEU & I Y agF T@ HC TAT T |
geafas I ST ag arag ¢ f&
dto Fo ste T ITH FHATE &
T o Y E W T WY F 9T §,
T 9 FAT = L 9T A4 ar F 9a
F AT AT FTE W AT A E,
afe fom a7 § oy @9 S5 A
I FAT A7 TR AT I o A
ST FT AET w@T IAT T g, gt
£ FUrT 9 W AT T F#E fawy
a1 gs | oW graes f & g @ ¥
fd oF SR U AR 1 OF
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[ 7o are I
FHHAT HE=T TF s F QA FA
T | I FT G CF_A T IR A
IYETE FEAT AT | i IF AT e
FF FI [T Y ArEEA A fHa gt W™ fE
qEl 9T o wear gt e A )
a3 wuw gy | AfE w6 @1 § e
A 9 A g FE At IF A
FET 41 | S gER WA e dww B
T W @ o F AR F o w
0 9 F7 gt fFar omr aifE
7 IT A UE a b TEr W
T A9 § agF I 41 99 qft gay
F 9T 9gAT &Y TE | FIHTAC AR A
I @ A fr g ogu o 9w dER
7% &1 A7H w9 A1 T e § oo #§
A G & s fear T s
g 92 a7 od | T Ay § fuc ag
wfirat v ez o ag=r &Y g AfEw
Ffiere wdie ¥ a7 o 97 3T F
Y T FE O AT AT 4T A T FE
At ) aF FE I A oAE g
T o< A are dE ow R A g
|t Fg qirr § W1 @ oF ¥
TR FT R AT ) ITF
qgﬁ%q@@azf%qg‘amﬁgl
-mmﬁmam%ﬁa
wiEl ¥ F9 qF I HiF G § 1| AL
g Ay & R g e T am @t
a1 g% @A 1 wrawwar & fo faer
ST W FW § 99 F W[E FH
@ A T 1w A A s
9 =97 Far ¢ a1 Jrgar & 5 gy &
g, W ag % WA & s § oA
smear & fe s # g5 Ay ¢ o
ft | AfeT oz o gem 7E & e
T FH UF AT T 7 FH FQ §
a1 Faraf 9T & e am gar & HR
ST U T ATE T FT W LT § 39 A
4 o Y @Al AT ISIFAAL, AEAU WK
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gat Ant & J7 ¥ omm g, [ 4o
H Al A AT AT
I Y 7w vl frar o | AR A
Yo T & FTH U UF A1 @T gl
¢ o Rl ax r o@ @ g g |
# wrgre fasra @< 1 3@ mv A ARl
¥ 1 d& wal T @ F afaar
A FT a1 faur war wi go fewmw
ar ¥ e fgen e wmar m o
Fae qERT IH 3]G FT g7 & |
9 F 97 T A OF WA 4w
e s & faer o dfe 99 faere
TT F I T AT E T | T WS
¥ s feamt & S gaTar wosma 8t
@& I9 T UFT A | F HwEw F g
s o s Tegnfy &7 e g
&1 g #1 e 9 Z@d #1 faeem
wATAT 7 g Aoy & frar § AR
qUeqd qE g arfE S § @i
Fr AT AT W IH TA F N

o o & aw # gvasgafa
wire A, foriy gt & Afewa &
ww fom, geEE T g W T
Faar i wfass & 3 gart o www
foFar smaem

Shri Hari Vishnu EKamath: On =
point of order We all appreciate the
presence of the solitary Deputy Min-
ister of Transport, in the House......
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Mr. Speaker: There is another De-
puty Minister also present here,
namely the Deputy Minister in the
Ministry of Community Development
and Co-operation,

Shri Hari Vishnu Kamath: I am
sorry. There are two Deputy Minis-
ters present here. But I submit that
on an important occasion like this
when the President’s address is being
debated in the House, there should be
at least one Cabinet Minister, at least
one senior Minister present ‘n  the
House. 1 hope that you will kindly
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issue directions to the Minister of
Parliamentary Affairs in this regard.

Mr. Speaker: I should agree with
such a suggestion, and of course,
there ought to be more Ministers pre-
sent here, especially senior Minsters.

Shri Hari Vishnu Kamath: The
Minister of Parliamentary Affairs may
kindly be informed.
Yes, being

Mr. Speaker: that is

done.

Shri Karni Singhji (Bikaner): 1
heard  the Vice-President’s Address
w th great attention, but I found that
there was absclutely no reference to
India’s sports policy in  the entire
Address, and as a result of that, I wish
today to focus attention entirely on
the subject of sports, and I therefore
wish to spcak in  support of my
amendment No. 11.

As you know, Sir, this is the Olym-
pics year. The olympics come about
every four  years, and natural-
ly, the entire sports population in this
country now have their attention
focused on the Indian contingent that
w1l be going to Tokyo next October.
As a Member of Parliament and also
ag an active sportsman myself, T have
had the good fortune to have repre-
sented my country four times abroad
and won the Indian colours. But as a

result of that, I have also had the
opportunities to share the joy and
frustration of our Indian sportsmen,

and because of that I know first-hand
what the problems Indian sportsmen
face today are.

I would like to make a small fore-
cast today, eight months ahead of the
Olympics. If Government go about
giving no support and help to the
sportsmen, my forecast is that I doubt
very much if India will come back
with any gold medals at all. Let not
anvbody say after the Olympics that
nobody warneq you. We have cight
months in which our sportsmen can
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De given the proper coaching. the

proper equipment and the full oppor-
tunity to enable them to bring laurels
to the’r country, But, as matters
stand today, I have grave misgivings
in my mind that these gold medals
may only be far-off dreams.

At this stage I would like to pay a
tribute to the late Rajkumari Amrit

Kaur, who is no longer with us but
whoe did so much- for Indian sports,
and I only w'sh that she were here

today to guide the destinies of Indian
sports.

As you know, Government have set
up the new All-India Council of
Sports, and like all such Government-
organised bodies, it certainly fills a
vacuum but really does precious little.
We know that because the Federation
which I represent has been battling
to get aid from the All-India Council
of Sports, but we did not really get
very far at all.

As far as our schools and colleges
are concerned, we have great talent,
but you will notice that thereare a
number of schools and collegesin our
country today that do not even have
the elementary playing fields. That
can be a greater tragedy than to see
that our boys and girls are frustrated.

.although the talent is there!

13.22 hrs.
[MRr, DepuTYy SPEAKER in the Chair]

I would like now to point out a
few matters which are lacking in our
sports policy, and I hope that Gov-
ernment would be kind enough to
give attention to them. The first is
that the National Federations, though
they are good bodies, do not seem to
get the proper standards from their
sportsmen. Secondly, the interest
that the Federations take in the
sports activities which they control
in their respective fields is not ade-
quate, and we need at least a hun-
dred times more interest if we want
to get any place. Thirdly, the pre-
sent State. Education Departments
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are not represented at all on
the Sports Council. The consensus
of opinion at the All India

Sports Congress held in 1963 was that
the Education Departments of the
State Governments should be persuad-
ed to take more active interest and
nominate their representatives on the
all-India sports bodies. Fourthly, an
all-India conference should be con-
vened, and all Directors of Public
Instruction should be invited as a
matter of policy, for the promotion of
sports. Fifthly, the All-India Council
of Sports as the premier body should
sponsor such a conference, because this
institution is the advisory body to
Government, that is, to the Govern-
ment of India, on matters of sports
promotion. Lastly, the dependence on
the Army and Police to draw sports-
men is not entirely good. Talent
must be drawn from schools and
coileges also as is the case with other
countries. In our country, unfortu-
nately, we depend far too much on
the Armed Forces and the police.

Some of the suggestions are that we
should have a regular survey con-
ducted in all higher secondary schools,
colleges and universities to find out
the availability of grounds, the equip-
ment that is necessary, the funds made
available for sports and the facilities
existing in technical know-how for
different games and their coaching
staff. We must be able to build over
a period of ten to fifteen years good
sports cells in each institution. These
educational institutions must be the
main source from which we can draw
talent for national and international
events.

In the Education Departments of
the States, a deputy director should
be completely in overall charge of the
subject of sports.

No school, college or university at
present has paid coaches. Suitable
teachers may be selected for three to
five months’ training so that until
proper coaches are available these
trained teachers can fill the gap.

FEBRUARY 18, 1964

Address by Vice- 1324
President discharg-
ing the functions
of President
In higher secondary schools,

colleges and universities, expenditure
on sports should be met by Govern-
ment up to 60 per cent. Coaching in
shooting and golf should be included
in the programme of the WNational
Institute of Sports at Patiala.

That brings us to the question of
the shortages of funds, one of the
excuses that is thrown at sportsmen
nearly every time we go to Govern-
ment, and I shall deal with this very
briefly. As you know, one of the most
important things to raise the stan-
dards of -Indian sportsmen is to give
our sporismen  the  opportunity
to compete shoulder to shoulder in
international sports. But, whenever
such a proposal is made, the teams
are pruned down entirely due to lack
of funds or lack of foreign exchange.
I am afraid that not only our genera-
tion but the next generation also has
to learn to live with the foreign
exchange shortage. We surely cannot
let the youth of our country be com-
pletely frustrated because of this, and
Government must be abie to find ways
and means of allotting foreign ex-
change for the deserving sportsmen
who have fairly good standards and
who can raise the name of our coun-
try abroad. Just merely saying that
teams will not be sent abroad because
they are sub-standard is putting the
cart before the horse, because unless
we give our sportsmen the proper
coaching, the proper implements etc.,
we cannot expect our sportsmen to
come up to the highest standards of
the world and compare with the
Sputnik countries who are a lot better
oft than we are.

I wish to illustrate this very briefly
to you, and this really revolves round
socialism. Only two days ago, we
had the All-India Ojen Championship
in golf. This was the first time
that such a championship was
staged at New Delhi in India,
and we had half a dozen champions
of the world coming and competing
along with our own boys. And you
would be very happy to know that
apart from Captain P. G. Sethi from
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the Armed Forces, one of our cham-
pions, the best players happened to
come from the poorest rungs of the
ladder. I watched those boys who
battled with these world champions,
and they were men who were play-
ing with borrowed shoes, with borrow-
ed clothes and borrowed clubs. Their
income was in the region of Rs. 100
a month. But they were tremendous
players and I would like Government
to subsidise and support these men,
to give them the clubs, the imple-
ments, the guns or whatever other
support they need for the sport they
deal in, and give them the tools so
that they can stand up shoulder teo
shoulder with other people better
placed in life. After all, our sports-
men are a national wealth, and they
are a national asset, and you cannot
let them down frustrated oniy because
they do not have the means at their
disposal.

In shooting, in which I have had
greater contact, I have had the oppor-
tunity of shooting shoulder to shoul-
der with some of our Armed Forces
men and some of the boys from the
Delhi University. All of them have
tremendous talent, but you will be
surprised to know that after three
vears of approaching Government we
have not even to this day been able
to get the Government to accept to
give them the proper guns and car-
tridges with which to shoot. Surely,
when the rest of the world’s cham-
pions come from the services, our
Armed Forces men can do equally
well, given the chance. Why is it
that after approaching the Ministry
of Defence, the Ministry of Education
and the Ministry of Health and all
those concerned, we still have been
able to draw nothing except to be up
against a blank wall?

That brings us to the question of
the subsidisation of sportsmen. You
will be very happy to know that
Rajasthan is one of the few States
which have gone out of their way to
subsidise their sportsmen. Today,
because of this, we have men on the
Indian teams who would otherwise
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never have been there. I hope that
my brother Members when they go
home will be able to persuade their
respective States to see that sports-
men coming from their States are
likewise subsidised ang given an equa)
opportunity to do their best for their
country.

A suggestion has been made that to
raise funds for building sports fields,
we should go in for raffles. Admit-
tedly, our Government’s policy is not
in favour of such a thing. But I am
sure that we can make an exception
when it comes to the health of our
nation. It is estimated that in five
years these raffles can raise approxi-
mately a crore of rupees. That, I am
sure, could help build stadia and
sports fields all over our country, in
the distant corners of India.

.

Now that the olympics are coming
about, naturaily everybody is
extremely concerned about the stan-
dards of our country. Every country,
unfortunately—I will say this because
I have had the opportunity of watch-
ing the last Olympics at Rome—is
placing far too much emphasis on
winning, and unfortunately, the
emphasis on good sportsmanship is
dying out. Likewise, in our country,
too, I think our Government and the
sports federations and also the All
India Council of Sports place far too
much emphasis on this: can the Indian
team win? 1 have no doubt that the
Indian team will do their best with
whatever implements are at their dis- |
posal. But the important thing in
sports, and what is the motto of the
olympics, is to participate. The most
important thing is to get to know
people from different parts of the
world, and winning a match is not
the only reason for sportsmen to go
abroad. Therefore, I would like to
point out to the Government that
while it is important that a certain
amount of emphasis must be laid on
winning the world championships,
nevertheless that is not the sole pur-
pose for which our sportsmen go
abroad.
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A suggestion has been made that
due to the fact that there are far too
many students who wish to play
games and not enough sports stadia,
our stadia in large cities should be
lit up so that after working hours,
.between 5 and 9 in the night, two or
three shifts of players can participate
in games in the same stadium. I
believe it would cost approximately
Rs. 50,000 to lit up one stadium. I hope
Government would consider putting
this in their plans so that stadia all
over the country can be lit up and
larger numbers of people can partici-
pate in sports.

I would like to conclude by just
saying this much, that your sports-
men are your national wealth. These
men and women who go abroad wear
the national colours. They are
ambassadors of our country. Give them
the opportunity to do their best. For
God’s sake, do not let them feel frus-
trated. As an active participant in
international sports, where I have had
the honour to represent my country,
I have felt frustrated, and I have
shared the frustration of my team
members. 1 feel that this is not good
for the morale of our country at all.

1f the Government are not prepared
to stand by their sportsmen, I would
make a challenge and say this. if you
do not help sportsmen, you deprive
yourself of the right to sit in arm
chairs and sit on judgment over the
poor showings of our boys. Give us
the tools, give us the opportunities
and we will give you the results.

Shri Chandrabhan Singh (Bilas-
pur): Mr. Deputy-Speaker, Sir, I
have listened with rapt attention the
Address of the Vice-President and the
speeches of the leading members of
the Opposition and Congress stalwarts
while d'scussing the theft of the holy
relic from Hazratba]l shrine the dis-
turbances anq holocaust in East Pak-
jstan and West Bengal, the battle of
wits during the Question Hour from
10th to the 17th of February, 1964.
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I have wandered round the Pariia-
ment building, making silly mistakes
of places and persons. I have adrmnir-
ed the architectures, the fittings and
furnishings, the uniforms and all that,
and have come to the conclusion that
something terribly wrong has been
done, angq is being perpetuated by
well-meaning persons,
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I feel that on the midnight of the
14th August 1947, when we entered
the Parliament to take the reins from
the British—when the Father of the
Nation was in Noakhali, ca’'ming pas-
sions and giving solace and pleading
for mercy, love and non-violence—
the Indian picture completely chang-
ed,

Those apostles of truth sacrifice,
love and non-violence were metamor-
phosed. The era of modernity has en-
tered in everything, in building, in art,
in providing living conditions, in ad-
min‘stration, in poetry, power, electri-
city, nuc'ear science, atomic energy,
universities, churches, temples, gur-
dwaras, mahants, priests, professors
and teachers., As far as it goes, that
is probably good. What remains sta-
tionary and stagnant are the villagers
and the villages, the one thing
Mashatma Gandhi always kept first,
for whom he lived and ultimately be-
came the martvr. Tt will be good to
imagine what Mahatmaji will think
about all this—a poet laureate may
make a theme of this.

I heard the Health Minister valiant-
ly crossing swords with a doctor about
rural water supply and expressing the
Centre’s inability to force the State
Governments for their sins of om's-
sions and commissions.

In the recent bye-election in Bilas-
pur, we had to cover about 1250 vil-
lages with more than 4 lakh voters
and a population of about 8 lakhs,
and the scene that I saw was appal-
ling—no clean drinking water. no
schoodl, no roads no shafakhana dawa-
khana or dispensary, but dust, dung,
disease, despondency and donkeys, the
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famous five D's of Agra. Ignorance
was in abundance,
In the 17th year of our indepen-

dence, at wh ch age a child passes the
age of adolescence and gets all the
- qualities of adulthood, where are we?

I feel that emphasis has been laid
on wrong things. The planners have
p anned well, We have got Bhakra-
Nangal, Hirakud, Chittaranjan, Sindri,
Bhilai, Trombay, Chidambaram, Chan-
digarh and what not—show-pieces for
the world’s tourists—and we take our
hats off to our engineers. But could
not something be done also for the
v'llage and the villager? 1 am sure
this distinct possibility has been com-
pletely lost sight of. I pead for a
change in our outlook. Besides car-
ryving on all that has been undertaken
energetically, efficiently, honestly and
economically, the fol'owing must be
done: Rs. 1,000 crores for rural water
supply, Rs. 1000 crores for roads for
all the villagers, Rs. 1,000 crores for
primary schools for all the viilages,
Rs. 1,000 crores for d’'spensaries, sha-
fakhanas and medical relief, Rs. 1,000
crores for small scale industry and
Rs. 1,000 crores for a Gandhi kuti in
each village. The total comes to
about Rs. 6.000 crores. The figures are
symbolic, and they have to be decided
by experts not from the PWD but
drawn from villages.

During my post-election thanks-
giving tour, I was shown a higher
secondary school building at Ganiyari
built by villagers on the specifications
of the PWD whose estimate was
Rs. 80.000; I was told by the enthusi-
astic Principal, a Sardarji, that it
cost them only Rs. 7,500. This is a
tell-tale figure and proves that defi-
nite economy can be effected every-
where,

The aid of America, England or any
other country cannot be a pre-condi-
tion for bartering away our sove-
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reignty over an inch of ourland. The
game being played by Great Britain
of running with the hare and hunt-
ing with the hound, the so-called
goodwill mission exercised by the
Americans by playing the double
game over Kashmir—these must come
to an end, aid or no aid. I will give
you an example of the aid given to
China.  America put trillions of
dollars into China. The money went
into the pockets of a few. We know
what is the fate of China now. China
has become a communist country.
That is going to happen in this coun-
try too if we adopt the same policy,
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The real advancement is the crea~
tion of the moral stature of the
population, and this has got to be
raised by a regular system of reli-
gious education, under which each big
village or unit will have a Gandhi
kuti with emblems of temple, church,
mosque, gurdwara and other religious
symbols, where the favourite prayers
of the Father of the Nation will be
sung at a particular time in the mor-
ning or evening.

Materialism and wealth of the
western type will not solve the
human problem. For example, you
will agree, that America is the richest
country in the world, where one
person out of every two owns an
automobile, but statistics prove that
10 to 12 per cent of the American
children go to a mental home at some
time or other, and that this percent-
age is rising. Crime figures are
stated to be the highest in America,
they are rising and are the highest
in the world. This proves that rich-
ness of material life will not solve
our problem. = American administra-
tors are greatly concerned over this
aspect.

Let us make & beginnirig in the
real worship of the puorest of the
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poor, the Daridra Narayana, in the
remotest corner of this vast country,
from Kashmir to Kanya Kumari, from
NEFA to Dwaraka, and fulfil the
vision of the Father of the Nation to
see that every Indian is happy and
smiling. The question knows no
boundaries of caste, creed or colour or
the usual party affiliations in a demo-
cratic set-up.

Speaking for myself, as a doctor
and a surgeon, an educationist and
administrator, I have watched and
helped and served the poorest of the
poor. I have rushed within minutes
of a phone call to save a life in the
middle of the night, toiled hard for
hours to alleviate suffering; and after
my retirement, I am here by the will
of those villagers and my efforts will
be to serve them without fear or
favour.

May I plead with all the Members
of Parliament, irrespective of their
denominations to join hands and help
the greatest cause which I would like
to call “Back to the villages”. If you
want to bring back the glory of India,
if you want to walk with head high
in the comity of nations, if you really
care for the poor and the down-
trodden, I plead with you to forget
your labels and back this cause
which I have mentioned as ‘“back to
the villages”.

With these few words, I strongly
<upport the motion of vote of thanks
to the Vice-President performing the
duties of President.

Shri M. Malaichami (Periyakulam):
I rise to support the Motion of Thanks
to the Vice-President for his Address,
which gives us a few things under
the consideration of the Government
for implementation during the current
year,

It is gratifying to note that the
estimated industria] production dur-
ing the current year will exceed by
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seven to eight per cent the produc-
tion of the previous year. Basic in-
dustries like coal and steel also are
making improvements, and produc-
tion in the steel plants is running
near capacity.

In spite of the fact that we have
made progress during the last decade
by increasing food production from
56 million to 80 million tons, we find
that there has been some fall in agri-
cultural production during the year.
The over-all economy of the country
is lagging behind. It is a serious
matter emphasizing the deep concern
of the Government. Seventy per cent
of the population are agriculturists,
and a fall in agricultural proiuction
would mean a further fal] in the eco-
nomic standards of the people. To
raise the standard of the people, pro-
duction is absolutely essential.

With the rise in prices of commodi-
ties and a fall in agricultural produc-
tion, the income of the cultivator will
be very greatly affected. To in-
crease production, all possible steps
must be taken, and the producer must
be enabled to get a fair price for his
produce. But the present situation
is not affording the necsssary incen-
tive to the agriculturist to increase
production. It is learnt that about 33
per cent of the land under cultivation
is owned by about four per cent of
the well-to-do section of the agricul-
tural community, and the recent
legislations regarding land holdings
and other land reforms have not suffi-
ciently provided the necessary incen-
tive for the agriculturist.

On account of the growth in popu-
lation and lack of employment
opportunities also, people have to
fall back upon land for their living.
When the land is limited and the
population grows year after year, the
income of the agriculturist is affected,
and there is also a growing disparity
in the economic standards of the
people.
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To feed the nation and to provide
the requisite raw materials for the in-
dustrial output of the country, it is
necessary to increase production.
Opportunities must be given for pro-
viding additional employment to agri-
culturists.

Japan and other couniries are in a
position to produce four times the
rate of production in our country.
80, we should strain every nerve to
increase agricultural production. This
can be done only if the necessary in-
centives are given to the agricul-
turists.

The problems at present facing the

agriculturists are uneconomic hold-
ings, rural indebtedness, lack of
scientific and technical knowledge,

insufficient utilisation of the irrigation
potential and lack or efficient market-
ing. Science and technology can be
utilised only if the agriculturist is en-
abled to carry on his operations in a
system under which he gets an in-
creased share, instead of enabling the
landlord to knock off the entire bcne-
fit.

The agriculturists living in the rural
areas are not in a position to under-
siand the latest developments in the
country on account of inadequate
transport and communications. Though
some constructive measures have been
undertaken by the implementation of
the community development scheme
in the rural areas, so far as agricul-
tural production is concerned, it has
still to gain. the confidence of the
people. Though intense effort has
been made under the Grow More Food
Campaign, only two to four per cent
of the land under cultivation has come
under scientific méthods of cultivation,

Rural development has lagged be-
hind urban development. Rural areas
must be simu]taneously made efficient
sources of production and an enlarged
area of marketing for industrial
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development. Sufficient capital and

technical talent must be invested in
the rural areas. Even now we see that
rural areas are experiencing dearth of

technical personnel like engineers,
doctors, craftsmen like fitters and
others.

The target under the minor irriga-
tion programme is 12-8 million acres
which has to be achieved during the
current Plan but this is likely to be
affected by the scarcity of cement, iron
and other materials, and this has also
to be looked into by our Government.
It is encouraging to note that addi-
tional irrigation facilities for six mil-
lion acres of land have been provided
and that the Government is consider-
ing the prospect of expanding irriga-
tion facilities to a further 53 million
acres. Though enough money has
been allotted for the various aspects
of agriculture like minor irrigation,
soil conservation, animal husbandry,
dry farming and seed multiplication
schemes, dairy farming forestry,
fishery, warehousing and marketing,
the progress made is not appreciable.
It is said that while consumers suffer
on account of high prices, the pro-
ducer too does not get a fair price for
his produce. A study of the market-
ing conditions has revealed that 40 per
cent of the price goes into marketing
costs in the case of durables; the per-
centage is still more in the case of
perishables leaving the producer
with less than one-third of the selling
price. An expert team must go into
the marketing costs of agricultural
products in various regions and some
formula must be arrived at to give
some incentives to the producers.
Steps should also be taken to pro-
duce agricultural implements such
as small tractors, ploughs etc. on a
mass scale and they should be within
the reach of agriculturists.

We find so many disquieting fea-
tures about the distribution of ferti-
lisers and the Centre should ensure
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proper distribut.on to cater to the
farmer’s needs. While the cultivated
area is three hundred and fifty mil-
lion acres, the fertiliser used is only
4'9 lakh tons. The low utilisation of
tertiliser explains the low produc-
tivity of the land. The farmer’s pre-
sent condition is: low  production,
poor equipments. Various hardships
experienced by agriculturists must
be ascertained by a committee which
should go also into operational costs
of the production in agriculture and
recommend necessary incenuves for
increased production. As it is of im-
perative necessity for econmic deve-
lopment and raising the standard of
living and fighting the unemploy-
ment problem, these things demand
immediate and urgent attention of
Government. So, a  committee
should be appointed to go into all
these questions in the wvarious re-
gions of the cuntry and arrive at
some speedy conclusions to remedy
the present stalemate,

Yesterday, an hon, Member was
waxing eloquent about the minority
communit'es in our country without
devoting equal attention to the hard-
ships of minorities in Pakistan. One
redeemable feature of his speech was
that he never questioned the secular
character of our country; he also said
that Muslims in spite of hardships
have dec’ded to stay in this country.
It shows the confidence created by
the assurance given by hour Home
Minister. So long as secularism is the
accepted principle here, it would
pave the way for solving many prob-
lems. It would help if instead of
such firy speeches, some constructive
solutions are made for the better-
ment of the conditions of minorities
not only in this country but in the
other country also. I would also
suggest speedy sieps to  integrate
Rashmir completely with our coun-
try and to vacate ageression by
Pakistan on Kashmir., With these
words, Sir, 1 eonclude,
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Shri H, P. Chatterjee (Nabadwip):
Mr. Deputy-Speaker, I had no inten-
tion of taking part because my heart
aches so much at the thought of human
suffering in East Pakistan and here
also. In the lines of Newman—I say:

1336

“Lead kindly light
amidst encircling gloom,
The night is dark and
1 am far from home;
Keep thou my feet
I do not ask to see the distant
scene:

One step is enough for me.”

I speak because I feel that my Gov-
ernment has totally failed, ip the
sense, that if one minority is molested
here, it fails because the Constitution
grants that every one will enjoy fuul
citizenship rights, My hon, friend
Badrudduja also admitted that this
was a secular State and that our Gov-
ernment was trying to do something.
He even euologisedq Mr, Nanda. But
Sir, I am not satisfied with it; I say
that even if one man s not treated
as a full-fledged citizen in India, our
Government fails. The reason is that
our Government is not strong enough.
They are timid and weak. They pro-
fess to follow Mahatma Gandhi; in
actual practice they are far off from
him. I had the fortune of knowing
Gandhiji; I was for thirty years in
the Congress before 1 left: 1
came into contact with him seve-
ral times I knew how he act-
ed in such a situation. At the time of
Calcutta kil'ings, he was in Beliaghata
and when the holocaust of Noakhali
came he went there, to rehabilitate the
displaced Hindus. He was not a man
to avoid responsibilities. I was there
in Noakhali with hiim when the news
of Partition came, he was simply
stunned. He said: there was a time
when I used to say ‘ves’ and there
my fol'owers would say yes and now
when 1 sav: yes, thev say: no. He
was stunned to hear about the parti-
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14 hrs,

tloning of the country. He said that
this communal fight would go on at
a State level. And Sir, what was for-
merly on community level and party
level has now come on a State level.
And his forébodings have come to be
true, What do we see? Who wanted
this part.tion of the country? No true
son of India wanted it. No true son
of India who fought in the battle for
freedom wanted jt. They were dead
against it. No true son of India, whe-
ther he be a Hindu or a Muslim, want-
ed it. They were all against it. But
a third party was responsible for this
partition. The third party wanted to
have this partition to suit its own
interests.

I shall now quote what was said
by Sardar Vallabhbhai Patel in this
context. Replying to a public recep-
tion in Bombay on 30th October, 1948
he said:

“India has passed through many
troubles dur'ng the first 14 months
of her freedom. Partition was one
of them. When we accepted the
proposal, my heart broke, as also
those of my colleagues. Yet we
accepted it with a clear conscience,
for we thought that if the ilindus
and Muslims could not live to-
gether in peace and harmony, it
wag better to part than to end up
by destroying one another.

We were already at each others’
throats, as it were, and we could
.not do anything about it because
a third and an interested party
saw to it that we rema‘ned divi-
ded and fighting among ourselves.
We thought, therefore, that it
would be wiser to accept partition
immediatelv and eliminate foreign
influence, so that we might be able
to taste the freedom of even a
truncated Tndia,

I never wanteq to accept parti-
tion. T even used to wonder why
the Muslim leaders acrented a
trunrcated partition. When we
came into power as a free peop'e,
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I realised that they did so because
their jntentions towards us were
clearly evil. We, therefore, set
about making ourse.ves strong
and ready, because we also rea-
lised that Pakistan had the back-
ing of some foreign powers ... ."”

[ say history s repeating itself, be--
cause, when the British found that
they had to leave India, they wanted
the partition of the country, and they
just encouraged their yes men for
that. They were the authors of sepa-
rate electcrates; they wanted to divide
Bengal because Bengal was national-
ist-minded, but later Bengal unsett'ed
the scttleq fact by fight. The peopla
of India knew how to sacrifice their
lives and they fought for their free-
dom. And they also unsettled many
settled fact. At the Round Table
Conference, Mahatma Gandhi alone
could silence all the yes men of the
British there, Even Dr, Ansari was
not allowed to go to the Round Table
Conference. Mahatma Gandhj alone
went there as the representative of
the Congress. This is a bit of history.
This background must be analysed
and examined so as to understand the
present situation in India. Because,
if a correct diagnosis is made, we can
have a proper remedy.

What happened in 1946? They want-
ed to create trouble in Punjab and
Bengal, these two provinces where
the Muslims were in large numbers.
In 1946, the Muslim League came with
this direct action programme. You
know what killings went on. It is
because of that that our Congress
leaders also succumbed; they parti-
tioned the country under duress.
Mahatma Gandhi was a true prophet
and he knew it, and therefore, he was
dead against it. He had the forebod-
ings that if once we agree to partition
the country, then the fight will go on
at the State leve] and that is exactly
going on now. Mahatma Gandhi was
in Noakhali when the thlk of partition
was not there. He wanted that the
afflicted Hindus there must remain
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there, When he was in Beliaghata, he
wanted that the afflicted Muslims
should remain there, but Gandhiji also
changed afterwards. When there was
part.tion of the country, what did he
say?

The Associated Press of India re-
ported on the post-prayer meeting of
‘Mahatma Gandhj in New Delhi on the

16th July, 1947, in the following
words:
“Mahatma Gandhi said that

there was the question of the
Hindus who could not stay in
their own houses in Pakistan
through fear, vague or real. They
could not, if their trade or move-
ments were restricted and they
were treated as aliens in their
own province. It was undoubted-
ly the duty of the province in the
Indian Union to receive such re-
fugees with open arms and give
them all reasonable facilities.
They should be able to feel that
they had not come to a strange
land.”

So, Mahatma Gandhi wanted that the
Hindus should be protected, But
what did his chelas do then? Today I
will tell you what is happening. They
are saying many things here ‘n this
House but what are they actually do-
ing there in Pakistan? They have
stopped the issue of migration forms.
What heartless Government is this?
How can one support this Govern-
ment? They should know that their
days are numbered. They should go
to the affected places and see how
thousands of Hindus have been killed,
their houses burnt, women ahducted,
forcibly converted. Even now, young
girls are taken away after their long
journey to border area before they
could enter India. I come from Nadia,
a border district. What is happening
there? When the train reaches the
‘Pakistan border Railway Station,
young Hindu girls are being forcibly
taken away by the Goondas., Our
Government is sitting idle, a weak-
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kneed and timid Government; a Gov-
ernment wh.ch is aciuing like cowards.
This is happening. How can they
command respect? So they cannot
protect the minorities also here. We
want to protect them but this Gov-
ernment does not command respect.
Why is the army for, and why should
not the army go there to save the
honour of our sisters and mothers?

Here, I would like to quote what
Mahatma: Gandhi said. Mahatma
Gandhi, in one of his prayer meetings,
said that if the minorities in India
were protected, and if the minorities
in East Bengal were not protected and
if the Government of India declared
war on Pakistan on that issue he
would support and welcome that.

But we know the doings of these
chelas. One chela is not in the Trea-
sury Benches now. He has left the
Treasury Benches for good, He said
that he had objection, on the question
of sending the army to Goa, What
objection? Ethical objection. That is,
violence shou'd not be used, and that
gentleman, when the Maharashtrians
wanted their own State, was the cause
for blood being strewn as a result of
his bullets on the streets of Bombay.
That gentleman opposed the sending
of army to Goa and he said that he
haqd an ethical objection. He said: “I
shall go myse'f with a peace army.”
Why not go with a peace army and
save the m'norities in Pakistan? They
are our flesh and blood; are they not?
They are not responsible for this par-
tition. They are Indian citizens. What
right have you to throw them into the
position which is facing them now?
1 say that the whole basis of Pakistan
is gbne. This is what Mr. Jinnah
said:

“Governor-Genera] designate of

Pakistan, at 3 Press Conference in

New Delhi, on July 13, 1947:—

Question: Coulg you, as Gov-

ernor-General, make a Dbrief
statement on the minorities
problem?
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Mr, Jinnah: ... On that as-
sumption, let me tel] you that
I shall not depart from what
I have said repeatedly with re-
gard to the minorities, I meant
what T said and what I said I
meant, The minorities, to which-
ever community they may be-
long, will be safeguarded. Their
religion or their faith or belief
wi'l be protected in every way
possible, The life and property
will be secure. There will be no
interferance of any kind with
their freedom of worship. They
will have their protection with
regard to the religion, falth,
their life, their property and
their cu'ture. They will be in
all respects treated as citizens
of Pakistan without any distinc-
tion of caste, colour, religion or
creed.”,
That basis is gone, If the base crum-
bles down, we cannot build upon it.
Mr. Depuiy-Speaker: The hon.
Member's time js up. Two minutes.
Shri H P. Chatterjee: I may be
given five minutes. I have not spoken
for more than eight minutes or so till
row. So I began by saying that the
same history is being repeated. They
came with direct action programme in
1946 and partitioned the country. Our
erstwh'le rulers asked us to oblige.
Now here comes the protest day.
Our timid Government commands no
respect. They follow a very wezk
kneed policy towards Pakistan. So
when they go to check communalism
in our countrv, they do nnt get the
response they should get from certain
sections, Yet it cannot be denied that
ours is a secular Government ard they
try to check communalism serlouslv.
If they had been a littla mnre firm
with Pakistan they would have sue-
ceeded completely, But what is3 the
Pakistan Government? Thev covertly
an4 sometima: even openly oreanise
commimal killings arson, loot. They
allow mnlestation of women, conver-
siong, abdurtiong ete, to gn on So that
ultimately the Hindus In Pakistan are
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liquidated. And U.K. and U.S.A. do
not say a word against them. They
place us at par with them and plead
for them. On the 27th Deccember,
1963, the sacred hair from the Hazrat-
bal shrine was stolen and it was re-
covered on the 4th January, 1964, But
on the 3rd January 1964 a Protest Day
was observed all over Pakistan. Fif-
teen hundred mills away killing, con-
version, abduction, arson, loot and the
worst from of genocide on innocent
minorities go on. These call them-
selves civilised, This is the time when
we should send our army to East
Pakistan. We shou'd defy the world
if they stand against it. The Dritish
and the Americans call themselves
civilised. Who has created Pakistan?
It is the UK. who has armed them
to the teeth? It is the USA.

The People’s Republic of China—
some conglomeration of war lords
who Thave raped Tibet wunder the

camouflage of communism—are alse
at the back of Pakistan. Tt seems
Pakistan has been created deliberate-
ly by UK. and all the reactinnary
forces are with Pakistan. What does
it matter if we are a'l killed in firht-
ing to save the honour of ~ur sisters
and daughters. Are they not our
sisters asd daughters who are perish-
ing there?

What s the Government dning? The
Ministers are all absent here. None
of them is here.

The Minister of State in the Min-
istry of Food and Agriculture (Shrl
A. M. Thomas): I am here.

Shri H. P. Chatterjee: Some insig-
nificant Minister may be there

Shri Radhelal Vyas (Ujjain): This
is unparliamentary.

Shri Sham Lal Saraf (Jammu and
Kashmir): On a point of order, Sir.
He has made a remark against the
Minister which is not proper and
parliamentary, He should withdraw
that remark,

Shri H. P, Chatterjee: I only meant
he iz not a full-fledged Minister.
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Mr. Deputy-Speaker: He should
avoid such words, Ministers are Min-
isters.

Shri H. P. Chatterjee: All
Sir. I meant, no full-Aedged Minister
is present. Onmly some Ministers
of State are theie. They are my
friends and I do not mean personally
anything against them. After all, the
policy is evolved by the Cabinet and
we are discussing serious matters.
They should be present here.

I have revised my opinion about
Partition. Our Government must do
onz thing. They are questioning our
sovereignty in Kashmir. Let us ques-
tion their sovereignty over East Pakis-
tan. That is nothing but East Bengal.
I say let us do that ‘et there be tit for
tat. Let us defy UK. and U.S.A.
They are behind them. Also, the
Chinese Government may bhe behind
them. It does not matter. When we
marched our army to Goa, what hap-
pened? Pakistan, UK., and U.S.A.
were against us. But gradually they
became silent.

Moreover, Sir, here are our kith and
kin suffering. They are if the same
heritage. same culture, same ancestry.
We speak the same language. In 1953,
the vouths of East Bengal—Hindus and
Muslims—trounced ‘he communal
Muslim League and buried it fathoms
deep. But they were not allcwed to
form the Government and because of
the machinations of U.S.A,, a dictator-
ship was established in Pakistan. In
1954, that pact was entered into with
U.S.A. and Pakistan was armed to the
teeth. Here is a book by Chester
Bowles. I have no time to read from
it. He has sa‘d, if you arm the mili-
tary elite of Pakistan, that will create
the greatest trouble in the subcontin-
ent of India and that is what has hap-
pened,

Mr. Deputy-Speaker: The
Member should conclude now,

Shri H. P. Chatterjee: I shall con-
clude in a minute, Sir. When -all
these murders and arson were taking
place there. .my Government did not
care to send the army. What did
Mahatma Gandhi do? He went to

hon.
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Baliaghat and then to Noakhali. Why
not the Minister go the places where
the affl'cted persons are coming and
receive them.

In conciusion, I will say, migration
certificates should be issued to every
one desiring them. Formerly they
used to get it by post but that is
also not available now by post. For
migration forms, they have to spend
money, send somebody to stand in
the queue and undergo all sorts of
trouble to go for off Dacca. The door
must be opened now.

=t 73w a= faw (gzar) @ Iwewy
7T, BH UF FER AEA T AT ¥
R & A o ofviegfar gk 3w &
e GE AR T gEs g W §
ITHY YT ILAT @I AF g | SHAT
U N ge gH awea ¥ fF @ §
it SgF wWE GST WY AT aga
Tt wry Sifs w@mnfeF ar,
Ffew gAYy A T €1 ¥R W
TTeT AT 33 ¥ fa g A & -
T T H9A Fu7 37 affrafagi v
TgT ST HAT AL FT ST )

IqEFA W1 FHIR SORrEwa
T ¥ e o3 # fawRry
gwrery gu it mfwaTa foar § sad
gEE W &7 §5497 $W g
# =z &1 FEAT AigaT § % 48w
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st =t Foi gy 9 1 W7 A
w1 gt 5 forg foor & gw @ &
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 wTaTe AR T 9T fAg g7
F zort ¥ gag fAgife frar K &
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4% 3% ag A9 I Ao § Tl
AT IAfAT gt e wmmtas
afz gn g 2w & oF W T A D
T on W wET TG T qF W -
geaF B IO fFAT I5T F FEA
3 AFE e 18 et B A o A
fa2eit ooz & 2,7 7 3% FvA § A
TH ;W NN T 8 47 AL A1 R
foera ®T g% a9 gV % g Afaw
7= grm fr zw oifsema % At #
s ofeeg # o q+d § | w-
Uofra ofeg sre 9w a7 faaera &
FY &, g1 misEm 7% werd o F3
| & | I 1A F FeraerE A1 @0
& fog on oifreT & faems o) |
]‘ﬂac;_the;e, 377w g 97 35d | AfER

care to ser! TTA 07 ¥ Wt §© 1 wTAT ]
Mahatma

FEBRUARY 18, 1964 Address by Vice- 1348

President discharg-
ing the functions
of President

o¥ amd ST W g R\
BATR MHETA gHI 3 Wi faw §1T
IF TEIT AT JIFHITTF II2F &Kt 0
T oY § wify favag D, coew
wgiza, & o ¥ 7 s geare 371
g 7 ¥ A F W g afer ¥ 3
2 AT A A g Aifs swaw A o
A F) T & | ¥ ooz w9 § 9% &
srgar g fw gart 2w & faddy ofedY
& ar7 g faQT aeal & A7 o 7
w7 greTfaa 7)) wewe § § fa
& ) ATH AE AAT FrRAT I F AAAT
g fis ozt o o g8 g # A9 F7Y
£ 9w 7 7 ST AT e A awr
FE AR AEAErs] ¥ faww wmT
WEETH &1 £ g9 nfEm gy e
fegrsard . ... .

=t TRTETAR - ITRTE Tel &Y
fauaiae | 997 WEiTA o 9T, ®OW-
Frfasar &7 afesmar FTA T

=t wgw T fam g H A &
Fm afFr mT g amT RS g 0 &
% W31 97 {7 arg fow a< § y=e
grar ¢ o a3 & & $o waae faed
AT Egw 3w X AT Y A R
=1 7E T F @ wtas g fF gardr
S T gferm a1 2Rk 1F & A
wife gefaciear & o7 7 £ ag
7% ufas T ¥ 79T | gafag e
n @ F gofes €9 8 @@ & 9 ¢ fw
RN WMA IR S wgma a7
mw § 1 wifFeEe & o 3w g
& I FT IR gHT | IAFi TS
Y Fear Mfew 51 38 § § @At o
R g8 @9 Tl § q9 @ 9P
i g~ i Tifrea @ faame % &
F1% TEAT §) IF F TR TF I9 FTEAEY
¥ HT FEAE #3607 8W gLe
afog & T A s | § FeFfen dare
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£ 1 7 3w F v wewr WA
ferar <37 1 HUT W A F FIC AR
¥z al% ar o frw 57 g
TA BT HAAT HL A G A FT AT
[ 9 AoLEl gt 3w F et &
SHET ¥ frdt wFTe & wradT § A
FY WTHA & TN ST TS w3y
1R gETL AW ¥ T 4G & wdar @
sra @t fevgn suw wifeera &

e farr IR Fg AT ETT & 1

¥ qoerr @ 9T 5 €W b &7
e 49 fggea A ofema ¥ aff
g afes @ w24 F gww 3@ @0
s ¥ 2 ifF g7 foes sy—q% Tt
gy s w1 azAfaag & fs
gnad gf § wify ok agnfaa
Ft warrr B g fw 7 0F & et A
e A @A F AT Ty R E a®
T A F THE AL § ) TR T0TT
g faws g faar e & feam
o aEr 1 § fF 97 wrersaadt e
WIS FIENSTATE F1 ) 1L 51 Foed
T ST g § 9 F1 oA 51 &
s w7 & FEifH a8 9eE a7 T2 v
¢ o1 oedifad wEEad 3§ 9
= 3 A @rg a 9% WEREr WK
ufrar & o7 # ag snfaee avER
R FIENEMTFAT &1 ATA FL AT 3 |
TET & AFT AHRT IH F 9r¢ I A
tfaem 51 w9 39 & at qreF 95, 5
& qcd o firdt ot TR § F ARTTY
F) £2T &1 T AL  TEY T 37 W
¥ offgarg auiaR ®wR gnWEIfa T
& T G\ KT TT WY | gIH F T6
¥ IR O AU WA § 37
® AT A o oy 7w €Y ) g
WA TRTEY FWE O FT ;T
waewm AR w g fFw I
& v &1 oftr & wvwg faear
9T ST 98 WY 9 43 AT S

MAGHA 29, 1885 (SAKA) Address by Vice- 1350

President discharg-
ing the functions
of President

2=t # garaifas sgaeqt ooy, FETS-
AT A A FF /I gHfacdera Ff T "5
¥y w0 @ fF 3 e o awt
T AT § | T Ao T R g
W FaaC F=19i 7 § | w gml g
TS AN § fF g9 F1 OF e § F AT
T &, gt A § S g g

Hyamragr &I AT A

UF I gW EeE e € oaw faw
afcfeafa ¥ &, gave ¥ 3 2053 AW,
9 ¥ gt fou a9 =Y a7 fF gw et
TEZ H A gW A oA aldE ¥
FE | T T TF 72T § FANGF dedt
F FATAT FL 3T TE7T TE qHAT |
& g0 F1 0FIOT TE FET AR
¥ | g9 AT a9 FE RS § Fiw
&9 uF qifafzs wfast § oF afas
difs § e s@ ar avr & 1 &@w
araers a1 frafex @@ T Fow
Mg ) AT WR gW T A gm A
T § WA T F7 ST AT § 98 THA
gl ¥ T s &1 T8 O w=En
WS w & fr g
TEE § oFAT W/ A UF TE ATQ
sfeest gfvar ® avr o § 1 gw oY
e qgr far § Fwa e, g
gftag § gt faems fa=ft < @1
FIERT @ TFT a7 9 qET T Wqiig
¥ 1 greT @gd I g, T g
g gt T TfEe F < ¥
aFES § agd g 41 1 qrfeere #@
TR F qarae § g FAwa 6T
T Fg 7 a1 R ot =fF ag &,

4fF gw v I% T 0, 377 o
% g g Tafe gy 9% q't 91T

TSI T | 9g 9 gWe 3T ¢ 199

a1 TEt & o o ot TE FET @

9 ¥ 87 7 e w9 a7 e sgeEr

farar & afes warer a5 & fF T it 3=

FET § W g7 Iq 41 9 FW §
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[# =iwaw fa=)
ST g0 Wt IF F Aot ¥ mr oo §
W Jg THT T FT TOFT Io000 §
g A &t T A g afog
¥ garx fgars ot < Sifas gy
£ @ &, 3T g TF A 9T | -
feae Farewes wEEy, & a8 FEAr SEar
AT {F T 3 ey § TG AR
g @@, g agr F S @ eEifaw
FIATA a1 A0 &, § IT FT FAN
T AR FEAT §, FATH W AT gH
a9 WAT ¥ % F9 aewerfas a4 &
1 § wifw srfagt &1 73 v 74 g
AT IS, B E S 99 F A9 F AT
fewias somr wgy € 7 F ST Wew-
HEET F aT¢ { AN 9% ¥ 2 F
7g A AT E 1 47 F g AL Y
FEA | I T TLITF FEAT A1(ET 1
5 W TEES F4 gAT § 7 oF
‘w5 AT HedEEsE A F WIFHT AT
qEl ¥ w1 I F A AT g orar
® AT gm0 9E ¥ mE ¥ wwww g
ST g 7 IIveaw wERd, & € am
FgAT ATEAT AT & wre gfrar | oAy
FzAifa wot § TH g9 A7 AT a
W FIEAT AT AT EF A /A
1 AF F F&T AT G4 gW AT F
I 9T 39T &7 & 99 9490 | IHE
fam ¥ fergee & fiae wifa eqrfog
Fw1 gon ook fF faw & 21, &=
am qifsfes w&@ & &5 § g o

g & 3% & fF 99 :6 qEe
2t 2, 9 FE ATTEIT WeFAT 3
a9 29 I9 |1 OO AR ¥ A a9
qT | W ZW IH A7 g4 ¥ A wed
wZH ITE F A gEIS SAAT H oSy
aza ¥ faandt @ & A% 99 ¥ apw-
Fifas aeeTy a1 ST 0T A 2T 9|
& zad Wt mEx W wifa enfow
FCN JET £ 9T TE A ATF L W

FEBRUARY 18, 1964

Address by Vice- 1352
President discharg-
ing the functions

of President
wifs worfoe #39 & fig &1 a9y §
T F g F1E BT o9 s A8
aver & Fordr i arfadl & oo agr
g AT faat F =T T 9w du
R qwere gfasE ge g | W o
gAY 2 ¥ o sfaat & fgama & weer
T T H e & | F A §
7z ot Tvg T 7 oIT F7 FEwy
e T vw g ¥ gad wwg ¥
ST A w7 w1 faer er § 1 9w afy
T AT H AT TEIT AAA A AT
T, UF AL AAAS @, OF 0T gw
anfq & faert ¥ &) ooy 2 fw OR
Wil 9% A1 Argw afidfefa d=r 2t
&, a1 7q AW foe #% oF gl 1 a9y
q | TAMAT T AT TW AT FT AT
w0 & fF zary Emw W arera uwar
Tg, W AT A 92, TEIC wE-
WEAT T8 |

T Fg # K W7 F wrew Wy
AT g FA 47 A A % & A
g o A wfaw arw 58 & 1% &
HUA EAw WEA K1 WA g
@A T A FX N A g gl H
THT TN E | gF T WA ATH O &
¥ T wfeem, arf atg wnfe warawfagt
F1 UF A9 AT FL TOET § /T IH
el # FE ot aE ar s ' @
HaT A AET g wwaT 2 % g9 TW AW
# Faw fergal & & fam &t &1a w47
HIT gL AW 9 AlAwaTs T F =97 |
=W Hfa@® & amEr # gd g}
FTAT I T o F gW gfAar § gyt
AT FTAN TET | A I99T =5 § A
fF gardr QT wvmar & araraco §
it &, 9 waw g g fawm s fF
Ty guer Aepfa  wfaer & g
&g oo 9g & foF &1 f&F gard oo &
Fe H o At A afmm F F A
FTHFT A 15 & AT AL wEnAfos
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T T2 FOT IR § AfFT AA
Qi faeame & fF ag oo @ g
§ whd T g A q T G S
Wi qF A4 ;W FT AT A qF
fazara & | g9 wow A fagray
F fau, gw =wr SoaitE ara a<or
¥ fau o) gw Ao gETeEdr yafE
% fau a3 s aued § i ga oo
]| | goEF! F W T G AR
T WFRETT #T TFT 7@ w1 IgH
I wfFeaw F faars St 3 @
qH a8 gA F forad 5 g 3w aT
favm 7 &%, @ T faaw +
9 99 7R gfwr § ) aEnegarsy
AT FA1S § I 9ATG T HW gy,
W ¥ A WA ZY gH 69 & 4@
JIATIAT FT FIATE G4 &G qrfs
gfar & o wify W@ S o & § o
Tifa @ 1

Shri Sezhiyan (Perambalur): Mr.
Deputy Speaker, S'r, while I join
others in this House in expressing my
gratefulness to the Vice President dis-
charging the functions of the Presi-

dent of India for his Address, I regret
$0 say:

{a) that the Address fails to
mention the measures te be
adopted to recover the lost
territories to Chinese aggres-
sion;

that the Address fai's to con-
vince the country about the
rationality of the continuance
of the Emergency;

{(c) that the Address fails to in-
culcate confidence in the mines
of the non-Hindi speaking
people in the wake of the
continued menace of Hindi
fanaticism;

{d) that the Address does not
contain a single word if sym-
pathy to the people of Ind'an
origin who are placed under
untold miseries, ill-treatment

(b)
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and denial of fundamentat
human rights in Ceylon and
Burma;

(e) that the Address has takem
no note of the popular demand
to rename the Madras State
to “Tamilnad”; and

(f) that the Address fails to in-
dicate any concrete policy to-
wards (i) rise in prices of
essential commcd ties; (i)
steady decline in the standard
of living of the pecople; (iii)
glaring imbalancz hetweena
different regions; (iv) ever-
increasing eccnomic disparity
beiween d fferen: classes; (v)
grave unemployment prob-
lem; (vi) mourting tax-bur-
den on the common mam
through indirect taxation;
(vii) the sad plight of hand-
loom weavers and unemploy-
ed goldsmiths; and (viii) the
conditions of the minorities,
both linguistic and religious.

Sir, considering the limited time at
my disposal, I shall deal with one or
two problems now. Let me first take
this state of Emergency which has
been proclaimed. In thc President’s
Address last year, there was the feel-
ing of the spirit of the emergency,
there was a call of duty. The urgen-
cy to preserve our freedom and demo-
cracy, the determination {o vacate the
Chinese aggression, th2 purpose and
the need of emergency were a'l keen-
ly felt by us and they were duly re-
flected in the President’s Address in
a bold and clear way. Last year. the
President said that “the freedom ang
the honour of the country must be
given the first place and if a country
cannot defend them, then all other
matters lose their  significance.
Though the form is kept, though the
Emergency is still continuing. the spirit
of the Emergency has been forgotten
and the need of the Emergencv has
been lost sight off by the ruling Party.

If you take the President's Address
that was delivered 'ast year in the
form and the contents,’you will find
that out of 30 paragraphs, paragraphs
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6 to 15 dealt with th: Chinese aggres-
sion and the efforts made by us to get
it vacated, In the Address this year,
there are hardly two or three para-
graphs. Paragraph 14 refers to the
Chinese aggression and that tco :in
an indirect way. Para 14 says.

“The Chinese threat has conti-
nued throughout tho year, though
there has been no actual fighting
along our border:. China still
maintains its intransigent aititude
on the Colombo proposals and
Chinese military build-up along
our border has increased.”

Bwven the word ‘aggression’ has not
been mentioned her2. It has been
avoided, It simply says there s
Chinese threat. The Address says
that there has been no actual fighting
along our borders and it says that the
Chinese militagry build-up along our
borders has increased. It looks as if
the Chinese forces have been just sit-
ting on the other side of our borders.
There is no special mention that some
of the territory lost by us is still in
the hands of the Chinese.

The state of Emergency was pro-
claimed on the 26th October, 1962 on
which day the Congress Working
Committee was meeting here in New
D-1hi ard they passed a resolution

wherein they calied for a national
pledge:
“We will sink our differences

based on religion or creed or poli-
tical ideology and shall not rest
till aggression is vacated.”

¥ am quoting this because at that time
all these po'itical differences, party
distinctions, were kept aside and in
a magnificent way in response to the
ocall of the Prime Minister and the
Parliament, all joined together to
strengthen the country and to fight
the Chinese aggression. In his call to
the nation just after the proclamation
of Emergency—the Radio talk—the
Prime Minister said:
“T invite all of you, to whatever
religion or party or <group vou
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may belong to be comrades in this
great struggle that has been forc-
ed upon us.”
Even in Parliament, speaking on the
Motion on the Chinese gggression, and

Emergency declaraticn, the Prime
Minister acknowledged:
“Whatever the future may

bring, I do not think we shall ever
forget this powerful emotional
upheavel that India has had in
which we have all shared—I
repeat all of us whatever party
or group we may belong to.”

At the time of Emergency, te
strengthen the country and to defend
our freedom and our democracy, all
the party differences were asked to
be set aside. In that magnificent move-
ment all the parties, in spite of the
political differences, joineq together
in order to defend the country. Also,
the essence and the purpose of the
Emergency was to strengthen the
country and to fight against the ag-
gression. But what has happened in
the past one year? The very party
which was asking for ali political dis-
tinctions to be forgot‘en has been do-
ing something else during the time of
Emergency. I mean, instead of
strengthening the country, the ruling
Party has been striving to strengthen
its own Party—I mean the Kamaraj
Plan. Instead of strengthening the
country, they have devised a Plan
to strengthen their own Party. I gm
not going into the <ignificance of
this thing because I am not here
concerned with what they do to
strengthen their own Party—it is an
internal matter for them. But in so
far as it affects the country, we have
to deal with that. It looks as though
by implementing this Kamaraj Plan,
al]l the ills that beset the countrv can
be wiped off and that Kaya Kalpa
has been found out as a sure re-
medy. But I think it is a great illus-
ion that they are entertaining.

Some ardent Congress friends may
say. “Look here! When we strengthen
the Congress Party, we are strength-
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ening the ruling Party; when we
strengthen the ruling Party we are
strengthening the Government and
when we strengthen tha Government,
we are strengthening the country.”
They may argue like that. But that
is not the correct position, It is a
great illusion that once you sireng-
then the ruling Party, automatically
all the ills will disappear. I will quote
here what a leading Congressman had
to say as regards this Kamaraj Plan.
I am quoting from Shri K. Santhanam
who had written an article in Hin-

dustan Times dated 14-8-1963.
“Yet T may venture to think
that the thought behind the

scheme is not as souad as it may
appear at first sight, I am con-
vinced that it is based on the illu-
sion that the proper functioning
of the Congress organisation is the
most important thing for the coun-
try and that if it functions well,
all other evils will find an easy
remedy.

In 3 democracy, the ruling Party
will be judged and ought to be
judged by the kind of Govern-
ment it provides for the people
and not by its own internal orga-
nisational perfection. If it pro-
vides good Government, deve-
lops the economic and cultural
potentialities of its people, it will
automatically obtain popular sup-
port. To the extent it fails in its
fundamental task, popular dissat-
isfaction will grow . .. .”

Therefore, strengthening the Congress
is no remedy for the vils that have
beset the country. He further goes
on to say:

“There is of course the darker
side which hag been causing in-
creasing unpopularity” and which
has been slowly but steadily shak-
ing even the self-confidence of
Congress leaders, The Congress

Government particularly some
State Governments have been
wasteful and inefficient. And

atmosphere of corruption and ne-
potism has been growing around
them and in many places it seems
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that even the will to arrest such

deterioration and to re-establish

moral standards has weakned.”
This is what a leading Congressman
has to say.

The Kamraj Plan seeks to strengthen
the party instead of strengthening
country. Of course, I do not have any
objection to a party setting its own.
house in order and trying to streng-
then itself, and every party hag the
right to strengthen itself But the
question is: At what time the ruling
party has chosen to ? At what time
can it strengthen itself? At a time of
emergency when the primary job is
te strengthen the country, we find that
the Congress Party, the ruling party
and the premier party in the country
trying to strengthen itself instead of
strengthening the country. Therefore,
in that respect, the ruling party has
failed the country, and it has not
acted up to the emergency. If the
emergency has been purposeful and it
has been proclaimed to defend the
country and to strengthen the country
to defend itself, then that should
clearly have had the first priority.
But the ruling party has put party
interests over the interests of the
country, and it has gone to strengthen
itself.

I would say that either there is a
need for the emergency, in which the
Congress has not acted up, and which
has not been felt by Government and
which has been forgotten by them, or
there is no need for an emergency in
which case the Congress party which
is the ruling party is using the name
and form of emergency simply for its
own political ends. Therefore, in
either case, it is high time that we
make a reconsideration of the whole
situation and advise for the repeal of
the emergency.

I might also point out that the by-
election which had been held over
have since been conducted. The Elec-
tion Commission, after consulting the
Government of India, decided that it
was no longer necessary or desirable
to hold up the by-elections then due,
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in view of the improvement in the
emergency situation. Therefore, when
they feel that there is an improve-
ment in the emergency situation, they
can as well repeal the state of emer-
gency and allow the normal Funda-
mental Rights to have their sway in
the country of course, they may say
that the country is yet to fill up its
defence needs. We have to increase
our military strength, etc. But all the
things cannot be a plea for the conti-
nuance of the emergency, because these
things are going to be there for a long
time to come. As long as there are
mations, as long as there are going to
be national boundaries, as long as the
world has not become a one world
without any national boundaries, we
may have to maintain our military
strength, and we may have to be in a
state of military  preparedness.
Therefore, that cannot be a plea for
the continuation of the emergency.
As T said earlier, it is high
time that Government should consi-
der over this matter again and repeal
the state of emergency which has been
kept even after the period for which
it was required.

Now, 1 come to a throny problem
with which my own party, namely the
DMK hag been intimately associated
and intimately involved, and that is
the language of the President’s Ad-
dress. This year, the DMK stayed out
from the President’'s Address not out
of any disrespect to the President or
the Vice-President, but as a protest
against the growing frenzy and the
growing spirit of intolerance among
the Hindi enthusiasts. In 1962, wher
Dr. Rajendra Prasad was here to
deliver his Address to us, we were all
present at that time, and Dr. Rajendra
Prasad was then pleased to read out
the Hindi version of his Address first,
and then he read out the English
wersion. At that time, we had all
kept quiet, and we did not raise any
objection, even though we did not
understand a word of Hindi. There
was a gspirit of tolerance, and
even though we did not under-
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stang Hindi, we did not raise

any objection at that time. But in 1968,
when President Radhakrishnan was
about to read out his Address, there
were some protests from the Hindi
enthusiasts. Afterwards, there was a
committee which went into this ques-
tion. Most of the evidence tendered
before that committee was in Hindi,
and since I do not know Hindi, 1
wanted a friend of mine to go through
the Hindi version of the evidence and
give me a translation of the same.

At page 22 of the Report of the Com-
mittee on the Conduct of Certain
Members during President’s Address,
in lines 10 and 11, this is what we
find, The relevant portion is in Hindi,
but the translation reads thus, The
witness wag explaining that he did
not mean any disrespect to the Presi-
dent. He said:

*“I do not even disrespect a dog
or donkev; but the Rashtrapati is
far from these.”

I want to know why a reference to
a dog and a donkey should come
when there is a mention about the
Rashtrapati. Is that not going to
hurt the feelings of the people? Is
that not going to mean disrespect to
the office and person of the Rashtra-
pati? Why should there be a reference
to a dog or a donkey when you
are speaking of as high a person
as the Rashtrapati himself? That
shows how intolerant a  spirit
is growing, and how much they
do not like things if they do not hap-
pen to be in Hindi. Just because the
President does not know Hindi and
tre cannot express himself adequately
in Hindi, there is no meaning in show-
ing disrespect by making such compari-
sons which are not at all satisfactory
and which are not at all good, and
which are going to hurt the feelings
in not a little measure of the people of
the non-Hindi States.

This year also, this controversy over
the language of the President’s Ad-
dres cropped even much earlier, about
two weeks earlier to the opening of
the Budget Session I saw in the press
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that there was a repeated and insistent
demand that the President should make
his Address in Hindi and not in Eng-
lish, or he should deliver the Address
either in his own mother tongue Telgu
or in Tamil. The learned doctor who
made this appeal should have known
better, because he is an erudite scholar
and is a good constitutionalist, that
according to the Constitution only
these two languages, namely English
and Hindi. have been accepted as the
official languages, and if the President
makes a speech in a language other
than Hindi or English, he will

be taking an unconstitutional
step, Therefore, instead of mak-
ing that appeal, the learned

doctor might as well first have takep
steps to have the Constitution amend-
ed to allow for speeches in Telugu and
Tamil or more languages; then, if he
had made that appeal, he would have
been within the Constitution. Bur,
as the Constitution stands taday, if
the President or thre Vice-President
makes his speech in Telugu or Tamil,
he will be doing something unconsti-
tutional, for which also he can be
taken to task. Therefore, the correct
and proper forum would have been
first to change the Constitution for
allowing all the languages as official
languages, and then my hon. friend
can come around and ask for a change
in the procedure; if he had done so,
that would have been all right.

Then, what happened was that the
opinion of the Attorney-General was
also obtained, and it was also published
in the papers. The newspaper re-
ports said that the President would
make his speech in English, and the
Hindi version of it would be read out
by the Vice-President. But, then, all
of a sudden, there was a change even
in that procedure, Afterwards, I read
in the papers that as a compromise
move, a new formula was evolved that
the Hindi version of the President’s
Address would greet the combined
gession. This was what the newspaper
report said:

“The Hindi version of the Presi-
dent’s Address will greet the com-
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bined session of the Lok Sabha
and Rajya Sabha before the Eng-
lish version’ at the inauguration of
the Budget Session of Parlia-
ment on February 10th.

This is a ~compromise bid to
satisfy the advocates of Hindi in
Parliament, who objected to the
English Address delivered by Pre-
sident Radhakrishnan last time.”

Therefore, it means that they hawve
gone and changed the procedure. Just
because the President happens to be
a non-Hndi man, and he is not fully
conversant with Hindi, he is asked to
sit mum, and the translation of nis
Address in Hindi is first to be read
out by somebody else, and then he has
to read out his Address in English.
That wag the novel procedure sug-
gested, and Government also
acquiesced in it. Funnily it was
called “a compromise bid” to satisfy
the advocates of Hindi. All of a
sudden, just at the eve of the session,
a new procedure was adopted, by
which the President was 1ndisposed,
the Vice-President wag authorised to
discharge the functions of the Presi-
dent. Instead of this, the Vice-Presi-
dent might have delivered the
Address on behalf of the Presi-
dent. There would have been no
objection to that thing, because
even last year, President Radhakrishan
delivered his Address first in English,
and then Dr. Zakir Hussain, the Vice-
President read out the Hindi version of
that Address. This is what the news-
paper report said. I am quoting from
the newspaper report in The Hinds
dated the 19th February, 1963. 1t
stated:

“Later, the Vice-Presicdent Dr.
Zakir Hussain read a Hindi trans-
lation of the President’s Address.
Dr. Zakir Hussain had the speech
written in Urdu script....and
read it with considerable fluency.”

We have no objection whether he
reads out the speech written in Urdu
script or in any other script. It is his
choice, But why should there be any
compulsion? And why should there be
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[Shri Sezhiyan]
any insistence that the speech should
be made only in Hindi, as long as the
Constitution provides that he can
make the speech in English or Hindi,
and it is left to the choice of the
President? Therefore, if anyone tries
%0 bring in compulsion saying that he
should make the speech only in a
particular language, eventually that
goes to show that the President can
make his Address only in Hindi; if
that is the position, than I am afraid
the day will not be far off when it
may be insisted that the President
should deliver his Address oniy in
Hindi and not in English, I am not
making an exaggeration. Last year,
after the incident in the Central Hall,
Shri Raj Narain—I think he is the
Chairman of the Socialist Party, to
which the Members concerned in that
belong—speaking to the Press re-
porters at Bhopal on the 27th Feb-
ruary 1963, said:

“that by delivering his Address

in English, the President has made

4 breach of the Constitution, and

that it was their intention -to

make an effort for impeachment of

the Precident for this breach of

the Constitution”.

1 do not know how the Constitution
#s breached. Anyhow, that is their
contention, But he said something
more, later:

“Mr. Raj Narain also said that
his party would prefer a President
of the country not knowing Hindi
to resign. The party might ini-
tiate a public campaign in this
connection”.

That means if the President happens
to be from a non-Hindi speaking
State, or if there be a Minister or
Prime Minister or Vice-President who
docs not knaw Hindi, he should not
ho'd that office; he should resign. It
amounts to saying that only Hindi-
Speaking persons can aspire for those
highest positiens in the country. This,
I am afraid, will upset the equilibri-
um and equality in our country.

FEBRUARY 18, 1964
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In this connection, I wish to say that
I have nothing against Hindi as such.
I am not opposed to the growth of
Hindi, nor do I have any pet affection
for English. If Hindi has grown and
is able to function as a‘medium as
good as English for our purposes, we
do not have any objection to take it
If it is able to discharge the functions
now performed by English in our
country, in regard to technical edu-
cation, industrial advancement and
so on, we would have no objection.
But those who are agitating for
Hindi, are not for improving the
standard of Hindi; they simply want
to impose it on unwilling people,

Here 1 would quote what Shri K. M.
Munshi said before the Official Lan-
guages Commission.

“It is important that the pres-
sure of propaganda as regards the
time-limit should be relaxed in
the interest of Hindi as well as t"
unity of India. At the same ti-
it must not be forgetten tha*
India has to stand competiticr-
with the world in intellectu -
equipment, it cannot do only with
a second-class linguistic instru-
ment which is yet in the process
of making”.

Therefore, unless you prepare the
country, unless you prepare Hindi,
there is no meaning in setting a target
date, there is no meaning in imposing
it on unwilling people.

I would sav here that the non-Hindi
speaking people have felt much humi-
liated and hurt by the rising frenzy of
Hindi intolerance, Hindi imposition,
and if I may say so, Hindi imperialism
itself. If we analyse the political his-
tory of Tamil Nad, the very birth of
the Dravidistan movement, the desire
to separate from the Indian Union, can
be traced to the attempt to impose
Hindi in 1938 in that part Anybody
placed in the position of those non-
Hindi speaking people will feel the
same in respect of Hindi imposi-
tion. If we go to Bengal and ask a
Bengali prabably he would say that
he might as well secede from India
rather than accept Hindi imposition.

1364
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An Hon, Member: No, no.

Shri Sezhiyan: This is in the Report
of the Official Languages Commission
itself. On page 338 of the Report in
his Minute of Dissent, this is what
Shri M. P, Desai says:

“In this connection, I may
note a significant answer that a
very important witness of a non-
Hindi ~speaking State gave to a
question—if the Centre decides to
use Hindi in its communication
with States, how would you pre-
pare for it. The answer given was
Tt it is imposed on me, I would

"

secede from the Union'.

Anybody who comes from Bengal will
know who was this important witness
giving evidence before the Commission.
Tt was no less a person tkran Dr. B. C.
Roy. When the question was put to
him, he said that ‘if it is imposed on
me, 1 would secede from the Union’.
Nobody can question the ardent pat-
riotism of Dr. Roy.

Shri Warior (Trichur): Those friends
do not read the report, That is the
difficulty.

Shri Sezhiyan: He does not belong
10 the DMK. But he was forced to
say that.

Shri P. R, Chakraverti (Dhanbad):
On a point of information. It was the
instinct of the democrat in him which
rebelled against the concept of imposi-
tion that made him say that imposition
would not be tolerated. That was what
he meant.

Shri Sezhiyan: I stand by what I
said, because it is an open secret that
it was Dr. Roy who said that.

I would also say one more thine. Be-
fore you set anv target date for Hindi,
be tolerant. At least accept our since-
rity and our feelings towards our
mother tongue as vou have for your
mother tongue. Instead of putting a
target date and saying it should be
1965 when Hindi would be brought in
as the official language, when it is
still in the process of development, I
would suggest the convening of an
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all-India linguistic conference of all
the eminent scholars, polticians, every-
body interested in the subject. Let
them make a reappraisal of the posi-
tion. Thig is nothing new that 1 am
suggesting. In fact, a resolution was
unanimously passed by the West Ben~
gal Legislative Assembly and Councll
on 2nd July. 1958, which was backed
by the Congress under Dr. Roys
leadership, by the PSP and the Com-
munists. Everybody joined together
and passed that resolution unanimous~
ly, as follows:

“Whereas this Assembly /Council
cannot agree with the recommen-
dations made in this regard by the
Official Languages Commission;
and

‘“Whereas this Assembly/Council
feels that for the unity and pro-
gresg of India, the whole question
of official language demands fresh

»

examination...... .

Let us, therefore, have a reappraisal,
I appeal to the Members of the House
and to the Government to adopt this
procedure. But if we allow the posi-
tion to deteriorate, it will upset the
equilibrium and equality in the coun-
try, it will upset the political set-up
of India.

In conclusion, I have only one more
point to make. I invite attention of
the House to supreme sacrifice made by
a 27 year old youth, A Chinnasami,
who hailed from Trichy. He sacrific-
ed himself at the alter of the Hindk
imperialism.

Sh-i Daii (Tndore): Do not refer to
it. - Otherwise, some other fanatic im
the other part will do the same.

Sh-i Se~hivan: I am not recommend-
ing that immolation. Wwe dc not ap-
prove of the method; we do not want
anybody to emulate that either. But
this shows the frenzy, the heat, that
has been generated and the frustra-
tion to which the country is driven so
far as the non-Hindi speaking people
are concerned. Therefore, to avoid this
frenzv, to eschow all this fanaticiem,
I would appeal to the Government and
to all other parties to be more amena-
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[Shri P. R. Chakraverti]
ble to reason. Let us make a reapprai-
sal; let us convene an all-India lin-
guistic conference and leave this pro-
blem to be tackled by that conference.

Shri Daji: What shall be the langu-
age of the proceedings of that confer-
ence?

Shri Sezhiyan: I am not the archi-
#ect of that. I say let us convene the
conference and let them conduct their
deliberations. For a long time, the
Communist Party was also opposed to
the Rashtra Bhasha as an instrument
in the hands of the Marwari-Gujarati
combine. That was some years ago.
But now they have forgotten about it.
(1nterruptions).

An Hou wiember: How does the
Marwari-Gujarati combine come here?

Shri Sezhiyan: That was the con-
tention of the Communist Party. When
it suits them, they adopt a line. When
§ does not, they change the line,

I appeal to all to lessen the heat, to
give more light and solve this linguis-
tic problem in a way whichr will not
create ill-will. T also pay my homage
10 the sacrifice made by Chinnasami.
But for the future, let us solve this

problem by the course I have suggest-
ed.

15 brs.

ﬁﬂomoiﬁﬁ(ﬁm):
IIMEqe WERd, WW gH  AUSRNAF
T ¥ g% gU § AR I9Y g g
w gu & wfsT e zew & 3@
AT AF W S MET AT S XM
wocHE e § & @ oW g
area § ) F fedt gnfafea @
gaTe <EAr O @ & | A @ #
g war f7 fedr A= &Y 3w faw
7T & @ ¢ oy fay § f i woow
F 5oq 397 A fosw av ww T 4
W F R § ggi 9 faw s o ar
SEET e agr 9 f& gEd war
wif o1 1 waEmwl 97T MR aW g
iST & TE-W.AT F &9 F giafiwg a1e
¥ fog @i F faar @i |
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¥ frae @ 5 5w wew # DY
wif: 3t 771 agwa §, Afe e o feelt
¥ ag adt &y fF gw SgEa F a9 )
37 &Y wrar Y wner gAY U wer
AT W S F7 frexraT FT )

ol S AR qF T A A A1 Ay
fF e el Yo i a8 & A a¢
HE 99T @AW g, AfFT § IT 0
a9 9 qeAT Jrgar g fF e e A9
=g arq # Fid AT T Y 0% v fg=y
1 R R mET § Avaw 9w, Y gAY
fors Fias, g T &Y ag I foad
q7 i ¥4 AR {9+l 99 997 94,
43 a7 | 49T AT 7Y 0 U o F o HIEWZ
Faai rag AR ¢ fr avr a9
F T 3N FI T WNT OF {939t Arar
af’rl‘g:ﬁvgwmﬁqu'{q*rntﬁ
ﬁqyamvvgnmrgﬁ TR
2 HT TSI FIGET g1 HRSAT gy
o7 3@ T T Fig 9T A0, WX Q@
& W F A ¥ 5 frd v fo
g J4T §, TEfAT SEF a § v S
@ & | afew fT 37 ag war Ag -
fo et &1 fadt & e et 9’
fea oo 1 & gwear § faogwA o faw
og fagr ar saFT R wE A fR g
gferdr wiwr swifegt # Wt w7
e F &, daq Fgr o fF gw gy
geTadr & f@dy 1 @ =y gt
T o el e odem
Hous g, aeF T 1zael 2 ¥ e
&0 W E=AT & | T8 TR Tl ¥
A F1 qaETeT ¢ % g v aegwTer
oF fass it mar A 1 )

g T AT §F [GTT 99 qEqr B
fodr &1 grmeT & | @ T T B
afiaw &g @ D sfawa Fa sosh
ug § AT FTeW § qa g ATHTA
SET AT ) A FRw @l wast
TR N A QW gl
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vt afeat feamdt ¥ o § o917 Aew
T ot @ 7 g oot I e &
ag st # g § W 59 wwr e
gt AW ¥ Ie oo g § ag FETC o
w3 W T freiter A g

% @i #§ 99 e 9T "W g
N f5 o1t gw wa ¥ geal o ufeT oo
¢ & 1 58 3w & avevatiew € gU W
fag ag 3@ &t aw § fF fEa oo
L| e w1 A g g we e g |
affT 99 & oF oW g W g T
i T 4t ) . fe afhe
# gar & o &1 ofewsdt s § g
& TR OF GO F o o gEar
gdff orfawa & gom & wame &
FUQ T, gl wwE sfafEar ww g
Wt g8 wifsw@ § gan g Io-TEg
97 | 98 WIS AT gHT, agT qAG & =TT
TR i § A e &
gfx 91 wamw § o & dwe §ar
oy W W s am @, WK A
T aTq it Aeey €F fF 17 awT F awy
$1 &1 gee foar srg 1 g7 @ F @O
afiTE # §EI W WEAN W1
fegmm 7 aX% Wiz ¥ oSt g,
R SHF MU S@AT SR AT qere
EHIT IIEEE TEAT g | 3F ar< T F8
THT | g EATHIT AT FeTdA IIH Ay

gaiian g @ of, foas oo ofag arer

Fr I gd st foe gl § s
FTWHTC H qafoml o= 2 THT S99 A
g % e g e @ am B ol
USEHATEE a7 | AT s@ w0 F
FEgg o aTER §F @ A & §F a
afswm® F ATl ¥ w7 v e
' & dw fend sl ofmg & A &
qfmiseasy gemT 1 S8 T wfg #
g g w3 ar sfafsar awaer &
g% 1w fi gwar sfaer faam v,
SR 99 gEd ¥ 39 9 6K 4
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Frer s § Ay FT 7 qen frardt
i fF gy @ & afe-
Tt 3 WEETY | a7 TR WY ¥4 F7
HTH & | g 7T TR e wwam a4t
R & wad | e sefas
¥ o1 ¥ fog ag = 91 ) W A
qfiE # & & #R wernT 8
=T agi 7 g i a9 o7 a8 Fer oAar
fr oifawars § sewerst & g
T & fegema ¥ & At Swi
FrHT § o aft=w S § &7 F@m
Sezy &t arfr gy o wF f fgrgeamar
Fag i F o gw G w
oY 99 qF a8 7 faamr S a9 o
ez @ § o7 W4T AT HEe gA
TTH 4.7 feamar 9T awar av |

a3 I = g 36 fF e sE
QYEHT &ME F EAT K1 G 247 (24T
I FEA qEf swA ¥ o o o
AT R, [ AT A awl ¥ oA @
€ 3 ag=1a & % agl A EIS A7 gre
#.7g 72 §, 91 agl ¥ A1 9Ed € 39H0
ST =2t (24T ST, /19 A 6 9T 7
EAT 9T WIC I7 9 4799, F07 T A4,
W1 F18T FeA™=T AT T g d
agl =@ 9T Ag! (F W | @i 9%
I Tag dOF § FF 9% AaH ¥
fimms T ¢ € F@ET AN T~
dVET |2F &1 AFT I FT W F T HAT |
LAY 7 &7 4g1 IEEL W@ AT EEAF
U SAF! T1F T AgH F¥ O qwAT )

T ot agf oF Wi (§ ag @
82 @ ugH &t o1 F7 fY avg F 4 o
IFFT AW F4OT FdT ag T /R
meel #1 WY eqi gwr & EX RV 4r g
foq weeg FE T A Fw € & == ¥
7 ewang A1 A A and & AT
fegmm § ararf i &1 £5 wfo-
T A & S A gl T 8
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(o wo v o wdl]
a%T grfesw fear o T & =i
IZMA & I FT wYAT & F Fgr A
“May God lead the millions of
oppressed, depressed and tortured
Muslims of India to complete ema-
necipation from the clutches of
these destructive forces, these dark
and ominous forces, that have
raised their head, threatening the
extinetion of Islam and the Mus-
lim community in India.”
“This was said in June.
Shri R. S. Pandey (Guna): What is
the name of the hon. Member?

Shri S. N. Chaturvedi: Shri Badrud-
duja. He further said:

“Sir, I stop. Once again 1 appeal
to all sections of the people for
small mercies for the unfortunate
Muslims, the most despised, the
most hated, the most disparaged
Muslim community of India.”

This is what was said It was not
meant for this House. It was meant
for the Security Council, it was meant
for providing material for Pakistani
propaganda, that such speeches are
made.
& 39 3w Arearae &) fegar aww
2, da7 g% @7 AT § | THHT UF
fiegazamgfFamaww ¥
S FF § F4v 649 § 37 9 ot @8 g
Ty a1F wEr o GFr § A {7 W oW
F1E oY FEETT HEHT TEF FE TFAT |
fa awii &1 gar &l 7 awErd g
aEd aEts § gERdr § 93 WA
ag th UL ¥ TA Az 75 97
w/5x & o1 F ¥ & fAe wF § AR
st fr aag €1

g AT W9 AN TELT T
AEW E | WA W S 3 aml & sfa
AT AG T7E FE GHFA & 7
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“In the services we are nowhere;
we have no share in the appoint-
ments today. We have got not gven
one per cent. The Jamiat Islam
has no political association: yet
those who have associations with
it are being dismissed.”

FHHT A AT AT AGUIT AT
¥ g wrare faar fF g sEd wER
afeww T § ¢ g e g fRag
#fe gEAT gt O FT WR IHE
IeVT A1 agT aF QI 97 1% 9Tl
N S 97 FAAeTES U7 T & 0
o | Gt et A femmw F@ ¥
fom oo @ ¥ & oy € A sw oA
T TIHT I T | TAET AT @y g
T & 7 ogw =g fen & wifow &%
fe mrfa @ 1 o g Aifa @ wk
FATT R 5@ I § IqvEA agrA g,
g & IO g FET . I 3E Aw
W5 W ST 8 1 g A Aify £y afa-
= ATARET & | g% T 39 H FAT AL
TiT A7 SRNEIAOE MRS A AE
qFe | gL fAC T2 o & W g
agr F1E fFEY 9% T 3T TR
WFAFA 9 TH GO ¥ SEENE, TR
Tt faaar o a1 mfey wa 2w ¥
FIF ¥o AT ¥Y FIUE SwE™@! @A ¢
oY TS GWEEq FE A T A
e st ¢ a1 faara sa@% fF g0 o
ST THED A I T AR F R
wraET § ? AfFR T AW E1 i AT Ee
s foriard wweer wtfgn | ug
faaerdt 4t away & Wic odr T F
wh go & 91 (% gg w9 g7 @aeat
2 fr=Y o 79 g7 @ a7 | wa 2w Bw
F faarsa & o <Y 9o 971 98 9w
ot ST & 1 F A9 wamar o da ¥
fadT 1 ka1 ¥ sfagm # ag amq fasnit
f 37 u= G4t qear fawy fF za 2w
F deq ¥ fag AT wger fan @)
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Rz W F THS w0 A G, qg dewr
I I § B G Er & T
g g <y ¥ ) Fowd fr 2w F A o
Wr_zr?a’rmlﬁaérmmﬁr
fedt t 3w ¥ fgm §F T frarer
AT @A F e L

TF AT §IE . 93 (U FRY
e & )

=t o Ao =GR : F AR
g Hzgagw A9 Fam | AT S
TF gAY ST FTACAF g IaTam
F A @ F oA w9 s fE
fagia w109 #1 3® Y 991 TT Fg 4
FEF Brer I aY g9 AW I 7 IN
9g qx fae@ 7 7% €Y oy 1 may oY
g S frem R SwA e N6 A
R imaagaEagHFa= iy am
& fomi fiF So s EIT § W zw A
T gy &, T4 W &7 wm @iy T Al
A M zET AWM AT B FA €

Ig TN | TE WIS gEIL ATAA
A g 1 F o9 § T g fF S o
I & T FT @A ! AT
qEED 9T & AT 397 WA ®Eq
o A g fard ¥ wr @ 9 ST+
fermadt o oS & 29 3w § wegeud
w18 | g a9 Y 1€ Ca1 wYa mmaar
3 AOSE TR FETATTAE T3 A AN
AT ¥ FT5 FR FAC TG I?[ WE |
I off gHET q@T §YT & A AT
HEEEHT J. ..

IR AR . NANT G T
o AT EA ST RIS

st o Ao YA : 3T A1 F A
we fawm o= A ot w8

IqreW wWgd : Q& fae A
WG ARAF |
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=t Mo Ao WA : # 7g fadeT
FAT AT a1 5 o= gwd wies
e Y T agd W S ) firs
T W FT USAS & 7@ qfqay &
TEE ® T WTE WY & N fF PR
fog a@t faoramomw & W are g@e T
T A gfr dsw e ¥ fame @
ST §% Sfe aga @& § & ag fRaww
FAT =g § fF s o qv g 7
FT0r 7 & o ST g/ @it sea §
g F #1 faegw wfa 78 & &
g 1 ofEx Gar a4t § 7 S w=@ Sarer
Y gqm™ ST § ST g HIT AT
frlt it 97 Y & 1 9 TS SR
R fage & & fod fr oo wfas
1 Ffw o falg #@ & 1 § A waw
T T 9 91 § | "rhEY I«
FT AT AT W AT W@ 7 AT q|
TUR AT AT T R E 1 F2T & fFgw
Tt § T Exfaer gmasg @ W@
I RE AR g R E A
mfex g @ @ e ? # 79 ¥ faeT
FIAT A1EAT § & g 9T A1 wiat f
qTH I | AT AR WGqT g
FTE 1 T S a7 a9 © & AR 7T
T @ & afFT gar wal § ggi aga
& T Tt ot g€ § o fr Swanit §

AfFT g ITHT IR T FQE
gH Aretiwfaae wfearew) & frg
TZT ST A § AfFw ;W Qu—Ro wIW
& T, 59 TR §UR F SR
X AT 47 94T g7 € | gk T
FEIFAET SR STF FH FT T &
AFT FEORE HAT T SR {wawr
&9 #.¥ 93 forqar agmEn w4 Tk e
g faar war adem a8 & v Fee
FIR q &7 ¥ a1 § 7 gz
ﬁ"ralaﬂ!ﬁﬂ'aagvawa—ﬁﬁ
FW EAT % | UF TE dw @iE
frefrer 3 SfF s ag faaw wal
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[ o ATo wgEET]
Yoy § 7 7 w8 7 fam-
s 9= § | 99 IH 99 Wt faw qneft
WX M {1 @12 & foF faer qwar &0
HTHTT®T 7 w1 #1 TCH @ 7 f7w
B ¥ ¥ a7 ofifd & wiv Sitew
Tt & st 2 & e
g% ag ol 3t 78 /= fr e
fow 9% T g0 & oA fag o § wod
¥IT AT §Y 9aT § W g9 Y Fgea
U FHE FFAT § TH A & T g
st ag dra f o Semd fEwa &
®TH A1 § I e FY W TE 7
wrew g fored fa &« & o< aar
W qF W1 w19 Y el g a% ! ogH
€2 ¥ |79 T = § % o Al #
TCH FIE AT 7E 2 ¢ | Tg g g
a3 guhg & 4w g (% mar F e
e @faw 7 sfawwre o oF fa2=l
¥ &1 fFar | SEF mfFeE gt we-
g genlFad 7 7€ Afeg oF gwIEy
et & fFar o1 fF w9 @i &
wms o T & | A wen & fF gm T
Ta oY €0 7 F AR AR AH |

o e &1 a1 F § e -
wer forerm wow g==i # s A
&7 =mEd § 1 wF wwe ag faen s
st F el ¥ & ori g |19 &
¥ arg ¥ WA I OF € UF o=

witeaT #1, w9 IAF &7 faer gt
T HRY T & i @ Ewa 31

T T § % g% awroans | o
gaTeETe ¥ daw fov w@w, " m omfy
#1 sqayT F 7 AT gH 98 TE T
fF maw! QanT 7 99 aF ;IHT
g‘rmﬁ?ﬂﬂé’ﬁaﬂﬁ?#ﬁﬁﬁ
o F AT S I8 g9 SN 2 9 7 ow
¥ AT TARI €T I ! WX ST
=T a1 ¥% & & famw  w-
W oTgE §, IR S AE 2 qFA 8 )
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W W A wfE S aTa g
TR WL FAT ATCH TEATH T A0 7
mferw T FATEN AT g 7 &
A Fgan g fF wieie fae <l =
FWE I qE FHEAML ) EH
¥ TSwaE aifgd St Ty S W
gaard famsr & 7 <eenT AW,
| & A H Ieg W THT g A
ITH FIH FH F7 AT a9 |
oo &1 A wer agenr § 9@
ECTARERA oo R
ot AL el a1 e A 2 AR
&1 F F oA F 4G T A 0F
7 g 3=7 forar & o1 55 WA 9T @
ES. FIyATAT 4 WA I74 eTET
T AT F | 39 AvE @ Q?qam‘%
qEF A T El"ﬁ' fazr ar & 1 28
el ararafimw g E
oA A wEE § =T gnn fF
qEFE H @ UWo TFo , Io FATT
AT F40F 3o Holgazd faam s=m
T FH @ & | fmem @ F A ot
7aFt F1 gz T@T & a1 9g gmi ey
e fovae &1 famg gm0 =fge #iw
fagr Afg ¥ wfea of@dT w590
TEL 2T a1d F7 § (F A g e
¥9 § ST TN QU AT 9 aF
I Tl ET aEE g | 9) g A
frazm &1
Dr, U. Misra (Jamshedpur): Sir,
many hon, Members have contributed
during this debate and I will only
draw your attention to the two speech-
es made yesterday by our hon. friends
from Bengal. 1 can understand the
fecling and emotion of Mr. Badrudduja
coming from the minority ecmmunity
which has undergone recently some
sufferings but I cannot understand a
Member from the Congress Party pui-
ting forward distorted facts and a
whole speech based on untruth. Of

course, I am glad that today. I have
been hearing many Members from the
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Congress side especially Shri Mahesh
Dutta Misra, speaking very objectively.
I am glad that there are some good
people in the Congress party and it is
very heartening. But yesterday, the
speech made by a Member from the
Congress side from West Bengal really
pained me. He said thrat the Muslims
started it. He said that it was organis-
ed through the help of Pakistan High
Commissioner and some such people. I
want to ask a simple question: What
were the Government doing? If such
things were happening.in our country,
do not the Government have such
machinery to know before-hand what
is happening? I know from my own
experience that none of my letters is
sent to me without going through the
CID. In my constituency, wherever !
go, I am follJowed by a C'D man.

8hri Nambiar (Tiruchirapalli): That
is very good protection!

D~ U. Misra: I think that if such
#s the case, the Government have
enough means to know before-hand
that such things were going on in the
very heart of Calcutta, Why did they
not stop them? There is the emergency
now, and they use this emergency
against the trade union workers’
against political workers and against
the people’s representatives. We all
know that in this House, the whole of
Trioura goes unrepresented, because
two of its representatives are in jail.
The Government are so strict in put-
ting the representatives of the people
inside the jail that even as a medical
man when I wanted to see them be-
cause they had been ailing for a long
time in Hazaribagh jail. I was refused
permission. Even simple humanitaria-
nism is not observed. What about this
power of the Government? Could they
not use this to stop those activities
when they knew that in the heart of
Calcutta this lrags been going on?

No amount of untruth or distortion
of facts will help to cover our weakness
and the harm done to our policy of
secularism. Let us face the facts and
tet us go deep into the causes. What
hag happened in Pakistan js no com-
parison, because ours is a secular State
and Pakistan is based on communal
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hatred. That State is carved out om
the basis of communal hatred. Se,
since threy have found a State they have
said that it is a Muslim State and
there is no place for others whatever
may be the tenor of Mr. Jinnah’s
speech quoted by my hon. friend. Why
should we compare and follow that?
We are also responsible, because we
have agreed to this amputation of our
country by a murderous surgeon,
thinking that the body of India will
be safe in future. but the poiscnons
knife of the imperia'ist left a dange-
rous sepsis which wil] go on for ever
unless we go deep into the causes of
our malady Escapism is no rem:dy.
We shou'd go into the hard facts and
we could find, out the remedins
Our leaderd think that imperialism ie

a thing of the past. But the stark rea-
lity is, the imnerialism against which
we fought for our national freedom is
there. We shall have to relearn about
imperialism. That is what the recent
drama in the UN ahout Kashmir dis-
pute has shown. While our former
colonial masters have come out in
their true colours, our leadership
thinks that in this fashion: because we
are a big country, because we are a
big nation, nobody can bully us. 1t is
not a fact. This is not the first time
that the western imperialist powers
have tried to take advantage of the
situation in our country. We all re-
member that when the Chinese attack-
ed us, these powers in the name of
helping our defence, tried to put pres-
sure on us to surrender Kashmir.
15.25 hrs.
[DRr. SAROJNI MAHTISHI in the Chair]

I was in London at the moment wher
the Chinese attacked us here.
T saw very little of the
Chinese attack in the. British
newspapers. But I saw a whole
page with Gen. Ayub’s photo and the
Kashmiris when our country was fac-
ing the Chinese attack. It pained me
when, in the television, these imperial-
ists were showing the retreat of our
army and the panting of our soldiers.
And the white-skinned people used to
laugh hilariously.
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So we must understand and we must
relearn what imperialism is. Then only
we can find out our remedies. It is,
therefore, necessary that we .should
understand what imperialism can do.
The British made Pakistan, as said
earlier by one of my hon. friends. The
Americans have established and streng-
thened the military base there.

All that is against India. So, it is not
an accident that the imperialists will
behave in this way about Kashmir, but
it pains us when some of our pcople
go on praising the imperialists by say-
ing that our socialism is nothing differ-
ent from the American capitalism. It
has been said by as eminent a person

. ag the Ambassador of India to USA,
Shri B. K. Nehru. I do not know who
briefed him; whether our Government
has briefed him to say so or he does it
to please the imperialists for any other
purpose. This is what the Ambassador,
Shri B. K. Nehru, is reported to have
said in Bombay:

“Mr. B. K. Nehru, Indian Ambas-
sador to the U.S. said here yester-
day (January 18) that, considered
from the objectives threy sought to
subserve, Indian socialism and
American capitalism were not very
far apart.” y

I have my differences with the Con-
gress socialism. But I think it is an
affront to all serious socialists in this
country to be told by our Ambassador
that Indian socialism is not far different
from American capitalism. I ask my
friends on the other side whether they
agree with the Ambassador’s statement,

It is no wonder, therefore, that our
diplomats, with this kind of under-
standing about national policies do not
build much goodwill in the Afro-Asian
countries. Just freed from colonial
shackles, they are only too sensitive
about imperialism and the social con-
tent of their liberation movement. Be-
ing partners in centuries-long struggle
for national liberation, the Afro-
Asian countries are our natural allies
and it is important that we act in
the best of our traditions and not
allow us to be misunderstood there.

FEBRUARY 18, 1964 Address by Vice-

13%e
President discharg-

ing the functions
of President

It pains me specially when we do not
go to the facts and we escape by run-
ning away distorting the facts and bas-
ing our statements on untruth. My as-
sociation with the Congress started
from my childhood. Actually I was
grown up as a boy in the Congress and
I had the privilege of the company of
Mahatma Gandhi and Pandit Gopa-
bandhu Das. That is why it pains me
when we deviate from the truth. So.
let us face the hard facts.

What are our weaknesses? I think
it is important that we have clear ideas
about the role of foreign capital in the
development of our country. No doubt.
we should be grateful to those count-
ries which gave us the know-how and
the machinery to build our basic in-
dustry. But in the context of develop-
ing a socialist society, do we need that
there should be foreign capital invest-
ed in developing our cosmeticg indus-
try, jute mills, plantations, etc.? With-
out showing any ill-will to these gentle-
men, they can bhe quietly told that In-
dians know how to run their units.

We welcome foreign capital provided
it builds up our basic industries. But
there are such collaborations in our
country which are nothing but lcot. I
can refer to one such instance which I
have seen recently, viz., the Utkal
Machinery. I heard it is a TRe. 40
crore project and in the first phase
they have invested Rs, 5 crores. 1
understand that half of the investment
has been taken away in the shape of
salaries and in the name of imparting
technical know-how. The tragedy is,
there is not a single Indian engineer as
understudy. I asked and got the in-
formation from the Ministry in the
consultative committee. Not only that.
The so-called engineers who have come
there would not have earned more
than 700 DM in their country, but they
are sending more than 1000 DM after
having all the luxuries here. This is
how we have foreign capital domina-
tion in our economy.

How can we go ahead with socialism
unless we distribute our income to the
toilers? We do not pay their dues to
the workers. I am glad a paltry sum
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of Rs. 2 has been given as increase in
the Central Government employees’
DA, but I strongly feel the Govern-
ment have no right to exist if they can-
not prevent such organised racketeer-
ing right under their very nose and in
the capital. Actually the employees
would have got it 2 years back ac-
cording to the index. This raise is
quite insufficient.

Regarding the fraud in preparing the
index, if the Government cannot freeze
the prices, whv should they perpetrate
the fraud in computing the index? The
Government should say, “We have fail-
ed in freezing the prices”. Why should
they go and adopt the nefarious means
of perpetrating a fraud in the index?
T would ask the people with objective
views and understanding on the other
side—there are many of them—to face
the facts and act in a straightforward
way rather than cheating our own peo-
ple.

Many things have been said about
corruption. We should go to the
source of it, corruption is there because
of the monopolists. Money concentra-
tion is there and the political groups
are financed by the monopolists in or-
der to have the political power in the
hands of monopolists. Stop that and
corruption will go away. The source
of corruption is not among the Minis-
ters, not among the Government ser-
vants, but in the other fields. Go to
the perennial source of corruption.

I will give one instance. There is
one ICS officer loaned out to Tatas by
the Government of Bihar. He was
Labour Secretary and he has been pur-
posely taken by the Tatas in order to
fulfil their own aim inside the Govern-
ment. That 1s the source of corrup-
tion. Every man in the service who is
posted in Jamshedpur or somewhere
tries to please the Tatas because he can
get into their services and take three
times the salary that he would normal-
1y have recertved. These are the sour-
ces. Go to the perennial source of cor-
ruption, curb the monopoly. Then
anly corruption can be checked.

This House 1s so much moved by the
recent occurrence of communal riots.
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There is one more danger rewing

now. That is the linguistic oppression.
Despite tall talk of democracy, in some
of the States, this linguistic oppression
is going on. Specially the adivasis and
the aboriginals are the most oppressed.
They have not got even the primary
school where they can be taught in
their mother-tongue. Even though our
Constitution provides for such schools,
wherever the linguistic minorities are
there, they are denied schools even in
the primary stage, In some places,
where there were 60 or 70 schools, now
there are only 2 or 3 schools. I will
not name any State because that will
create bitterness. I will only say that
this source of disintegration must be
gone into and only then we can
remedy the situation. We should not
just escape from the facts or distort the
facts, and we should not go into the
untruth in order to cover our weak-
nesses.

Shri Harish Chandra Mathur
(Jalore): Madam Chairman, the hon.
Vice-President in his Address to both
the Houses has covered almost the en-
tire ground, but I feel that it is more
of an annual ritual and we would be
much nearer reality if we were also to
take note of what the President said in
his Republic Day message to the en-
tire nation. I invite particular atten-
tion of this House and wish that we
take a full note of it. This message
given on a solemn occasion contains a
clear warning to the Congress Party
and it clearly and categorically indicts
the Government for its inadequacies of
defence preparations and for alarming
deterioration in administration. It calls
for stern action to combat corruption.

Madam, we have been in this House
for a long time, and it has been almost
an obsession with some of us and many
of us have been hammering this home-
truth because we consider that most
of the problems which we have to face
today arise out of this. Today, if I
wish to reiterate these very home-
truths I would rather like to do it in
the words of the hon. President and I
do hope that the Government will not
be able to ignore them. What the Pre-
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sident said was that the people’s toler-
ance for weak, inefficient and unclean
administration would not be unlimited.
He said that if evils of corruption, ne-
potism and blackmarketing were not
effectively dealt with people’s frustra-
tion might seek other remedies. I think
there could be nothing more serious
said against the Government.

Shri P. V. Gajendragadkar, with all
the decorum, dignity and restraint ex-
pectea of a head of a country’s judici-
ary, telt called upon to say in his
m morial 'ectures that the common
‘man today is seriously doubting the
purity of administration. He said:
“This should be disturbing to all those
who believe in a democratic way of
life. Let us heed this writing on the
wall”. The Vigilance Commission cf
Shri Nandaji’s conception is no answer
to these deep maladies which have been
corroding the public life in this coun-
try. I would most humbly recommend
that we take a serious note of it and
adopt a recommendation which was
made by the Rajasthan Administrative
Reforms Committee. For each State I
would recommend that we have an
officer of the status of a Justice but—
mark the difference—he should be ap-
pointed by the President on the recom-
mendation of the Supreme Court.
What we have done is we have cut out
the executive completely—the Home
Ministry or any other Ministry of the
State or at the Centre. This officer will
be of the same rank and status of the
Chief Judge of a State, He will be ap-
pointed by the President on the recom-
mendation of the Supreme Court. He
will be responsible only to the State
legislature and he will be removable
only by a two-third majority. You
call him an Ombudsman or call him a
Commission for investigation but,
whatever you may like to call him he
will be seized of all the problems whe-
ther they may be complaints or matters
raised in the legislature. He will sub-
mit an annual report to the legislature.
In the first instance we wish that his
jurisdiction is restricted only to those
‘in political authority, secretaries, de-
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partmental heads ana senior scale IAS
officers so that he is not very much
flooded with all sorts of complaints.
And if we can take care of our admin-
istration at this particular level I have
not the least doubt that there will be a
complete change of climate. It ig not
that we doubt the integrity of the people
in political authority—at least not all
of them—but certainlv we might create
a climate that there is an organisation,
there is an independent institution te
which a citizen can go.

The most important thing in any gov-
ernment or administration is that a
citizen’s grievances must be redressed
and he must have the confidence that
the entire strength of the Government
is on his side if he is on the right path
and that nothing wi'l save him, any
quarter whatever, whether it be his
political or monetary influence, if he is
on the wrong path. This is the funda-
mental, the first and most important
thing of which we must take note of.

T will not deal with the administra-
tive matters and administrative reforms
because there are many facets and
many aspects of it. I shall take an
opportunity to say something when we
discuss thre Demands for Grants relat-
ing to the Home Ministrv. But before
I pass on to the international situation
I would also like to say that we here
at the Centre should not permit ex-
traneous considerations and personal
factors to govern our decisions. You
will remember that immediately after
Maulana Azad we had the bifurcation
of the Ministry of Education because
Shri Shrimali and Shri Kabir had to be
adjusted. Now again we have these
put together. At present the Ministry
of Industry is in jitters. It is control-
led by three different ministers.

An Hon. Member: Like a widow.

Shri Harish Chandra Mathur: The
Ministry of Industry is one of the mos
effective instruments in our production
programme and export promotinn and
it is with three different ministers. The
Technical Development Department s
perhaps with the fourth. We had a

Minister for Co-ordination. If you will
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remember, Madam, I spoke at that time
—and I spoke with force—that hre can
never be effective. Shri T. T. Krishna-
machari wanted to justify his existence.
Now what has happened to that justi-
fication? We have not got the Minister
for Co-ordination. Now we have a
Minister without Portfolio—of course,
for different purposes. That too, I say,
is a most ineffective arrangement, a
patch-up work that we have made.
Even at that time, a year earlier, the
House will remember, I very strongly
advocated that we must have a Deputy
Prime Minister who will be able to
have an effective control and co-ordi-
nation of all the activities at the cen-
tral level. Madam, nature has given
a warning to the nation and to the man,
and I think it is wise that we take
the warning even now. With all that
may be said and done, Prime Minister
Nehru is definitely one of the greatest
assets that we have in this country. His
energy should not be frittered away.
He may retain the overall control and
guide us. He may give us the benefit
of hig great personality. At the same
time, we must have some efficient and
effective arrangement to carry on the
administration. For that purpose, I
repeat, after one year of my original
suggestion, that we must have a Deputy
Prime Minister who will be in the effec-
tive control of all these matters.

Now, briefly, passing on to the in-
ternational situation, I want to say
something, Of course, at present our
minds are filled with what has hap-
pened in the Security Council. I
think we must understand the basic
problem. What js the trouble with
Pakistan? Pakistan is definitely—we
must understand it—a problem State.
It is a problem State not only because
it has been born out of hatred and
communalism. That is true. These
are the factors which are still
governing Pakistan. But much more
important to my mind is the fact that
Pakistan is the creation of British dip-
lomacy and it is a creation of British
diplomacy for their own peolitical pur-
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poses, to have an area of influence
in this sub-continent. Therefore, why
be surprised at the attitude which
has been taken by the United King-
dom this time in the Security Coun-
cil? We have to recognise these
facts. We know Pakistan has been
hobnobbing with China. We know
Pakistan behaved in a very dirty man-
ner and stil] Pakistan gets the entire
support of the United Kingdom.
We will have to tell the United King-
dom in firm terms as to what we un-
derstand and we must give them an
indication that we mean business
and that our relations with the United
Kingdom will have to be readjusted if
they do not understand the situation
in its correct perspective. I wish that
U.S.A. is not corrupted by this in-
trigue. 1 wish U.S.A. understands it.
If it has a great and deep and abid-
ing interest in the democracy, then
there is no other country which
can deliver goods except India and in
the interest of democracy, in the in-
terest of U.S.A. itself and in the in-
terest of India of course, U.S.A. should
give an unqualified support to this
country. But we must understand
what Pakistan is. My friend Shri
Badrudduja spoke very strongly and
Shri Chaturvedi did a good service to
this House by bringing out his las

year’s speech and telling us tnc
background in which he spoke. But
even Mr. Badrudduja had to acknow-
ledge the admirable attitude which
the Government had adopted anq he
could not shut his eyes as to how the
Home Minister had reacted and how
he had acted. With such fundamen-
tal difference in the attitude of this
Government to equate Pakistan and
India is, ] think, absolutely unjustified
anA is to turn a blind eye to the facts.
It is really surprising that UK. cannot
see to these facts that Pakistan was an
aggressor; Pakistan lied to UN. and
that Pakistan thereafter made it im-
possible to have a plebiscite. If there
had been no plebiscite, the entire res-
ponsibilitv rests on Pakistan because
Pakistan is the country which had to
fulfll the condition regarding the vaca-
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tion of the aggression and it is Pakis-
tan which has barred the plebiscite
and how amazing that it is Pakistan
which is now going to the U.N. and
to the Security Council. Pakistan is
an aggressor and yet we are supposed
to be in the dock. Pakistan has
through all sorts of mischievous acti-
vities on their side flooded Assam
with infiltrators and people coming
there. Assam has been flooded and
yet it is Pakistan which is the com-
plainant. Pakistan raised a holo-
caust in East Bengal and yet it is
Pakistan which goes to the United
Nations with a complaint, I think
this state of affairs must end and we
must tell our friends that we mean
business and we must be firm ang fair
in this matter.

Now, talking about China, I might
submit that it would be much better
if we stop talking about the Colombo
proposals. I do not know if that is
not a dead child now and an obsolete
thing. We accepted it at a particu-
lar time but China had rejected it.
How long can we unilaterally go on
harping on it? Let us understand
that this state of affairs is much to
the advantage of China. Are we not
creating a sort of stalemate to our own
disadvantage? @ Are we not permit-
ting China to consolidate her position?
China’s war of aggression against
India has not ceased. Now China is
on ‘peace offensive’. China, whose”
hands are sullied with the innocent
blood, goes to Afro-Asian countries
and carries on a propaganda without
being hounded out from those places.
China was isolated at the time of
aggression and today China is want-
ing to isolate India and it is this
‘peace offensive’ which is much more
dangerous than the initial aggression
was. China has entrappeq Pakistan
to use Pakistan against India in the
field of western democracies. . There
are two things. We must be quite
clear in our minds that this stale-
mate, this consolidation of the Chinese
position, is against the interests of this
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country. If we have to galvanise the
country, if we have to unite the
country, we must tell the country
that we mean business and that we
will never hesitate to mount an offen-
sive against China to get aggression
vacated. We must take immediate
steps now to defeat China in its

‘peace offensive’ which it has taken

to all the Afro-Asian countries. We
must have ‘our diplomatic activities

intensified to put China in the proper
place, The entire activities must be
directed towards this end. China’s

‘peace offensive’ must be defeated.

Then, I must pass on to the econo-
mic front. Well, we had a mid-term
appraisal of our Third Five Year
Plan. I will not go into all these
facts and figures.

Mr, Chairman: The hon, Member's
time .is up.

Shri Harish Chandra Mathur; May 1
know how much time T still have?

Mr, Chairman: The hon. Member
can conclude within five minutes.

Shri Harish Chandra Mathur: What
I fee] is that both production and dis-
tribution are in a hopeless disarray.
Agricultural production which is the
base of a sound economy is a mis-
managed affair. This has been ad-
mitted both by the Minister at the
Centre as well as in the States. What
is the function of the administration
so far ag agriculture is concerned?
15.58 hrs.

[MR. DEPUTY-SPEAKER in the Chair]

Firstly, they are responsible for ex-
tention; secondly, they are responsi-
ble for the supply line and thirdly,
they are responsible for the credit.
The credit is what it is. We all know
it. The supply line has been a sub-
ject-matter of all criticisms. Theve is
no coordination, not only at the State
level but throughout the supply line.
There is a complete lack of coordi-
nation so far as the supply line is
concerned.  Production cannot be
stepped up until and unless we take
certain important steps in this direc-
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tion and streamline at least our ad-
ministrative machinery so far as
agricultural production is concerned.

I may just mention something about
our industrial output. Our industrial
output growth even during the emer-
gency is hardly 7 to 8 per cent when
we had at a time touched 11 per cent.
Until ang unless the growth of our
industrial sectoy goes upto 11 to 12
per cent and until and unless in the
agricultura] sector it i 5 per cent,
we will never be able to break
through this stalemate. I . will just
give two examoles as to how the
Plan is being implemented. We have
given the pride of place to the small-
scale industries. Tf our economic de-
mocratisation and socialism is to ad-
vance, everybody right from the
Prime M'nister down has been saying
that something must be done that we
must go all out for small-scale
mdustries, In the fleld of =mal'l-
scale  industries, vou will be
surprised tn  know  that since
November, 1962 there is onlv one in-
stitution which caterz to the needs of
the =mall.s~a'e indus‘ries, and that
is the National Small Tndustries Cor-

poration. Thev have not entertained
even one s‘ngle application since
November 1962 for any import of

machinery because they have not got

the foreten® exchange. The large
scale industries can get all foreign
exchange to the extent of Rs. 20

crores, and we can find that foreign
exchange for them. but we cannot find
even a single pie for the small-scale
industries ahout which we are talk-
ing so much.

16 hrs,

Then, we are told that the LIC
had earmsrked about Rs. 12 croves for
setting up industrial estates during
the Third Plan period. Out  of this
sum of Rs 12 erogres, to this dav, we
have not spent even half a crore of
rupees. That is the state of affairs
regarding our economic planning. I
have picked uo particularly a subject
whirh is talkeq abrut so much and
whicht is o easy to handle:
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tauching upon a very important but a
very delicate matter. We have a great
Prime Minister. We have a great
President. Both of them are persona-
lities for whom there is international
respect. There is absolutely no like-
lihood or possibility of any clash of
personalities between these two, and
I am quite clear in my mind about it.
The Prime Minister has been a domi-
nating figure all the time. He is a
dominating personality. But, for
some time, ‘there “have been
certain  rumblings, and certain
articles have been written that there
is a shift of power from the Prime
Minister’s house to. the Rashtrapati
Bhavan. 1 think that we should not
ignore the warnings which these things
pive to us because there can be -an
oceasion when a very awkward and
difficu't situation might arise.  Our
President is aifferent from all other
constitutional heads of State. . OQur
Prevident has also behind him the
forea nf a great electorate He is
elected b both Houses of Parliament
and he is elected also by the legisla-
ture of the entire country. Therefore,
it is time that while everything is
smnoth, while there is absolutelv no
diffirulty, we clarify this position for
all times. and we make certain provi-
sioms in this regard. For, so far as the
Chnstitution is concerned, constitu-
tionallv the President is the reposi-
torv of all power and evervthing is
dane in his name, But we must take
note of a situation which might arise
some time in the future. So, it is
wize not to ignore these things. and
[ think that wes must devnte some of
our attention to this matter and see
that therg is no difficultv which may
mar the situation in the future.

1 would like to ‘conclude bv saying
that in international affairs. so far as
the hasic poliev iz concerned. our
policy ‘of non-alignment is sound to
the core. Tt has to be adjusted to the
timas, Our international nolicy will be
surcessful also onlv if- we have inte-
rnal strength, and our attention
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should now be riveted on internal
strength, and in the matter of internal
strength, there are two important
factors or two important pillars. One
of them is economic development and
the growth of economy angd the other
is administration which at present un-
fortunately is not what it ought to be
ang which does not command that res-
pect which it ought to command.
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g TATE, Ig W, g I fFAe A
FE dar @ " N fF AT FoFEE
F far =0t & | gwd < 9D dwAd
s, afsw ot 9% g@ fFmm 9,
ar fggam # & fRm A, 798
I, FgAT WIS A qIAT 7EY FT AT,
A1 w7 aF g fram # agae f=
AT T@aT A A FF FHT 97
feard & fa ot 7Y 3, Wk w9 9=
JAF CRITH TEaTew e fae A,
aa a% & gwaAar g f5 @t o agadr
T @ AR | oW Frafd saEge
o qumdt T F sfeeggmw Al
2 H A gU E | W EW SR FIEr
F @ g awg T F fegmm =
oF o &7 Uy gl | gW A5 §
[IYT AW, IS H WIS AWK WX
Zxfage Usarsm 7 3 a8, forasy @t
Tew & fAg ssT & |
16.32 hrs.

[MR. SPEAKER in the Chair]

@l A s ¥ gw wfewmo &
g # oo FEAT AEGT g ag A 8
A 1 gaT WX wfEeEE 1 e
faddt orferft & 1 99 A fegem &
T & e |1 gfam faar & s
feewr foii wmifeeem & am a9
FE IAT FIOOL F agd Hfesw +0
gev foar & 1 wrew &1 g% fram 3w
TFog & get § 78 v w2 A1 7@ I9
Ut g | AfFT g AR N fF
TS Tgl g | AR fiere
TS 1 HEIF FT T AT
I Haeq1 ¥ ag qAlHA § 5 O groma
i @ w17 f fggmm 1 ow @

FEBRUARY 18, 1964

Address by Vice- 1408
President discharg-
ing the functions

of President

T g T Ao AW A wAR
Fatfal FT 9F | HawT @ 7 8,
afe fergeama & swd=hr #1 of wrEAr
g 8 g0 wT 9 AT AW FHar &
=Y g7 o sfger aifgen s @)
w1 ww Ag w g, e g
TH TCF gavwig a1 Fied |

e a i qF WA FE E
Tg mfFeaw F g § § | mfeem
A, wEw ET §), TS AL F AT
FIGT AET &, B g AET FC
F¥ or & | e Y wEE WAy
gC N AT § IAFY WA 7 }IA Aro
WEEE TG W g 1 FT F7 wae
ag & f¥ 9g A=t w=egw o 9%
H=L ATHL AT W F@ § | I90 &
T A AEEET FAT § IH M H
AT 2T & AT Al 7 9FT FLT QD
2| T A § TR 36 9AE W
oF g f& sigi 9F gurw aredas aifE-
W oAl & g 5w oaw gwae
T A & feor A aferar aar g
I TR ¥ g A9 qET F 49 AW
aHY after ad @ o o afaaiw
AqTEE g | W AT e agd 49T
AT st i g
F A FL | T & L A g9 TheETT
Ffrmega 1 qF T A Tfer &t
s a1 A T A few ot AT
T § 9 ¥ aw gan | @wiEy ¥U
gaTE § fF 78 B a0 qavorg <1 9 |

G TF AEA FT AWNAF 8,
gy # & Fgar =vgar g f& o aEk
fefegree & @ T 2w T W
Mg faeifamar saw Fon =ifgd |
E qF dg FH AE g a9 aF & qE
gaHar fF 98 SATHT KSR &1 I |
forg 4 et aw g & ferrdy firr ot
& ¥ aww ofgd e gr 7 ) 3fF
T o qar 4 av fr g few folt ww
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oW FT W W WA FA A
T SRR w
AT FT OO qg afa FOT el 6
guTy e w2 1 Formifese o 7K
grsfegrenfass WY, SWi @5 Fqa
aed € 1

W ¥ 9% & I arFAd 1 a7E
e § form i form oft w7 fram §

st mee w1w ¢ few oo
# F fad 7 foent & a2 § ey a1

off o T@ Al F oag ot
FET |

oot 4g & 5 st % d3 fownt a1
aeF &, @ 1eny # e &1 i
& g 1 faar e o & s

st gmam fag (FTer) ;- fagree
FEFGTA AN 47 T |

=t e g & S W
faarsz FawEw & wE, A 3w A
Fg & a8l ¥ fraT #7 gro agd TE
AR EI L il T
R A Ao g faw wd #
AT FILT AN A& AT AT, F@ FH
FFTFA § GAT gAT A7 Fgt A
# g9q qgd dgaT 4 | AT FUH
HTET THE THIC A FL T | FH § FH
T AT H, WgT 1 F @Y A g,
ag g ¢ 92 § mraft & A g
AT E | i

@ A o F Fgr e g Aw
oA & ofay a7 9 S gd
2T afeers &1 guer AW AR 9T
wEardt § ot fors mmr € s 9w
T T AR Y IS AT & | I qE
qfex amer T gAr @Y 9@t 9% S
# TG 3@ g A ad o g
AR TW F A & Al o 95§59
fenigam st gu | afew 0F aw
=TT 1 WA Y =nfye fr ag feiegam

MAGHA 29, 1885 (SAKA) Address by Vice- 1410

President discharg-
ing the functions
of President

G ¥, a8 9C ANETEF WET
aga 9 Y | AfFw o9 ofex T &
farer s 9% Y g5 &l g )
g A AEAT N Y, I N F FT X
@ T wear FW few, sw oA
g feren | AfFT Tg oF A, 91 fF
Az % 3feEr & mrie We uwHe
qEEL 4, A fomsr mfaferm ¥ w1
A AEt A, IR Tifafes ¥
EEe FA FT FTT A | TF A AT A9
aF *g faar fF = "t 59 I &1
& AT Ag AT aEeET g
% § fF A & agr amedt ot @ AR
I AT FY AT T TG AT
for forelt =1 Feraprare 1w At @7 A
o9 ¥ AW A qEEE & T ¢ fF ag
AT AT |

aofex’ ara @t fasr m, wwE
TATEa oY g 7, AfEw T F =
¥ gt ot oEET FALT A A qg FwrEw
W | 99 TRE Faer § 5 e &
AR A 1 T S A AT AgE A
o & forr Y gl ¥ aga ¥ FIE qAA
g fmft sonw ¥ F wegrr W
ArarT w79 Awfaes ¥ | i
¥ fegem & a9 T § T agd
T F AT | R BT oI ¥ T
T & AT | AfE A exy §ge
¥9 0¥ aa {5 d@ wa O & @
&Y % |9 WA A qrEe ot
w9 g farelt & o & @Y w1 A9 F@
& o Fr o9 § O A A w0
g1 foge el o s A Far s
FEfT & 7T A T FH F AU
@ AET #1 "groE fFAT 919 w17 S
T FRHIT T A {890 F a1E Tifee
T Y &, S AW HeATH [T HATAT
T aTF, ITH! AT FATAT A HT
f o | 95 FT =T I fF ST
# T OTHT B | IEET HANE  OF
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[ T o W]
2 fr wofi &1 8 1eve A /A F
Ffaer 9 @A 9 1 ag @ o fF S
FEEguzr A9E f@ wegrAn A
et st o ot G 7 A
forar 5 oF 537 7 ot & f fegem
¥ T TAETE A TEE A A,
Fiedreguz gara ¥ fom® @ wegear
e 7, 3% AL N ¥ TE9T a8
dan i f Froi e &1 w5
W WX g Wz s A

TEE R, A W TR TG I,
AfFT a=it wgE A wE ¥ W
1843 ¥ & L8 aF FIET A &
1 Aords wrar & g SR g
f o & e wd o T@ oA
fiF STt goRrE g € 9% w §, Feie
AT & o g F9dE @ § 9w
T & WX ag SeE v F §
a1 IR FIT g § &% e
a | foedt fegem & awerd &
EE ¢ 9w fou #% Fg 9@ o
T FTEIT FY g F forgr o o

Nt oW 7 e & v Sw e
FT BT 1Y, Y T 98 R8T § 5
59 GES ¥ A9 F AY I ¥ AT
uF NTAT § | 98 48 fF Wi @ s
srfiferm w1 aweew ¢, @y foq @w
wga & fegea & fag @ aA
¥ qifafern {exfeae w01 dw wew
9T OF @ 99 T g, forir = ey,
oI T qoH A AT a9 oAeTd g
fir Sra wTea 1 dreT WX A ¥ A 79
qg at qar Fifad fF SAwr ST Fv
T 97 5 A7 F AT § 6 fergema
7 FiEregaa faaa s 9 A
T—ag F ¢ | T FF W qg At
7 1 W1 AW Wi g T TGFT @R

FEBRUARY 18, 1964

Address by Vice- 1412
President discharg-
ing the functions
of President

FQ@ § | 9@ 7 T N AG A
I q w1 4 A @w fEoEw
e srifew ¥ deifRre 7 99
wifeg #Y fgr #7 F it aw # Frix
TN ¥ faw o W ¥ faw o
fax 2% qar & 9

¥ oF W Fe A g
AT AT 9T 7 Fay S & fF i
T F FL ¢ ST qg AT & |
g uet s g g fR ¥ A
¥ e ¥ § AT FE A ag F
T e Forar wrw & | A qeAr g R
w7 F1§ T AU Y I g W@ FW
#g wFar & F fegemm & @ o
g OF o § A FOw g

OF WG @6 0 #9 Eg ¢ |

ot Mare T@ W AT g E,
Frofic ¥ o, 2 faw qeg fr e d I
fei g s gPma ag 2 fr o &Y
o & Al g T ¥ gEer
e a0 Afaw 9v ger sfEm o

Q% W @Feq . W A
T Y FX W@ E

st W W Al gEEE AT
ot 7T @ & Wi e fazarw @ f6 ag =g
2@ aF FWAE g |

gErdt a1 FIOE F AR ¥ a8 FE
st & FF a8 #7 e A § )
Iu% warfees & wm oFg | AT
FT ¥ owor oF qrfere o=t
315 evs ¥ Y Fewmw dm
o A F1, TFE # A FERER
F, IHFT WYL TG & USiAFTEITT 9T
ft asr foamd @ @@ wwET a@ T
Ty | AfE 99 & @g de § 1 A9E
Zrey usfafrdes ¥ 9@ 49 W 0
T FT AG WA | 9T g L8N W
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FET AN UF TgT AT FEE o4
wrar, St fF & te¥e & gy ¥ oY
SOTAT q2T AT | qE 9T TG WegeAT H
fagge | 9@ wegenm A FWT B}
fergeam & framy # ger fgwr foa,
IH WEfARTT W & fag @@
afergroa gifes & | 9 ET Ts-
fafrsm a3 &1 (&v3 IF 41 )
fow 957 99 "R THUE gU, 99 TR
AT ®eEt &7 9T gem, fR feee
g1 &3 W% fewdiie ff 9% @ 5w
W, yafae qade § of 78 e

axenl 1 FgwT i § S & gwemr 3
Ll

St I W e (W
AT FTHIT) 18 ¥ FT Sy W
1T TEE

sit Mot T § a9 a7
a1 fF 9843 ¥ aevT 18T 7 a7 Aiar
Amwfee wi"gT ®t wrgr foar a7
FH I T KOTT T | 5 F9T
dfadz ot 37 # i AT ¥ g
Figa ars¥ fafreet & o1 3a§ awmEr
s wfes wf@m, aqs =

MAGHA 29, 1885 (SAKA)

Address by Vice- 1414
Presiden: discharg-
ing the functions
of President
wifey qEE, ST DN ¥R A9
aiTT 50 WTRe 3| Ffaae ¥ v )
UF T T 9 T IW J AT
¥ | { interruption ) smw &
TE qEEr a% A1 sEE qE §1ed
qH T FL | GENT HIBT T T )
& AT g ge § ¥ w s ey
AT HOIT FT T2 F | 0F wAE g 2
Y o7 & 33 H 3% 997 BT SAT A7
far ag Wﬁ' ﬂ'[.ﬂ?l' & a1 g |(I.ntermpti0n)
st gAe ST HegHAT AW q
i ogengmri?
st wiqre I qA o § e dag
T ETE | AT 9} oF AL AR E
e A goe &% & ae ad w@
CER G
#wd o ar fy 3w qeue
% ug a1y E Py o7 9 W ST
ufeniaegsm & w@ agq aga a9y
¥ am =T g AT
sit Tt T (wwET) o owa
WG IR 9843 F AW wTE
F FeaT. 7 ar w7
st RS AT WegrAr : Ag
T EA
st woTE T A qeye § AwEe
#iRlg § ZEG RET IW mar § |
qE¥3 & veYe GF FEW FiFi THA
g1 &% FT LE TINA A
qeye ¥ wAw  wiles §nEy
e vefafres o & aga <9 drsfma
ot, faa aréf £t wanfory ot §fae
# ot famar  asaT 91 oeHfaRTE
4w FRgfAes ST § w07 agt
g fame o B 923 H aTTE A0 |
3% Fegfaer T ot Tw o adG
a7 = g 3w &4y, @) fF wrs o
e qt & AT §, 98 ® Q)
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[st e 7w d40]

wq q8%c ® ¥ U@ Wmw At
#fa¥z #1 ag oiew @1 5 Q9 & &
g% MET & A 0w g F 6K
G AR F AT T ;| qEE F 9T
7 Ffee e AeHF¥ITAR
¥, qE¥T WIET ¥ WA A | TWH AT
g qey3 ¥ ey 7 35 0 0T
ST ey FTF Yo 7@ B ala
{1 A IR o qiEwifEn
¥ ? oara mifew wew Av gAR
mfeai & qw e g afem
Tt ferrdie oK gz dem & wgFd
T ¥ weww o € faad narfess
Fer ST & fiF q8r #7a o

st TR W WEE ¢ §E &

SOTRT T 4T |

=it wivrw Tw Fi ¥ qgan g 5
FiT o Tt qred N I § fale-
F§ &7 § faw 1 wfe o= Rew
F fagna 1 &

TET I T usfafrevA &
FAT DY F gAA 2, oF B AR
7 fHar ST AT 1 ag 9RO
T WAT &, T w1 FIA § 59 WL
F1 fF gefafaedaT sa1T & | wa
IRt A A g o Fr Foamd d
gl 97 FFR-EiT-AER W1 qreifesa
urfi¥em gu oA awg § a@gr W
osfafredee &9t &1 W@ | W
AT WG & UL E, AR grHATL
TRE I % 391 § s 7 37 9%
Faowg 2 W &

¥ W ag 2w 9 F a0
o gaifeza ¥ Fwwr aifgc o
f&T 2t  TIX 7 S7a71 711 Tfgw
fafafwdm o1 o dvom sl g
7 Sust mw yavag AE 0 AT

FEBRUARY 18, 1964

Address by Vice-
President discharg-
ing the functions
of President
st TeEw Ww (IWA)
A Weled, ITURdfa A & wiv-
AW 9T F GAATR FTTETT T F
Y § & 9¥&T oy ¥ w@avw
g
YrCrezsfas 7 AT W9 F g9
A TR RWR AW FY AT sAEqT FY
AT e wrefea faar g1 @ S
fr o a7 gWITr W @ WY 9 W
g arr & 1 Afe fra ta T ew
arRE sus J@ygudarami g fE

oo W 5 AT F) gifgd w7 &

e WA % @A T AT /T gas
FIH T afET QR w99 |
AR AW ¥ mrardy aga O ¥ audt
9T W ¥ 1 W wg § W sEEr
waEr Sfeag ggdr s W@ g
TR e & s g Aw
F AEEFATF A FEgE & @@
T §, 3% WTE T aEy A RGE
aifae N & geg # @
ot @Y & 1 o Argw § e amd
qaEr At Ro Ao fE@H F wmva fw
qrT #Ars fa @5 & 99 ¥ 72t uF A%
# At & w1 g fomr oo
g oY T a1 g% Tar I Fer |
at afefeafa aga s amic &
ag wr & 5 Rl aF g @
Ffedl & g §, T AR FG
wgnd W agr R, afEw A w0
AW ¥ ¥ Frare w & o e
W A § AG agErE on e
{e¥e § F TS & WA H, A F
FATRA AR IEF faAw & w@a w;
d@ @ g | EC W A oqEe e @,
T g e @ o & afy a9
™ W A Fg T FF fa=Are TEmr
a1 @Y § | AfF Fg wwET A T
AR

1416
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faaar st g9 fi¥e—se H
g7 ¥ AT 9, 39 ¥ T ST AT
A Y gW AR A W @ E | g o
aft ¥ fe Wit &7 ST FEr a9
g sfm o Fwr 3w
T FTA F1 fEnFz samET it qgr
gafFmfwrdrendma i f5 mw
AT & WG FIET qgd AT T E | THAT
FOW Fa9 qg ¢ 7 emd mmr gurd
WEATEEAT FT JANT A T owETS Gy
21 @ & W maw gfuw qEraT g,
ar wE fo wwa €

& waw 9 fagzw s=o & a2
TH WG 97 agd et # fa=ne &7
w7 Jdt § Fedt 0¥ Few Jorv, fomw
il F1 EFE FT ¥ TR A0

o Ao site wor (A7)
F F aEq ?

0t dEw mW ST ger
a8 ¥ wifss & @ 9T Ak 8
o oo fawrT § W osew & Avey
TRAT WA | Qe F qET 9T oy
%z fafeed Fiwvm gt o, fom Ty
WEOE & o TRE TR %
fafreer T« 39 FRew *1 #AF o
fear @ WiT ¥ wTOy 9w EWw @
3w &, 9= fy a9 22zw ¥ o fafres
TG AW F | AT A IW T A
¥ 9w F fgars 7 e
wAigt Afgmn weww W F @y &
= et @ FF 9 gemgwmA 3
% fau \ 97 ¢ fnfres wwiw
fod 21 %z faffeed o qw ¥ ¥ f
Fg™ AL @A Afge AT A @e
fafreed 9= 1 gy S A fad
T T AT TR ¥ F S99 <F , v
gt 727 e | TEE AN werEn
F WAL & FGA g2 | 77 771 g7
g iF & WA 13, {3 TR WF e,

MAGHA 29, 1885 (SAKA)

Address by Vice- 1418
President discharg-

ing the functions

of President

fgTaz o9, v¢ woF A 9% GAT
ve¥s ¥ mifaav w3z 9iv ;ea wqre
Fadw g & fom ag wF a0 as
aran g fe gw T F1 d9rg M7 mT
Sgwm @ AW F fA0 vy w9 oWw g
QEEAT ST 9T | SHE 912 01T AT ad

A @d (evs ¥ oggd wT
fafed Fwva g | T W@
ug fafew 35m @A A fAem ) 6
fafaees oz =ed & fr Y 3= &
1 T, 99 w3 AF @A =1fEw,
Ffem <oF amaee W WO 1 AP
A far war s v o wiTaE
firorw & fow st g WY G o
g1, A gHT | IqF AT I@IET FE
T | T FLIA 2T, T AR AN 1w
T 07 (BT s A AT A AT
TH A9 FT A€ A9H TEA I9 @1
2 91T THHT g g 8T T £ ) TR
fao, ®1¢ w7t Affa—z d9 T
& fao w1 dfe—at=At g o 2w
e & (o g §if fratfa v @ &
og wEEAT g T an 0 A g
g = faae fear 9@, wifs
TAFT HAIA UFIH I [T A H GAv
@l g1 oFar g W, s f& &%
it fAaea fFm 2, s oF a1
gfr a9 & fzoma & agd AT @I o
FEEY 3@T gU WI gW F! qW TEE A
& fau 15 gremr gt gt |

¥ Aol g@RET §Aw & AifeE
w7 gw g § fF wa ¥ ogew w1
ag Fwar Wfgn fe St o @ w7
Tt & e &, Fgt o7 faegw Rerd
qafar gHT =ifge #@T ag sgEeT
£t =iy fF ©F Tt & forer e
F fam smazaw §, S 9T HAT—
M T8 AF & A V@R g, T AME,
F9 @t f—f@g W@ ¥ TR faw
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[sft Trg AT =]

dE | AT IAF g AFAA TG
1§ A A FT CF AT A2 F F=IT IAFT
A FE FA J@AT AT WX AR
3a57 fq97 s =fega 1 TwA AT
¥ 348 A feay  f os@IEeqw 4w
Fifgq | HA7 3 qYG FT sTTET T
AT AT AT WG AN | AT AT AR
H z 777 & s7Fe47-2T WAT THW
SAET el Al fF WL o 4 ¥
FIT qTAT AAET F AT AL T AT
F #07 a17 &, 34 § 24z A
FAT F AT F7fOr AT 0 zAN
qga A fogray wwit & A wgwed F
o aAE, At asdt ¥ oaa A garw
S I AT AT & g AT § IAFT
wH(e AT g1 AN AT HA 9T T
T 2 fF g we 93w & A8 AAT
AE 4T | TEF AL AT ST F AT
g AT | TR 7gr 7 arfaw ag 237 K47
TE T AT e FrRAAER 2T
29T § FUT A F0AT CAECEIE L]
Fg g1 g0 AL AL F 70T oA
qEQ | GIE FAT AT AT A OAT
T AT fAaac Tifge, 39 A7 ¥ 72

AT faer @Far
17 hrs,

ag T Arav § PR A BT SE
qeg F1A4 FA § | AL 7 749
grwaw:ﬁmtﬂﬂmm%
srAT & 1 ¥a f13 7g & fF o9z 9§
@R
sEad w@ﬂ HIT wraﬁ“m gzeqi
T TATT T F1 AT 73 AIAT WOIT FATT
FT F AT A T AT faqz AT I3
el
T WA qTE 1 A A
ot TS STR : KA T AH
sz AR Y @Hag s awife
gg it &1 faq F1 wgwf A A9 X

FEBRUARY 18, 1964

Address by Vice- 1420
President discharg-
ing the functions
of Presidens

ST AGY WY AT & F ot AT
aw:aﬂa%ﬁgu’rﬂ‘vr{arﬂﬁﬁ
& W gHAIT d@n Fa7 AR A
srag sgz § faar w7 swEr Wa W
a7 3 § 1 @ar ag =iy fF faaar
A gt Iar g At &7 A A
IAF I T FF | AT AT 39 1 A
fag 73 & F8 Ty qav fraifer 2n

AT TFHE FT WY T A & 1 99
1 1§ &rF sygear T& & A AN
F1 aFFT faq T8 W & Fgrdr Al
F1 A1 AT ST AFALR 21 Tor & | 740
a7 fagzor v $15 wafaq syazar A9
& 1 a3t £z faar srn € fF 5w For A
T AT 17 gre A war § oA
7 fag a7z 7 4rg faawor T 1 78
F0r AL ¥ 1 T A A FT AN A AN
FAT ZAT & | W FToAg A AT B,
qAIAT G | e F | FeE A A
TR &, AT Y faeaard g0 & Ar
ST R 1ag 37 & A7 A4 aw{ £
qaT wara fear g @1 wqfar faaw
ot Zrar =ifzy, 39€0 1 geIAAE
staeqr &t AT aifgn, I3 oF 79
¥ uF I uF AW K1 &7 A A QX
Mg Ar AT AUIT & A A S OAR
F AT ¥ MNT w7 T A F AL
faadr =ifen, wepg fasdt wfgd
¥ o1y g Ay 3, wey waw A 3R
" 3ar g f5 3 frar af@e ¥ 955
qRAT & AT TF ;AT oF A ag
g T QAT ZHA F T FT AT GHJA
& 1 39 F7 Adtar ag far & fF o
FAME @ dT A A I A
At Y ar sAw o e & /g #
TR A AR § AR fya
s § wevT it § 7 dafa | I
& | 1O 3 & fF SiF sgaear oy aF
At ez fe i
faager grar wifge
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FZ FF WA FT geEeT §, A9
TafT T § 98 9% wEW A | FrEA
e @ Sifzy 0 S iy &
=Tt § ot arT agn § Agr ¥ A
WL TF & A GFATFL F, IT @A
arft afgd | & 72 7 w2 g R
2§ FH AT F4 H T 7| WfEA
# ag wr=T A 9@ g 5 arnfat
F o9 447 fa7 aq, 3a% fag faga T
iz 7rd T 37 frast & s & 39
1 @EA F FAAT FY AT AT OAAE
fasifer 1 9o #faF § 7 7 =9,
9 LG BT S4IEGT F & AT | WY
TAMA ATET WIAT 21, A1 AE Fwaw A
HZ7 A Tt {2 FT AT g
39 #2T F qg Fam, AfHT o
F arg gATRE & fau qd s
T T ATE HT AT HT &7 T AL
I9% "9 & feam #1 8w g far
T AT A Y oA A g |
AT FF | W9 AA AT I FaS
# ff ar® o 98 w0 A9 &5
F @ ¥ fRE &1 w9 ag
g @A ¥, 9g ¥9 Wi T A 2
AT 2| I FT @ Fem
fr fram 1 &te ara st & fa
AT R T @1 war o feam &
gfeter 3@ § 7 AT DI IEF I
% fea @titm, femaedt @@t ot ag
afqF & wf1F Fare 27 F¢7 51 Fifa
FU | gafag 70 wwdr & B AF
e gH fF amd | T § ag adsr
% i are € @ F 9gx & wig faf-
fr &7 fazr 9y § ofusaaw Neww
¥, A A€ 3T L, F &, TG, TS
1 2 9 frar #t 9w frear
tN IR AT IATAG N
afafftz § FT T F AT I FT
A7 /T A FAr G Iwr gy F

MAGHA 29, 1885 (SAKA)  Address by Vice- 1422

President discharg-
ing the functions
of President

A & w E A frraard g
AT FTC A 2 1 ATG &Y AT B G-
e qg F A ot aevag sae 59
q =fEd | weEr A|rE, Aeer A,
T, Tfomma wfafEds afs @
AT FEAT ZiAT | AifHe A1 ot Fora
FTAT 00 1 Ag B oA @RS w7
=G0 TETATH 0T ATT FT FLAT 000 |
fazor %t ot wqfags srgear At
afgd | 947 98 99 TP T T 47
FTH I TFAT & HTAT TG |

# g ot =rgw g & AT afa-
FATLH aATE ¢, IAHT TG AfaF AfTFC
fad s | o faw aE § A Tl
aftad 213 & WA & §, ar #18
A AT, § FE AU A owEr q
aEl F Fraa 71 mr AT e
AT HAT AW GIA GAA & qArfaw
W oFea § 7 aE g aifgd | W
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17.06 hrs.

STATEMENT RE: MISSING I1AF.
AIR CRAFT

The Minister of Defence (Shri Y. B.
Chavan): Sir, I regret to inform the
House that one of the IAF transport
aircraft on its way from Srinagar to
Udhampur on the evening of 17th
February 1964, carrying Maior General
R, S. Garewal, Divisional Commander
and Brigadier J, M. Das with staff, is
missing since 1611 hours and is still
untraced. They were proceeding to
Udhampur on duty. To convey them
from Srinagar to Udhampur, an Tlyu-
shin-14 aircraft was sent from Jammu.
The aircraft took off from Srinagar at
1500 hours and was in contact with
the ground station unti] 1532 hours
after which two-way contact with the
aircraft was lost. At about 1611
hours, however, Pathankot airbase
heard the aircraft calling up Jammu
airfield,

The aircraft is still reported miss-
ing. Search for the missing aircraft
could not be commenced till 1010
hours this morning due to bad wea-
ther. However, with weather condi-
tiong Improving, the search for the
missing Ilyushin has commenced and
it is being intensified further.

Following are the names of the
crew and passengers in the aircraft:
Crew:

(1) Squardon
Kanitkar.

(2) Pilot Officer A. C, Vig.

(3) Sgt. H. A. Kanungo.

(4) Sgt. P. S. Parmar.

Passengers:

(1) Maj Gen R. S. Garewal

(2) Brigadier J. M, Das

(3) Maj Niranjan Singh

(4) Second Lieut. V. K. Sharma

(5) Capt. G, B, Gairolla

(6) Aircraftman W. G. Saale

(7) Sepoy Jaint Singh

(8) Lance Naik Joginder Singn
Parmar

(9) Lance Naik Gurdev Singh.

leader K. G.

“The next of kin have been informed.

FEBRUARY 18, 1964

Statement re:
Missing I. A. F. Aircraft

Shri Hari Vishnu Kamath (Hosh-
angabad): Sir, on a point of clarifica-
tion. Thig is a tragedy too sad for
words. Tragedy is piling on tragedy
since November. I do hope that the
Government will not just as usual
conduct a departmental enquiry. May
I entreat the Government through
you, when tragedies are mounting one-
upon another like this, and suggest
that this calls for a serious. inquiry, a
thorough inquiry by a Parliamentary
Commission assisted by experts that
may be available for that purpose? It
is not an' ordinary enquiry that I
want. An ordinary enquiry will not
do in this matter.

1424

Shrimati Renu Chakravartty (Bar-
rackpore): May I ask whether this
particular accident took place along
the same lines where the accident
took place last year? 1Is it very far?
How far is it from the frontier? What
are the suspicions?

Shri Y. B, Chavan: I do not think
it was in the same place where the
last accident took place; that was a
Dakota which met with an accident
somewhere near the Banjhal pass.
From information available, one can
only infer now whether an accident
has taken place or not,

Shrimati Renu Chakravartty: We
ask about the one that took place
near Poonch.’

Shri Y. B. Chavan: No, no. It is

a quite different area.

Shri Ranga (Chittoor): Is it sabo-
tage? This is the seconq incident, and
in between the MIGs also collapsed
sometime ago in the Kashmir
area. There must be some serious
enquiry.

Bhri Y. B. Chavan: The MIGs acci-
dent took place in Chandigarh,

Shri Hari Vishnu Kamath: May 1
request you, Sir, to suggest that the
House stands for a while as a mark
of respect to the memory of those
who died? (Interruption).

Some Hon. Members: No, no.
aircraft is only missing.

The
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Shri Hari Vishnu Kamath: I am
sorry. Let us hope they all survive.

Shri ¥, B. Chavan: The aircraft is
missing.

Mr. Speaker: Yes; let us still hope
that there might be some survivors
and an enquiry would be conductea
with zeal and with effort. Let us
await the result that we get after the
enquiry. Of course, this news has

MAGHA 29, 1885 (SAKA)

Missing 1. A. F. 1426
Aircraft
causeqd us great anxiety. I hope the

hon. Minister would give us further
news as early as possible when he
gets it.

Shri Y. B. Chavan: Yes, Sir.
17.11 hrs.

The Lok Sabha then adjourned tili
Eleven of the Clock on Wednesday,
February, 19, 1964/Magha 30, 1885
(Saka).
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